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. BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 606 OF 2018

IN THE MATTER OF:

Compliance of Municipal Solid Waste Management Rules, 2016

QUARTERLY REPORT ON BEHALF OF RESPONDENT-

(ANDAMAN AND NICOBAR ADMINISTRATION).

[, Chetan B. Sanghi, S/o. Dr. V.B. Sanghi aged about 53
years, holding the post of Chief Secretary, Andaman and
Nico'bar Administration having office at Secretariat, Port Blair,
Andaman and Nicobar Islands, presently at New Delhi do
hereby solemnly affirm and state that I am conversant with
the facts and circumstances from the records of the case.
Thus, I am competent to swear to this Quarterly Report by way

of Affidavit on behalf of Andgman and Nicobar Administration.

1. That this Hon’ble Tribunal vide Ox;der.dated 06.05.2019 in
Original Application being O.A No.606 of 2018 directed the
Chief Secretary to furnish the qﬁarterly report every three
months. First such report shall be furnished by

August,lO,ZOlQ.This Hon’ble Tribunal after discussion

with the Chief Secretary issued the following directions:
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Steps for compliance of Rule 22 and 24 of SWM Rules
be now taken within six weeks to the extent not yet
taken. "Simi'lar steps be taken with regard to Bio-
medical Waste Management Rulés and Plastic Waste
Manc;gemériﬁ Rules:

Apart _jfrom Port Blair City and Port Blair Town which
have been ' declared as. model city and town
respectively, at léa_st 3 villages in each district may be
declar.'ed as model villages within two weeks and may
be made co:jﬁpliance within six months. The remaining
cities, town.s.‘ and villagesl of the State may be made
fully compliant in respect of environmental norms
within one year.

A quarterly report be furnished by the Chief Secretary,

.every three months. First such report shall be

ﬁmished by August 10, 2019.

The Chief Secretary may personally monitor the
progress, at least once in a month, with all the District
Magistrates .with special focus on solid waste
management, . bio-medical waste, sewage
management, coastal zone pollution, sand mining,

education of tourists about protection of environment.
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v. - The District Magistrates may monitor the status of

compliance of enuironmeﬁtal norms, at least once in
two weéfcs. |

vi. The District Magistrates or other Officers may be
imparted requisite training.

vii. Estimate of value of environmental degradation and
cost of restoration be prepared and compensation be

planned and recovered from  polluters for

environmental restoration and restitution on that
basis.

viii. Performance " audit of funcﬁoning. of all regulatory
bodies may be conducted and remedial measures be
taken within six months.

ix. Introduction of a pﬁlicy of giving ranking, based on

| per;formancé_ on the subject of environment and giving
of rewards - or other incentives on that basis to
individual areas, localities, institutions or individuals
may be considered. This may also include

encouraging students or other citizens significantly

con?ribtjtting to the cause of envfror'{ment. The best
pracfices may be evolved, Iif necessary, in the light of
expérienc.es on the ;ubject. This may help in educating
and involving public at large which may help in

enhancing of-environmental laws.
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X. The Chief Secretary may remain present in person
before the Tribunal with the status of compliance in
respect :c:)f va'rious issues mentioned in para 22 aé well
as an—y. other. issues discussed in the above order on
25.1.1.201 9. It is made cleiar that Chief Secretary may
not deleéate the | above function and the further
requirement of appearance before this Tribunal to
anyoné elsel. ‘However, it will be open to him to change
the date, .by advance intimation by e-mail at

ngt. fling@gmail.com to adjust their convenience.

A true copy of the Order dated 06.05.2019 passed by
this Hon’ble Tribunal in O.A No0.606 of 2018 is

annexed and. marked hereto as Annexure-A-1(Pg
Nos..mg..to...l.q}:l.

2. It is submitted that the directions of this Hon’ble Tribunal
have been complie@ withearnestly and the following status

is informed to this Hon’ble Tribunal qua their

directions/orders in the Order dated 06.05.20109.

With regard topara46(i) of the Order dated 06.05.2019
“Steps for compliance of Rules 22 and 24 of SWM Rules be
now taken within six weeks to the extent not yet taken”, it

is submitted that the Andaman and Nicobar

L |
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Administration hasi taken all necessary action for overall
periodic review of the measures taken by the local bodies
for improvenifent of Solid Waste Management practices in
compliance with the provisions of The Solid Waste
Management Rules, 2016. The Major Steps taken by the
Administration to address the issues of Solid Waste
Management in compliance with the provisions of The
Solid Waslte Management Rules,2016 in the Union

Territox"y of Andaman and Nicobar Islands include the

following:

-i)  The RurallDevelopment and Panchayat (RD&P) has
initiated door to door collection from allcommercial
.establishménts which are tﬁe bulk waste generators
in two (2) areas namely Swaraj Dweep (Havelock

Island) and Shaheed Dweep(Neil Island).

i) The R}.lral Development and P;'mchayat (RD&P) with
regard to scientific disposal of solid waste, has
formula‘Fed and ngtiﬁed 24 clusters and proposed to
‘develop Solid Waste Collection Centers for each of
these _clus_fers.A true copy of the Action Plan for
implement'a'tion of Solid Waste Management is

annexed and marked hereto as Annexure-A-2(Pg
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iii)  Out of 24 clusters, tenders have been floated for

sefting up of solid waste collectior; centers for 12

\ ' cllistei-s' involving collection of source segregated
‘waste from residential and comﬁlercial units,
consti*uctibﬁ of vermi compost pits for processing of

wet waste' for making organic compost and storage

facility for organic compost. The segregated dry

waste is proposed to be transported from each

collection centre for onward transmission to

mainland for recycling.

iv)’ Section 37 of the A&N Islands (Panchayat)
Regulation,1994 and the rules framed thereunder

viz “The A&N Islands Gram Panchayat (Levy of
Taxes and P:ees) Rules, 2002 empowers the Gram
Panchayats to levy Taxes and Fees under its
jurisdiction. Thus, theDirector(RD), Directorate of
RD,PRIs & Urban Local Bodies, Andaman and

Nicobar Administration vide communication No.4-

27/RD,PRIs/Levy of Taxes/2016/1335 dated

27.05.2019 advised the Pradhan, Gram Panchayat
to implement the same to the Hotels in their
respective  jurisdiction in the first instance

considering the overall problem of “Solid Waste
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Management and  disposal. Therefore, the

~ Panchayats may generate revenue by imposing and
\ co}lecfing tax from the Hotel buildings operating in
their respective jurisdiction charging them
Rs.lO/bed/_day under framework of part II of the
said. Rules i.e “Tax on owner and occupier of
building”.A true copy of the Cbrnrnunication No.4-
27/RD,PRIS/Lévy0f Taxes/2016/1335 dated
27.05.2019 issue‘d by the-Director(RD),Directorate
of RD,PRIs & Urban Local Bodies, Andaman and
Nicobar Administration to the Pradhan, Gram

Panchayat is annexed and marked hereto as

v) The Port Blair Municipal Council (PBMC) has
initiated a pilot project for corhplete waste
-management in 6 wards wherein ‘door to door

collection of segregated waste is being done.
vi) The Port .Blair Municipal Council (PBMC) has

dedicated 03 trucks for segregated collection of

PET /Plastic, Glass, cardboard etc.
vii) The Port Blair Municipal Council (PBMC) has
- recently ' constructed 01 wunit of Solid Waste

Resource = Management (SWRM) Centre for
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viii)

/g

'secondaly collection of segregated waste at School

line in Port Blair.

The Pbrt Biair Municipal Council (PBMC) has set
up S composting yards for disposal of wet waste at
Brookshabad, Gandhi Park, Anarkali, School line

and Junglighat in Port Blair.

-~ The Port Blair Municipal Council (PBMC) has set

ap 3 dry' resource centres for solid waste
segregation of plastic, glass, metal, cardboard etc at
Brookshabad, Anarkali and School line in Port Blair
and the segregated waste is being sent to Mainland
for recycling.

A 250 kg capacity Bio-Digester has also been set up
at Modern Fish Market at Junglighat for disposal of
waste generated in the fish market at source.

The State Level Advisory Body (SLAB) for Solid
We‘lste Management in the Union Territory of
Andaman and Nicobar Islands in terms of Rule 23
of The Solid Waste Manag-ement. Rules, 2016 has
been constituted under Order No.359 dated
02.02.2018 by the Administration.In pursuance of
the Order dated 16.01.2019 passed by this Hon’ble
Tribunal in OA.No.606 of 2018and in supersession

of Order No.359 dated 02.02.2018, under Section
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23 of the Solid Waste Management Rules,2016, the
Administration vide Order No.414 dated 12.02.2019
\ cons‘ti:c:utedla State Level A;:ivisory Committee of UT
of A&N Islands under the chairmanship of the Chief
Secretary. So far 6 monthly State Level Advisory
Committee meetings have been convened and
.monthly monitoring of Solid Waste Management
Rules, 2016, Plastic Waste Management Rules
2016 and Bio -Medical Waste 'Management Rules,
2016 islb'eing done. A true copy of the Order
No.359 dated 02.02.2018 and Order No.414 dated
12.02.2019- issued by the . Administration
con.stituting Statfz Level Advisory Bodyand State

Level Advisory Committee respectivelyis annexed

‘and marked hereto as Annexure-A-4(Pg

xii) The Central Pollution Control Board vide letter
No.B-13011/1/UPCD-II/OA-606/2019-20 dated

. 18.07.2019 prepared a Gap Analysis Report on

action plans/compliance reports submitted by the

States/Union Territories in pursuanceof the Order
dated 16.01.2019 passed by this Hon’ble Tribunal

in O.A No.606 of 2018. The present status on the
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xiii)

($1

Gap Analysis of the Compliance Report submittedby
the Andaman and Nicobar Administration to this

Hon’blllt? Tribunal in OA No.606 of 2018 with regard

. to Solid Waste Management was sent to Central

Pollution Control Board vide letter No.7-14/PCC/
NGT(0.A)606/2018/2019/194 dated 06.08.2019. A
true copy of the Present Status Report submitted to
the Central Pollution Confrol Board, New Delhi by
the Administration is annexed and marked hereto

as Annexure-A-5(Pg Nos.20.2.to..208.).

The ANPCC(Andaman and Nicobar Pollution Control
Committee) vide letter No.2~13/PCC/SWM[2016)
/2016/174 dated 30.07.2019 submitted the
consolidated Annual Report for the year 2018-2019
to the Central Pollution Control Board in terms of
provision of Sub-rule (3) of Rule 24 of The Solid
Waste Management Rules,2016. A true copy of the

Consolidated Annual Report submitted to the

Central Pollution Control Boardis annexed and

marked hereto as Annexure-A-6(Pg

Nos.A2J..to.. 22D, ):
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With regard to para46(i)of the Order dated 06.05.2019-
“Similar steps be taken with regard to Plastic Waste
Managemenf !Ru'les, 2016”,it 1s submitted that the Steps
taken by the Administration to address the issues of

Plastic Waste Management in compliance with the

provisions of The Plastic Waste Management Rules,2016

in the Union Territory of Anda_inan and Nicobar Islands
include the foIlomring:

1)) The Rural Development and Panchaygt (RD&P), with
regal;d to scientific dispoéal of plastic waste, has
| fo_rmﬁlateci aﬁd notiﬁed 24 clu_sters and proposed to
develop Plastic Waste Collection Centers for each of
these cltvlster.s_.

1) Out of 24 'clusters, tenders have been floated for
setting up of plastic waste collection centers for 12
clusters involving collection of source segregated
waste from résidential and commercial units,
shredding Iof .plastic waste and storage facility for
plastic v;faste. The segregated plastic waste is either
utilized for road construction activities in accordance
with  Notification - No.07 dated 10.01.2019 or
transported frc?m each collection centre for onward

transmission to mainland for recycling.

11
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iii) The Rural Development and Panchayat (RD&P), in the

1v)
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first phase, has initiated collection, segregation and
tranSpof"tlation of plastic waste from Swaraj Dweep
(Havelock Island) and Shaheed Dweep (Neil Island).

The A&N Administration vide Notification No. 202
dated 02.08.2010 has banned the use, manufacture
and sale of plastic carry bags irrespective of its
thickness, size, color and nature. The Andaman and
Nicobar Administrationis conducting regular
enforcement drives and 160kgs of plastic and non-

woven cloth bags have been recovered from 50 No’s of

shops.

The Andaman and Nicobar Administration vide
Notification No.07 dated 10.01.2019 has made use of
8-10% of ‘waste plastic in road construction
mandatory. The ZillaParishad, South Andaman have
used 50kg plastic for a rural road stretch of 105
meters from Park Hotel. to Shakti House at
Rangachang, Ward No.l, Beodnabad. Further, the
ZillaParishad have ﬁrojected utilization of 42,035 kgs

of waste plastic in ongoing/ sanctioned works in

various ZillaParishad divisions. Accordingly, the office

-of the Superintending Engineer vide communication

12
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no.1-38/SE(PRI)/PB/2018-19/87 dated 02.08.2019

submitted the details of use of Waste Plastic in Road
Construc":?:ion/ Maintenance to the Director(RD),
Andaman and Nicobar Administration. A true copy of
the communication -110. 1-38/SE(PRI)/PB/ 2018-19/87
dated 02.08.2019 sent by the Superintending

Engineerto the Director(RD),Andaman and Nicobar

- Administrationis annexed and marked hereto as

Annexure-A-7(Pg Nos..'?.‘?.l..tq..%ék].

Further, the Assistant Engineer(Works), Office of the

Chief Engineer, Andaman Public Works Department
(APWD) vide Communication No.WS/9-20(Plastic

waste}/CE/2019-20/4681 dated 07.08.2019
requested all Executive Engineers’ under APWD to

identify at least 2 Roads from ongoing/sanctioned

projects in each division where plastic waste would be

utilized for road construction/repair. A true copy of
the CommunicationNo.WS/9-20(Plastic waste)/CE/
2019-20/4681 dated 07.08.2019 sent by the Assistant
Engineer(Works), Office of the Chief Engineer,
Andaman Public Works Department (APWD) is

annexed and marked hereto as Annexure-A-8(Pg

13
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vii) Further,, Port Blair Municipal Councilvide Letter
No.32/EE-III/WKS/RWKS/MC/18-19/202 dated
07.08.2019 informed the Secretary, Science and
Technology that Council is going to utilize
approximately 9.5 tonnes of plastic for construction of
bllack top road under CRF as well as other plan
schemes. These initiatives are expected to give a much
desired impetus to reuse of plastic waste generated in
the Union Tertitory of Andaman and Nicobar Islands.A
trﬁe copy of the LetterNo.32/EE-
[II/WKS/RWKS/MC/18-19/202 dated 07.08.2019
sent by the; Port ,Blair Municipal Council to the

Secretary, Science and Technologyannexed and

marked . hereto as Annexure-A-9(Pg
Nos..‘%‘.?fﬁ.to ......... ;

viii) The Port Blair Municipal Council has launched a
Pla_stic.Waste' Management Scheme with cash prize

and employment for depositing maximum quantity of

-plastic- at. Port Blair Municipal Council Plastic
collection centersunder the Garbage Free City
initiative and- 30 MT of plastic has been collected

under the scheme. The cash prize ranging from

14
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Rs.2000 to 10,000 for top 20 collectors were
sponsored by M/s Andaman & Nicobar Island
Integratg:d & Development Corporation (ANIIDCO)

underj Corporate Social Responsibility-(CSR). Further,

~the top S collectors were also eligible for preferential

enrolmlent in the sanitary section of the Port Blair
Municip,al Coﬁncil on muster roll basis.

The Port Bla}if Municipal Council is planning to send
850 tons of plastic waste to Mainland for recycling
through authorized dealer by the end of August, 2019.
The Port Blair Municipal Councl:il&,Rural Development
and Panchayat | (RD&P), Andaman and Nicobar

Administration have amended their bye-laws to

-include spot fines against the violators and so far

6228 spot fines were made and Rs.21,49,200 have

been recovered.

xi) The Draft Notificationon ban on single use plastic items

in the Union Territory of Andaman and Nicobar
Islands and the objections/suggestions received have
been reviewed during the 6t State Level Advisory

Committee Meeting. A Committee has been

constituted vide Office Order No.69 dated 19.07.2019
for examining the import of single use plastic

ite_ms/packaging and to p.ut in place Extended

15

T A T T T Ty T A T S i S T e A e SRR 1 T T




153

Producers Responsibility(EPR) modalitiés under Rule
9 of the Plastic Waste Management Rules, 2016.
Twomeef:_ings have been convened on 29.07.2019 and
07.08.2019 respectively. The final Draft Notification
for ban on single use plastic will be submitted for an
appfoval of the Competent Authority after receiving
the recommendatio_hs of the said Committee. A true
copy - of ‘the Office Order No.69 dated
19.07.2019issued by the Department of Science and
Technology, Andaman and Nicobar Administration is

annexed and marked hereto as Annexure-A-10(Pg

xii) The Administration has conducted one(l) exhibition
displayinnglternatives to single use plastic in the
month of Masf 2019 for promoting smooth transition
to nqn-—l;lastic alternatives once the ban on single use
plasti;: is notified. The 2nd .such exhibition is planned

in the month of August 2019,

xiii) The Central Pollution Control Board vide letter No. B-

13011/1/UPCD-II/0A-606 /2019-20 dated

18.07.2019 prepared a Gap Analysis Report on action
plans/compliance  reports submitted by the

States/Union Territories in pursuance of the order

16
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5. With reg'ard,l to para46(i)of the Order dated 06.05.2019-
“Similar steps be taken with regard to Bio-Medical Waste
Management Rules, 20167, it is submitted that the Steps
taken by the Adm.inistration to address the issues of Bio-
Medical Waste Management in compliance with the
provisions of Bio-Medical Waste Management Rules,2016
in the Union Territory of Andaman and Nicobar Islands
include the following:
1) At present, there is no common Bio-Medical Waste
| disposal system in the Union Territory of Andaman
and Nicobar.ldue to geographical expanse and lower
waste volumes generated per ﬁnit area. Hence, the
inc'ine_r'ator installed at GB Pant Hospital with a
| ~capacity of dispos;ing 100 kg per hour is being utilized
for diéposing Bio-Medical Waste being generated
atPort Blair _Itown by Government and as well as

private Health Care Facilities (HCFs).

At present, 6 incinerators at various Health Care
Facilities (HCFs) are operational in South Andaman

District, North and Middle Andaman District and

Nicobar District as per the following details:

|SLNo. |  District | Name of the HCFs Capacity |

18
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dated ‘1.6.01.2019 passed by this Hon’ble Tribunal in
O.A No.606 of 2018. The Present Status on the Gap
Analyséis"3- of Cdmpliance Report submitted by
Andaman and Nicobar Administrationto this Hon’ble
Tribunal with regard to 'plastic waste management
was sent t.o Central Pollution Control Board vide
Letter =~ No.7-14/PCC/NGT(0.A(606/2018/2019/194
dated 06.08.2019. A true copy of the Present Status
Repox;t submitfed to the Central Pollution Control
Board by the Andaman and Nicobar Administration

_ is annexed and marked hereto as Annexure-A-11(Pg

xiv) The ANPCC(Andaman and Nicobar Pollution Control
Committee) v;de Letter No.2-16/PCC/PWM(2016)/
2016/176 dated 30.07.2019 has submitted the
Annual Report for the year 2018-2019 in Form VI to
the Central Pdllution Control Board in terms of
provision of Sub-rule (3) of Rule 17 of The Plastic

Waste Management Rules,2016. A true copy of the

Annual Report submitted by, the ANPCC (Andaman

. and Nicobar Pollution Control Committee) is annexed

and  marked  hereto as  Annexure-A-12(Pg

.................
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iii)

/6d

GB Pant Hospital

South 100 kg/hour
Andaman | CHC Bambooflat |50 kg/hour
2. |Nicobar | CHC Nancowry 50 kg/hour
3. [North and |Dr. R.P Hospital |50 kg/hour
| Middle Mayabunder
~ Andaman
CHC Diglipur 50 kg/hour
CHC Rangat S50g/hour

The above mentioned Bio-Medical incinerators are

being utilized for disposing Bio-Medical waste

generatedin the Government Health Care Facilities

(HCFs) as well as Private Health Care Facilities (HCFs)

and in other small Health Care Facilities (HCFs), the

Bio-Medical waste are being disposed .through deep

burial in accordance with the provisions of Bio-

Medical Waste Management Rules,2016.

The Directorate of Health Services has initiated

proposal for procurement of 5 BMW incinerators at

different Health Care Facilities (HCFs) as per the

following details:

S1.No. District | Name of the HCFs Capacity
1. | South PHC Garacharma 100 kg/hour

Andaman | PHC Hutbay 50 kg/hour

PHC SwarajDweep |50 kg/hour

_ (Havelock)
2. |Nicobar BJR Hospital Car 50 kg/hour
' Nicobar
PHC Campbell bay |50 kg/hour

The work is expected to be completed by March,

2020.A

true

COopy

of theAction Taken

Report

19
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16/

submitted by the Director of Health Services, Office of

the Nodal Officer,  Bio-Medical Waste
_ Manageﬁ;ent(BMWM]is annexed and marked hereto as
Annexure-A-13(Pg Nos.‘?:.c.'.-%.to_._. ...... )

iv) The Health Deparitment is organizing Bio-Medical
Waste management training for doctors in
collaboration. with Central Pollu‘;ion Control Board,
Zonal Office Kolkata.

v) The Central .P-'ollutio'n Control Board vide letter No. B-
13011/ 1/UPCD-II/OA—606/2019-_20 dated
18.07_.'2019 pfepared a Gap Analysis Report on action

. plans/ compliance; . reports submitted by the
Sfates/ Union Territories in pursuancé of theOrder

dated 16.01.2019 passed by this Hon’ble Tribunal in

O.A No.606 .of 2018. The Present Status on the Gap
Analysis of the Compliance Report submitted by the
Andaman and Nicobar Administrationto this Hon'’ble

Tribunalwith .regard to Bio-Medical Waste

Management was sent to Central Pollution Control

Board vide Lf::tter No.7-14/PCC/NGT(0.A(606/2018/
12019/194 dated 06.08.2019. A true copy of the

Present Status Report submitted by the Andaman and
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Nicobar Administration is annexed and marked hereto

as Annexure-A-14(Pg Nos..{l.%..tp, ..... ses)s

vi) The Andaman and Nicobar Pollution Control
Committee vide Letter No.2-

" 15/PCC/BMW(2016)/2016/175 dated 30.07.2019
submitted an Annual Report for the year 2018-2019

to the Central Pollution Control Board in terms of
provision of Sub-rule (2) of Rule 13 of T1;1e Bio-Medical
Waste Management Rules,2016. A true copy of the
Annual Report submitted by the Andaman and
Nicobar Pollution Control Committeeis annexed and

marked hereto as Annexure-A-15(Pg

6. With regard to para46(ii)of the Order dated 06.05.2019-
“Apart from Port Blair City and Port Blair Town which
have been declared as model city and town respectively, at

W least 3 villages in each district may be declared as model
AT |

villages within two weeks and may be made compliance

within six months. The remaining cities, towns and
villages of the State may be made fully compliant in

respect of environmental norms within one year” it is

submitted that :
21
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i) The following 3 villages of South Andaman District
have been selected for model villages for waste
managément:

a) Gram Panchayat',Chouldhari;
b) Gram Panchayat, Shaheed Dweep (Neil Island);and
c) Gram Panchayat, Netaji Nagar, Little Andaman.

ii) The f;callovs;iﬁ.g 3 villages of Nicobar District have been
selected for model villages for w.aste management:
a) Gandhi Nagar;

b) Réjiv Nagar, Ward No. 4;and
¢) Kamal Basti.

iii)  Similarly, in the North and Middle Andaman District,
the followin_g"3 viliages halve been selected:
a)Rédha.nagar Panchayat, Diglipur Tehsil;

b) Rampur Panchayat, Mayabunder Tehsil;and

c)Shivapuram Panchayat, Rangat Tehsil.

With regard to para46(iii)of the Order dated 06.05.2019-

“A quarterly report be furnished by the Chief Secretary
every 3 months” it is submitted that the next quarterly
report will be submitted by 10.11.2019 before this Hon’ble
Tribunal before theinext date of hearing on 25.11.2019.

8. With regard to para46(iv)of the Order dated 06.05.2019-

“the Chief Secretary may personally monitor the progress,

22
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atleast once in.a month, with all the District Magistrates
with special focus on Solid Waste Management, Bio-
Medical Wé§te, sewage management, coastal zone
pollution, sand mining, and education of tourists about
protection of en;\rironment”, it is submitted that the
Andaman and Nicébar Administration vide Order No.414
dated 12.02.2019 constituted a State Level Advisory
Committee headed by Chief Secretary as Chairman. Till
date, the Committee has convened six meetings as per the
orders of this Hon’ble Tribunal and regular review on
complian.ce of the directions issued by this Hon’ble
Tribunal are being carriéd out. A true copy of the Minutes
of thie 4t -Gth and 6thMeetings 'of Stéte Level Advisory
C(:}mmittee held on 03.06.2019, 19.06.2019 and

01.08.2019 respectively is annexed and marked hereto as

With regard to para46(v) of the Order dated 06.05.2019-
“The District Magistrates may monitor the status of
complia_ncé of én’vironmental norms, .at least once in two
weeks”, it is subﬁitted that a District Level Task Force
Committee’ x;xras constituted and review meetings  also
held undér the Chaiﬁn_anship of Deputy Commissioner,

South Andaman to monitor the status of compliance of
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envirgnmental norms with all stakeholder departments of
the Administration, local Dbodies and  Private
' Organizatioﬁ'g.
For effective monitoring and enforcement of the directions
of this Hon’ble Tﬁbunal, a monitoring committee was also
constituted ;.mder‘ the Chairmanship of Revenue Inspector
for surpz.'i'se check of.vendors émd a District Enforcement
Cofnmittée- was constitu;ced under the Chairmanship of the
Additional District Magistrate to monitor the clinical

establishments. .

10. With regard to para46(vi)of the Order dated 06.05.2019,
“The District Magistrate or other Officers may be imparted
requisite 'training”,' it is submitted that a one-day
workshop in cénsultation with Central Pollution Control
Board, Kolkéta for all senior officers of the Administration
on effective implementation of Solid Waste Management

Rules, 2016, Plastic Waste Management Rules, 2016 and

Bio-Medical Waste Management Rules, 2016 will be

]

conducted during the 3 week of August.

}1. With regard to para46(vii)of the Order dated 06.05.2019,
“Estimate of value of environmental degradation and cost

of restoration be prepared and compensation be planned

24
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and recovered from polluters for environmental restoration
and restitution on. that basis”, it is submitted that Central
Pollution Control Board, Kolkata has nominated National
Environment Engineering Research in Nagpur for taking
up the estimation work for environmental degradation and
cost of restoration. The Port Blair Municipal Council has
collected Rs.21,49,200 against 6228 spot fines from the
violators: The amount collected by Port Blair Municipal
Council (PBMC) is being utilized as per the provisions of
Port Blair Municipal Council (PBMC)Bye-laws  for
protecting the environment. |

12. With regard to para46(viii)of the Order dated 06.05.2019,
“Performance audit of functioning of all regulatory bodies
may be conducted and remedial measures be taken,
Withiﬁ Six monms”, it is submit.ted that a Performance
audit was conducted during June 18-20. It has been

pointed out that lack of technical manpower hampered the

effective enforcement and monitoring of the Rules by

Andaman and Nicobar Islands Pollution Control
Committee. The répor_*t has been placed l:tu'efore the State
Level Advisory Committeeand it has been -decided that
there will be engagement of technical staff ‘on short term
contractual basis until such time the regular posts are

created.A true copy of the Performance Audit Report is
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annexed and: marked hereto as Annexure-A-17(Pg

" 13. With regard to para46(ix)of th¢ Order dated 06.05.2019,
“Iﬁtroduc_ﬁon _of a policy of giving ranking, based on
per.formanée on the subject of environmentand giving of
rewards or lothef inceﬁtives on that basis to individual
areas, localities, institutionsl or individuals may be
consideréd. This may also include encouraging students or
other citizens significantly contributing to the cause of
environment. The best practices may be evolved, if
ﬁecessary, in the light of experiences on the subject. This
may help in educating and involving public at large which
may help in enhancing of environmental laws”, it is
submitted thatAndaman and Nicobar Islands Pollution
Control Committee(ANPCC) is in the process of
formulation of the policy which will be rolled out by end of

August, 2019.

4. With regard to para46(x)of the Order dated 06.05.2019,
“Submission of Compliance Report and Presence ofl Chief
Secretary before this Hon’ble Tribunal”, it is submitted
that the Compliance Report is being filedby way of present
Quarterly Reportfpr kind consideration of this Hon’ble

Tribunal and the 2ndQuarterly Report will be filed on
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10.11.2019 in the present case before this Hon’ble

Tribunal for its consideration.

In view of the factual position stated above and in view of
the directions issued by thisHon’ble Tribunal vide Order
dated 06.05.2019 in Original Application being OA No.606
of 2018,the Administration has taken all necessary action
for its compliancein toto. Thus, keeping in view of the
position stated above, the question in respect of any
impediment does not come in the 'way of implementation
of directions, if ény, issﬁed by this Hon’ble Tribunal and
fhe Andaman and Nicobar Administration will implement

the same in true letter and spirit.

In the light of the factual circumstances stated above, this
Hon’ble Tribunal may be pleased to pass appropriate

Order as deemed fit and proper and thus, render justice.

-

DEPONENT

Chetan B. san
w.mf?'ﬁfcosf A gr'i; ot
Secreta ar Ad

ministration

riat, Port Blair
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VERIFICATION

Verified at New Delhi on this the 09% day of Augist, 2019 that
'\ the contents of the above affidavit are true and correct to the
best of rﬁy knowledge and belief. No part of it is false and

nothing material has Been concealed there from.

ChethhTEE WTAS
Chief'Secre ary
Andaman & Nicobar Administration

Secretariat, Port Blair
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[tem No. 01 : ' Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 606/2018
Compliance of Municibal Solid Waste Management Rules, 2016
(Union Territory of Andaman and Nicobar)
Date of hearing: 06.05.2019
CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
-HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
For Applicant(s): ‘
For Respondent (s): Shri. Chetan B. Sanghi, Chief Secretary, Union
: ; Territory of Andaman and Nicobar
Ms. Anamika, Member Sccretary, ANPCC
Mr. Kuldip Singh Thakur, Joint Resident
Commissoner g
Mr.. Rishikesh, Senior Scientific Officer, A& N
Aministration e '
Mr. Mrinal Kanti Mandal, Mrs. G. [ndira, Mr. K.V
Jagdishvaran, Ms. Rangoli Seth, Advocates
ORDER

L. The issue for consideration is status of compliance of orders of this
Tribunal on the subject of solid waste management and allied issues.

L. PROCEEDINGS IN ALMITRA PATEL:

2. The matter arose before this Tribunal on transfer of proceedings in Writ
Petition. No. 888/ 1996, Almitra H. Patel Vs. Union of India &Ors., by the
Hon'ble Supreme Court, vide order dated 02.09.2014.
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3. We may note that the issue has been subject matter of consideration
before the Hon'ble Supremc Court in several proceedings, including in
Municipal Council, R_at!am vs. Vardhichand! and B.L. Wadhera v. Union of
India and Ors.? It has been categorically laid down that clean
environment is fundamental right of citizens under Article 21 and it is for
thelocal bodies as well as the State to ensure that public health is.

preserved by taking all possible steps. For doing so, financial inability

cannot be pleaded.

4. The Hon'ble Supreme Court had appointed .Barr'nan Committee which
gave rcporf on 06.01.1958 and it was duly accepted. The same led to
draft for management of MSW Rules, 1999 which were rcplac..-.:.d by 2000
Rules and are now succeeded by 2016 Rules. The Honble Supreme
Court gave directions for proper management of municipal solid waste,
inter-alia, vide orders dated 24.08.2000, 04.10.2004, 15.05.2007 and

19.07.2010.

5. All the States were parties before the Hon'ble Supreme Court and dratt
action plans were prepared which were to be updated, as per revised

Rules,

6. It has been ob:;.ervcd-"f;y ‘the Hon'ble Supfé;ne Court in Almitra H. Patel
and Anr. v. Union of India and .Ors.-" that the local authorities constituted
for providing services to the citizens are lethargic and insufficient in their
functioning which is inipermissiblé. Non-accountability has led to lack of

L]

cffort on the part of the employees. Domestic garbage and sewage along

1 (L980) 4 SCC 162
*(1996) 2 SCC 594
*(2000] 2 SCC 678
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with poor drainage system in an unplanned manner contribute heavily to
the problem of solid waste. The number of slums havemultiplied
significantly occupying lazige areas of public lan;i. Promise of [ree land
attracts more land grabbers. [nstead ot‘l“slum clearance” there is “slum
creation” in’cities which is further aggravating -Lhe problem of domestic
waste being strewn in the open. Accordingly, the Cotirt directed thart
provisions pertaining to sanitation and public health under the DMC Act,
1957, the New Delhi Municipal Council Act, 1994 and Cantonments Act,
1994 be qpn;'plied with, s.treets and public pre;r1i§§3 be cleaned daily,
statutory authorities levy and recover charges from ény pérson violating
laws .and ensure SClan'l.llC dlSposa! ol waste, landfill mtcs be ldcnnﬂed
kccpmg in mind rcqulrcmcnt of the city  for next 20 years and
-em'.iironmental considerations sxte:. be 1dent1ﬁecl for settmg up of
compost plants, steps be taken to prevent fresh encroachments and

cqmphancc_l report be submitted within eight weelks.

T Tﬁe Hon'ble éupreme Court again in Almitra Fl. Patel and Anr. v. Union of

India and Ors.4 whlle furthcr reviewing the progrebs notcd the [ollowing

suggestmns for consxderanon by the State Governments and Central

L

Government and SPCBs/PCCs - ot

“l. As a result of the Hon'ble Supreme Court’s
| ‘orders on 26.7.2004, in Maharashtra the nurnber
of authorizations granted for solid waste
manageinernt (SWM) has increased f'rom. 32% to
98%, in Gujarat from 58% to 92% and in M.P. from
NIL to 34%. No affidavits at all have been
received from the 24 other States/UTs for which
CPCB reported NIL or less than 3%

*(2004) 13 SCC 538
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authorisationsin February 2004. All these States
and their SPCBs can study and learn from
Karnataka, Maharashira and Gujarat's
SILCCESSEs,

2. All States/UTs and their SPCBs/PCCs have
totally ignored the improvement of existing open
dumps, due by 31.12,2001, let alone identifying
and monitoring the existing sites. Simple steps
can be taken immediately at almost no cost by
every single ULB to prevent monsoon waler
perc?tarmn through the heaps, which produces
highly polluting black run-offfleachate). Waste
heaps can be made convex to eliminate standing
water, upslope diversion drains can prevent
water inflow, downslope diversion drains can
capture leachate for recirculation onto the-heaps,
and disused heaps can be gwen. souI cover for
vegetative healing. ‘

R Lack of fun.ds (s no excuse for m.a.ctlon
Smaller towns in every State should go and !sr.:m
from Suryapet in A.P. (population 103,000) and
Namakkal in T.N. (population 53,000) which have
both seen dustbin-free ‘zero garbage towns'’
complying with the MSW Rules since 2003 .with
no financial input from the State or the Centre,
Jjust good managemmt and _a sense -o0f
commitment. = Pl

4, -Stdtes seems to use the Rules as an excuse (o
milk funds-from the Centre, by making that a
precondition for “action and inflating -waste
processing costs 2-3 fold. . The Supreme Court
Commtttee recommended 1/3 contribution each
from the city, State and Centre. Befare seeking
70.80% Centre's contribution, every State should
ﬁrsr}ensure that each cz;y ‘first ‘$pends its own
share “to :mmedtateh,r—‘nmke its wastes non-
polluting by simple sanitizing/ stabilizing, which
is always the first step in composting viz.
inoculate the waste with cowdung solution or
bioculture and placing it in windrows (long heaps)
which are turned at least once or Lwice over a
period of 45 to 60 days.

5. Unless each State creates a focused ‘solid
waste management cell’ and rewards its cities for
good performance, both of which Maharashtra
" has done, compliance with the MSW Rules seems
to be an illusion.




6. = The admitted position: (s that the MSW Rules
have not been complied with even after four
years. None of the functionaries have bothered or
discharged their duties to ensure compliance.
Even existing durnps have not- been improved.
Thus, deeper thought and urgent and immediate
aclion (s necessary (o ensure compliance in

Sfuture.”

8. Alter transfer of proceedings to this Tribunal on 02.09.20 14, the matter
was taken up-from time to time and several directions were issued.

Finally vide order dated 22.12.2016, after noticing that'the SWM Rules,
2016 had been’ nouﬁed on 08.04.2016 which' laid do»im elaborate
_mechantsm to deal WI.th the solid waste managcment the Tribunal

. directed as follows:

s E‘very State and Union Territory shall enforce and
:’mpieméut the Solid Waste Management Rules, 2016
in all respects and wtrhout any further delay.

2. The darecr:ons conramed in this judgment shall apply
to the entire country. All the State Governments and
Union Territories shall be obliged to implement and
enforce these directions without .any alteration or
reservation. .

3. All the' State Governments and Union Territories shall
prepare an action plan in terms of the Rules of 2016
“and the directions in this Judgrnent, within four
wee)'cs from the date .of " pronouncement of the
;udgme:nt The action plan would relate to the
ranagement and disposal of waste in the entire
State. The steps are required to be taken in a time
bound manner. Establishment and operationalization
of the plants for processing and disposal of the waste
and selection and specifications of landfill sites which
have to be constructed, be prepared and maintained
strictly in accordance with the Rules of 2016.

4. The period of six months specified under Rule 6(b),
18, 23 of the Rules of 2016 has already lapsed. All
the stakeholders including the Central Gavernment
and respéctive State Governments/UTs have failed to
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take action in terms thereof within the stipulated
period. By way of last opportunity, we direct that the
period of six months shall be reckoned. w.e.f
[5t January 2017. There shall be no extension given
to any stakeholders for compliance with these
provisions any further.

The period of one year specified under Rule 11(f)
12(a), 15(e), 22(1) and 22(2) has lapsed. The
concerned stakeholders have obviously not taken
effective steps in discharging their statutory
obligations under these provisions. Therefore, we
direct that the said period of one year shall
commence with effect from I3t July, 2017. For this
also, no extension shall be prowmded.

Any State or Union Territory which. now fails to
comply with the statutory obligations as afore
indicated shall be liable to be proceeded:against in
accordance with Section [5 of the “Environment
(Protection) Act, 1986. Besides that, it would also be
liable to pay environmental compensation, as:may be
imposed by this Tribunal. In addition to ‘this, the
senior most officer in-charge in the, Stale
Government/Urban Local Body shall be liable to be
personally proceeded against for violation of ‘the
Rules and orders passed by this Tribungl.
The Central GCovernment, Stale Goqe;nment,. .Local
Authorities and citizens shall perform their respective
obligations/duties as contemplated .under the Rules
of 2016, now, without any further delay or demur.

All the State' Governments, its departments and local
authorities. shall operate in compléte 'co-ordination
and cooperation. withedch other and ensure that the
solid waste generated in the State is managed,

processed and disposed of strictly in dccordance with
the Rules of 2016. '

Wherever a Waste to Energy plant is established for
processing of the waste, it shall be ensured that there
is mandatory and proper segregation prior (o
incineration relatable to the quantum of the waste.

It shall be mandatory to provide for a buffer zone

. around plants and landfill sites whether they are

geographically integrated or are located separately.
The buffer zone necessarily need not be of 500
meters wherever there is a land constraint. The
purpose of the buffer zone should be to segregate the
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iz,

' pldnf by means of a green belt from surrounding

areas so as to prevent and control pollution, besides,
the site: of the project should be horticulturally
beautified. This should be decided by the authorities
concerned and the Rules are silent with regarc lo
éxtent of buffer zone. However, the Urban

' Development Manual provides for the same. Hernce,

we hold that this provision is not mandatory, but is
directory.

We make it clear that buffer zone and green’ belt are

. essential and their extent would have to be decided

on a case to case basts.

We direct that the Committees constituted under Rule-
5 would meet at least once in three months and not
once in a year as stipulated under the Rules of 2016.
The mihutes of the meeling shall be placed in the
public domair. Directions, or the basis. of the
minutes, shall be issued immediately after the
meeting, to the concerned States, local bodies,
departments and Project Proponents. :

The State Government and the local authorities shall
issue directives to all concerned, rnaking it mandatory
for the power generation and cement plants within its
jurisdiction to buy and use RDF as.fuel in their
respective plants, wherever such plant is located
within a 100 km radius of the Sacility.

- [n other words, it will be obligatory ort the part of the
_ State, ' local authorities to create a market. for

consumption of RDF.-- It is also for the reason that,
even in. Waste to Energy plants, Waste-RDF-Energy
is a preferred choice. e

‘In Waste to Energy plant by direct “incineration,

absolute segregation shall be mandatory and be part
of the terms and conditions of the contract.

The lipping fee, wherever payable Lo the
concessionaire/ operator of the facility, will not only
be relatable to the quanturm of waste supplied to the
concessionaire/ operator but also to the efficient and
regular functioning of the plant. Wherever, tipping fee
is related to load of the wasle, proper computerised
weighing machines should be connected to the online
system of the concerned departments and local
authorities mandatorily.
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14.

18.

16.

17.

18.
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Wherever, the waste (s to be collected by the
concessionaire/operator of the facility, there it shall
be obligatory for him to segregate inert and C&D
waste at source/ collection point and then transport it
in accordance with the Rules of 2016 to the identified
sites. ' '

The landfill sites shall be subjected to bio-
stabilisation. within six months from the date of
pronouncement of the order. The windrows should be
turned at regular intervals. At the landfill sites, every
effort should be made lo prevent leachate and
generation of Methane. The stabilized waste should
be subjected to composting, which should then be
utilized as compost, ready for use as organic manure.

Landfills should preferably . be wused only for

. depositirlg of inert waste and rejects. However, if the

authorities are compelled to use the landfill for good
and valid reasons, then the waste (other than inert) to
be deposited at such landfill sites be segregated and
handled in terms of Direction 13. e

The deposited non-biodegradable and inert waste:or
such waste now brought to land fill sites should be
definitely and scientifically segregatéd and to be
used forfilling ' up of appropriate_ areas and
forconstruction of roads and embankments in dll road
projects all over the country. To this effect, .there
should be a specific stipulation in the contracl
awarding work to concessionaire/operator of ‘the
factlity. tu g
The - State Government, Local .Authorities, Pollution
Control. Boards of the respective  States, Pollution
Control Committees . of ‘the: UTs and the concerned

' departments would ensure that they open or cause [0

be opéned in' discharge of "Extended Producer
Responsibility, appropriate’ number of centers (n
every colony of ‘every district in the State which
would collect or require residents of the locality to

‘deposit the domestic hazardous waste like

fluorescent tubes, bulbs, batteries, electronic iterns,
syringe, expired medicines and such .other allied
itemns. Hazardous waste, so collected by the centers
should be either sent for recycling, wherever possible
and the remnant thereof should be transported to the
hazardous waste disposal facility.

We direct MoEF&CC, and the State Governments to
consider and pass appropriate directions in relation
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to ban on short life PVC and chlorinated plastics as
expeditiously as possible and, in any case, not later

. than six months from the date of pronouncement of
this judgment. .

19. The directions and orders passed in this judgment
shall not affect any existing contracts, however, we
still direct Lhat the parties to the contract relating to
management or disposal of waste should, by mutual
consent, bring their performance, rights and liabilities
in consonance with this judgment of the Tribunal and
the Rules of 2016, Fowever, to all the
concessionaire/operators of facility even under
process, this judgment and the Rules of 2016 shall
completely and comprehensively apply.

20. We specifically direct that there shall be complete
prohibition on open burning of waste on lands,
including at landfill sites. For each such incident or
default, violators including the project proponent,
concessionaire, ULB, any person or body respons:b!e
for such burning, shall be liable to pay environmental
compensation of Rs. 5,000/ - (Rs. Five Thousand only)
in case of simple burning, while Rs. 25,000/- (Rs.
Twenty Five Thousand only) in case of bulk waste
burning. Environmental compensation shall be
recovered as arrears of land revenue by f.he
competent authority in accordance w:th law.

21. All the local authorities, concessionaire, operator of
the facility shall be obliged to display on their
respective websites the data (n relation to. the
functioning of the plant and its adherence to the
prescnbefi parameters. This data shall be placed in
the public domain and any person would be entitled
to approach the authority, if the p{an.t is not operating
as per specified parameters.

22, We direct the CPCB and ~£He"respective State Boards
to conduct survey and research by monitoring the
incidents of such waste burning and to submit a
report to the Tribunal as to what pollutants are - '
emitted by such ilegal and unauthorized burning of
waste.

23. That the directions contained in the judgment of the

' Tribunal in the case of ‘Kudrat Sandhu Vs. Gout. of
NCT &Ors', O.A. No. 281 of 2016, shall mutatis
mutandis apply lo this judgrment and consequently to
all the stakeholders all over the country.
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24. That any States/ UTs, local authorities,
concessionaires, facility operators, any stakeholders,
generators of waste and any person who violates or
fails to comply with the Rules of 2016 in the entire
country and the directions contained in this judgment
shall be liable for penal action in accordance with
Section-15 of the Environment (Protection) Act, 1986
and shall also be liable to pay environmental
compensation in terms of Sections 1§ & 17 of the
National Green Tribunal Act, 2010 to the extent

_determircect by the Tribunal.

25. That the State Governments/UTs, public authorities,
concessionaire/operators shall take all steps to
create public awareness about the facilities available,
processing of the waste, obligations of the public at
large, public authorities, concessionaire and facility
operators under the Rules and this judgment. They
shall hold program for public awareness for that
purpese at regu{’ar intervals. This programishould be
conducted in the local languages of the. con.cemed
States/ [UTs/ Districts.

26. We expect all the concerned authorities to take note of
the fact that the Rules of 2016 recognize only a
landfill site and not dumping site and to take
appropriate actions in that behalf.

27. We further direct that the directions contained in this
© judgment and the obligations contained under the
Rules of 2016 should be circulated and published in

the local languages.

28. Euery Advisory Camnul::ee in I.'he State shall also act
as a Morutonng Committee for proper implementation
- of these directions and the Rules of '7016

29. Copy of this judgment be circulated ‘to au the Chief
Secretaries/ Advisers of States/UTs by the Registry of
the Tribunal. The said authorities are hereby direcled

+ to take (mmediate steps to comply with all the
directions contained in this judgment and submit a
report of compliance to the Tribunal within one month
[from the date they receive copy of this judgment.”

II. PREVIOUS PROCEEDINGS IN PRESENT MATTER:

10
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9. The Tribunal in a review meeting on the administrative side with the

CPCB and ::nihnicipal solid waste xﬁanagemcnt experts, on 23.07.2018
considered the matter in the light of annual report prepared by the
CPCB in April 2018 under Rule 24 of the MSW Rules and noticed
serious deficiencies. Accordingly, it was decided to take up the issue of
execution of judgment dated 22.12.2016 in Mrs. Almitra . Patel &Anr.'
Vs. Union of Indié &Ors (supra), by way of interaction with all the
States/UTs through video conferencing. For this purpose, meetings
were held on 02.08.2018, 07.08.2018, 08.08...-20}8, 13.08.2018 and

20.08.2018, '

E
L0. . At the conclusion of the interaction, the Tribunal declared that the
mandatory provision of the Rules and directions should be

- implemented in a time bound manner. Following specific steps were

T

required to be taken:

i. Action plans were o pc submitted by all the __staces to CPCB latest
by 31:10.2018 and executed in the outer deadline of 31.12.2019
which should be overseen by the Principal Se(;rctalries of Urban
and Rural Develoi:)fnenl: Departments of the;étatefsl.--"

ii. The States should have Monitoring Com;'i;:;a headed by the
Secretary, Urlb.é:n Development Department with the Secretary of
Environment Deparimcnt as Members and CPCB and State
I;ollution Control Boards (SPCBs) assisting the Committees.

iii. They should have interaction with the local bodies once in two

weeks.

11
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vi.

vii.

viii.

<

Xii.

xiii.

Local bodies are to furnish their reports to State Committees twice

a month.

The State Committees may take a call on technical and policy
issues.

Local bodies may have suitable nodal officers. Bigger local bodies
may have their own Comimittees headed by Senior Officers.

Public involvement may be encouraged and status of the steps
‘taken be put in public dormain.

The State Level Committees are to give cheif zl'éports. to the Regional

- 3 ’k.
Monitoring Committees on monthly basis.3 b ki

_Instead of: every local body separately floating x:e_L‘h_ders‘ the

standardized technical specifications be involved and adopted.6

Best practices may be adopted, including setting up of Control

R_oolms where ci}:izens can upload photos of géﬁbage which may be

lool:ce;:l into by the 'spe_ciricd representatives ot'j"locnl bodi_eg_. at local

level as well as State level. . o

LIt was directed that mechanism be evolved for ciigizené' to receive

‘and give information. '
CCTV cameras be installed at dumping sites.

GPS be installed in garbage collection vans. This may be monitored

appropriately.?

Ll. Performance audit was to be conducted for 500 ULBs with population of

| lakh and above initially, as suggested by the MoHUA as [ollows:

SPara 21
6 Para 22
7 Para 23

e LU L
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Key Parameters/
Indicators

Descriptibn of Parameters)’[-ndi'cators' for
physical evaluation

Door to Door

Door to door collection of segregated solid waste
from all households including slums and
informal settlements, commercial, institutional

.} Stations

A Collection and other non-residential premises.
‘ Transportation in covered vehicles to processing
or disposal faci'litics )
ol Segregation of waste by households into
2 b LV Biodegradable, non-biodegradable, domestic
Segregation £
i : hazardous. : _
. [nstallation of Twin-bin/ segregated litter
bins in commercial & public areas at every
Litter Bins & $0-100 meters. o ‘
3 | waste Storage + Installation of Waste storage bins In strategic
Bins locations across the city, as per requirement
' (Unless Binless) ' "
« Elimination of Garbage Vulnerable Points.
[pstallation of Transfer Stations -instead of
4 - Transfer secondary storage bins in cities with population

above 5 lakhs.

« Compartnientalization of vehicles'*for the
collection of dilferent (ractions of waste.

g | Separate « Use of GPS in collection -and transportation
transportation vehicles to be made mandatory at least in
_ " " cities with population "above 5 lakh along
with the publication of route map. . '
L) ] « ‘All public and commercial areas to have
ab " twice daily sweeping, including night
; 6 ‘._.Publ:c Sweoping sweeping and residential areas to have daily
' . Usweeping. ! .
‘Waste + Separate - space [or. segregation, storage,
| Processing decentralised processing of solid waste to be
7 | Wet Waste demarcated S S
+ Dry Waste + Establishing systems for home/decentralised
+ MRF Facility and centralised composting
- o _Setting up of MRF Faciliti¢s.
: . Setting up common or regional sanitary
Scientific landr‘{lls by all local bodies for the disposal of
8 Landfill permitted waste under the rules
« Systems [or the treatment of legacy waste to
be established.
Ensure separate storage, collection and |
9 | C&D Waste transportation of construction and demolition
wastes. .
10 | Plastic Waste Implementation of ban on plastics below <50

microns thickness and single use plastics.

13
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Bulk Waste

Bulk waste generators to set up decentralized

11l | Generators waste processing facilities as per SWM Rules,
(BWGs) 2016.

- Mandatory arrangements have to be made by

12 | RDF cemerit plants to collect and use RDF, from the

RDF plants, located within 200 kms.

13

Preventing solid

waste from
entering into
water b_o;[ies

[nstallation of suitable mechanisms such as
screen mesh, grill, nets, etc. in water bodies
such as nallahs, drains, to arrest solid waste
from entering into water bodies.

Waste Generators paying user fee for solid

14 | User Fees waste management, as specified in the bye-laws
of the local bodies.
Prescribe criteria for levying of spot fine for
' persons who litters or fails to comply with the
- | Penalty
13 iointilei provisions of these rules and delegate powers to
P . officers or local bodies to levy spot fines as per
.' the byelaws framed.
i i Frame bye-laws incorporating’ the rovisions of
16 g“:‘g::g”“ of | msw l‘{ulcs. QOIGP and - ensuging timely
y implementation. ;
Citizen
17 | Grievance Resolution of complamts on Swachhata. App
Redressal within SLA. -,
18 Mon.i_toring : States/ULBs to update month- wise
mechanism

targets/action plans on the-online MIS.

12. The Régional Committees were to be headed either by former High Court

Judges or by Senior Retired Officers and Apex Comrmittees by a former

Supreme Court Judge.® Common p'rbblem,s faced and suggestions were

to be noted in tabular chart.The Committees were to 'function for a

period of one year subject to further orders.™

13. The matter was again taken up on 16.01.2019 in light of reports

Uttar Pradesh.

® Paras 18 and 20

9 Para L4
10 Para 18

received from some of the Committees, especially from the State of

14
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. are not adequate. There.is reluctance even to declare some major cities

as fully compliant with the. environment norms. The authorities have
not been able to evolve simplilied and standard procedure for preparing
project i'cports and giving of contracts. There is no satisfactory plan for
reuse of the treated water or use ol treated sewage or waste and [or
segregation and collection of solid waste, for managing the legacy waste

or other wastes, etc.
]

18. Since we have found gap in steps taken and steps required to be taken
to remedy the unsatisfactory state of enviconment, we had an
lnt'eract'i.on with the Chief Secretary about the way forward. The gap in

~ the.mandate of law on the one hand and actual compliance u;_rir.h law on
.the other has manifested itself in the form of polluted water, .air and
land. [;s_‘ actual measurement in terms of monetal:y value or the loss
on account of adverse impact on public health_,_é',nd environment or
otherwise in terms of number of deaths or discases does not abpcar to
have been duly and exhau:stively undertaken by the official machinery

so far for the country or for any particular area. The private reports

4 -

mention number of deaths and diseases. Dea!_:_t_i by pollution may be
comparable to’ a-i:‘r_}_.f,_‘_c_i:.ffcnce of homicidc.afig[,f‘ahy disease on that account
may be likewise (.:c;‘a‘;lnparablc to atterﬁpt to murder or grievous hurt.
Polluter is, thus, liable to be dealt with in the same manner as a person
committing any other heinous crime as per law of the land. Mere fact
that such pouutc-r creates wealth or employrﬁent dqcs not make the

offence less serious. The statutory framework prohibits polluting

activity and provides for penal consequences. Further, the ‘Polluter

29
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39.

40.

Pays’ principle rcquireé compensation.to be recovered to meet the cost
of remedying the adverse impact of pollution. Cowernance of such laws
can be held to be satisfactory il the magnitude of punishment of law
violators corresponds to the extent of violation of law and the
compensation recovered is adequate to mcct‘ the cost of damage. There
is enough evidence of pollution b;.u no data is shqwn of corresponding
convictions or recovery of adequate compensation for restoration of
environment. I‘hls: calls for authentic study of the extent of damage to

the enwronment and to the publlC health so that policy makera and

law enforcers can bridge the gap.

[n case extent of convxct:ons for the environment related offcnces do not

currespond to the extent of crime, paradigm shift in. pob.c_les and

.stratcgies for implementation of law may negd to be considered.

Similarly, the mechanism for recovery of compcnsa'ﬁion may need to be
revised on that pattern. Such review of policy cannot be left to the local
bodies or the Pollution Control Boards but has to be at highcst level in
the State and further review at the national- level As noted in some of
the studies, the- rankmg of the country in comphance of envzronmencal

norms néeds to be brought to respectable _hi'gherp'osil:ion which may be
possible only if there is change in policies and strategies for
implementation of necessary norms at every level in right direction. The

scale of compensation needs to be ‘suitably revised so that the same is

deterrent and adequate to meet the cost of reversing the pollution.

Authentic data is required to be compiled which is nece sary for proper

policy making. The Rules provide for such data to be collected at the

30
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state ievel as well as at the national level. Il such data is not furnished
timely from ground level with all the rcqttisite details, the policy making
remains deficient. Since none of the States is fully compliant with the
mandate of statutory waste management rules under various headings,
as already noted, remcdiatl meaeures are necessary. We consider it
necessary to observethat at least some major cities/towns/villages be
first developed as model and therealter successful experiment

. replicated in remaining cities/towns/villages.

41. T‘hough environment is priceless and no amount of compensatltm may
be eufﬁcient for real restoration of environment to its pnstmc glory, the
‘Polluter Pays' pnnmple requires cost of restoration to bclrecovered
Whlch should be deterrent and also include Net Present 'v'atue (NPV) for
ettu'ironmental services [orgone forever. Though s_ue,h compensation is
to be primaril-y recovered from polluters, wher.e:.: authorities fail to
implement law and recover cun'lbensatiorl on apedunt of collusion or
inaction, such authorities can also be made eccountable and required
to. pay cornpensatlon. Strong central .mechanism -or auditing the
compliance of environmental laws by the States and the Union
Territories (UTs} is necessary We are also of the view that to encourage
enforcement of envqunmenta.l laws, cognizance _ol' performance or
otherwise need to be taken by authorities allocating funds. Incentives
can be given to encourage compliance and .those deficient in
compliance rrtay be.required to comply as a condition for getting grants

or part of such grants. Such a policy may be a step in the right

direction for achieving sustainable developrment goals. We take note of

33
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discussion on the subject in the minutes of National Development

Council held on’ 01.10.1990.% Therein a formula called “Gadgil -
Mukecjee” formula ' is referred to envisaging grants to meet
cnvironmcnta} problems. We may add that while such grants may be
neccssar;lf, there may be a condition requiring measurable and
demonstrable .improvcment in time boﬁnd manner as a condition for
the grant. Accordingly, vide order dated 24.04.2019 a copy of this order
| has been sent to Niti Aayog, Finance Commission and MoEF&CC to

consider the observations, particularly in this para.

42. One major hurdle in.' compliance of the Rules is lack of ilnlstitutional
trairﬂng | mechanism. Scheme of Rules and -.s"ti_rl_afégies for
implementation, including technology to be used, best practi.clcs to be
employed need to be identilied. Resource pcrso::t;s. target g;'oup of
persons to be trained, location at which tmining-i; to be undertaken

need to be worked out.

43. Itis also neccséggy to have an Environment Pl;ﬁ for the é‘og.ﬁ‘try as well
as for the S_Eates- Whic'.h-may idcntify;and‘.ﬁaubll_s-:h;gaps‘ in'compliance of
eﬁvironmc;lqtal law and indicate action ---Ip_lo.n' Lro "rémedy the same.
Compliance of environmental nurms"g[so requires carrying capacity
study not only of eco-sensitive areas but also areas where violation of
environmental laws has clearly surfaced out based on scientific data
published by CPCB such a§ non-attainment cities in terms ol air

quality, critically polluted industrial clusters on account of air/water

”httﬁ:{ /planningcommission.gov.in/aboutus/committee/ wrkgrp12/wg_state_{inan0106.pdl
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pollution, polluted river stretches etc. Drastic remedial measures may
be necessary to deal with the same which should not merely be
responsive but proactive by way of planning population density, vehicle
numbers, nature and quality of vehicles, nature and quality of activity
to be allowed. Absence of such measures may render it dilficult to
meaningfully implement the accepted norms of ‘Sustainable
Development’ or ‘Intergenerational Equity’. Such planning is part of
‘Precautionary’ principle. ‘Polluter Pays' principle can be meaning(ully
implemented only when assessment of- damage¢ is realistic and
compensation recovered matches the extent of damagé. As per census
of india, 2011, there are 475 places with 981 ovcrgrow_ths; (OGs) have
bccn identified as Urban Agglomeration (UA] The nurﬁl.:ér'of total
towns in [ndia is 7935 {Smtutory Towns 4,041 + Census Towns
3,894). Thcre are total 6, 166 Urban Agglumemtion/towns which
constitutes the urban frame ofl the country. During FY 20_].?_-2(_) 18, out
of 35 SPCBs/PCCs only 16 SPCé'Sl PCCs reported the status of Solid
Waste Management Rules, 2016.% In view of thgsc statistics.. emergent

and stringent measures are required -for compliance of‘environmental

norms.

44, We discussed with the Chiel Secretary the above unsatisfactory
sutuatlon 6f environment and about need for havlng an elfective
monitoring' cell directly attached to the office of the cmcr Secretary with

experts in environment and related issues to assist the Chief Secretary.

A f\nnua}. report of CPCB for the year  2017-18 accessible at:
htp:/ /cpeb.nic. in/uploads/hwmd/ MSW_AnnualReport_2017-18.pdl
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45. The presence of Chiel Secretary before this Tribunal was directed with

an expectdation that there will be realization of seriousness at the

highest level which may percolate in the administration.

IV. DIRECTIONS:

46. In view of above, after discussion with the Chiel Secretary, following
further directions are issued:

i. Steps for compliance of Rule 22 and 24 of SWM Rules be now

taken. within six weeks to the extent not yet taken. Similar

! st'.eps be taken with regard to Bio-Medical Waste Management

Rules and Plastic Waste Management Rules,

i. Apart [rom Port Blair City and port Blair Town w:t-xich have
been declared as model city and town respecti\.;cly, at least 3
villages in each district may be declared. as model villages
‘within two weeks and may be made c':'m‘nplian.t,.' within six
months. The remaining cities, towns and villages of the State
may be mad;.: fully compliant in respect ol’-eqvironmental

norms within one year.

'

iii. A -quarterly report be furnished by the Chiel Secretary, every
three months. First such report shall be furnished by August

10, 2019.

iv. The Chiel Secretary may personally monitor the progress,
‘atleast once in a month, with all the District Magistrates with

special focus on solid waste management, bio-medical waste,
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1 ~ sewage management, coastal zone pollution, sand mining,

education of tourists about protection of environment.

v. The District Magistrates may monitor the status of compliance

of environmental norms, atleast once in two weeks.

vi. The District Magistrates or other . Officers. may be imparted

. requisite training.

vil. E:stl.ma.tc of value of environmental degradation and cost of
restorauon bc prcparcd and compensation be planncd and
'\, recovered from polluters for enwronmental restoration and

restitution on that basis.

~viii. Performance audit of functioning of all regulatory bodies may
‘be got conducted and remedial measures be taken, within six

. months.

i [r;l:roducuon of a .policy of gwmg ranking, based on
perrormance on the subjecl: ol envu‘onmcnt a.nd giving of
. - rewards or othcr mccnuvca on “that basis to mdividual areas,
-loc-é;lities. institutions or mdmduals may be. consulered. This
may also include encouragi’ng, students or other citizens
Islgnlﬁc'antly contribt'lting to_‘the cause ol environment. The best
practices may be evolved, il necessary, in the light of
experiences on the subject. This may help in educating and
involving public at large which may help in enhancing of

‘environmental laws.

35
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X. The Chief Secretary may remain present in person before the
Tribunal u{iti'\ the status of complia-mce in respect of various
issues mentioned in para 22 as well as any other issues
discussed in the above order on 25.11.2019. [t is made clear
that Chief Secretary may not delegate the above function and
the further rcqu_irerncnt of appearance before this Tribunal to
anyone else. However, it will be open to him to change the date,
by advanhce intimation by e-mail at ngt.filing@gmail.com to

adjust their convenience.

47. The issu;a ol recovery of damages from the States foif Itheilr failure to
comply with the environmental norms, including thc='s'tagt1.1.tory rules
and ofde‘rs of this l‘ribunal, will be considered will be considered later.
The Tribunal may also coqsider the requirement of, 'pcrt'o'rmance
guarantee of a particdlar amount .in case progrégs achieved is not

found to be satisfactory.

48. There is need to develop an institutional training mechanism involving
. technical, social and environmental issues for training of officers

F " -

conc,ernedl'with enforcement dl‘hcn-vironment norms at ground level,
Training may be ongoing process at né_lfioriél- leve.l. State level and other
appropriaﬁe levels as may be found hccéssary. Accordingly, CPCB has
been directed to prepare such program”indicating persons required to

be imparted training, subjects of training, resource persons, location of

training, duration of training programmes etc. CPCB will be free to

"Vide order dated 22.04.2019.in 0.A. No. 606/2018, Compliance of Municipal Solid Waste
Management Rules, 2018 (State of Meghalaya).

36




- | ] *%3.

coordinate with available training institutions for use of infrastructure

such as judicial ' academies, police academies, administrative

acadermies, Il'orest' academies etc. as may be found viable. CPCB will be

free to utilize funds collected by way of environmental compensation for
this purpose also in same manner as for carrying capacity study and

also take help from State Boards or any institution.

A copy of the compliance report furnished by the Chief Secretary be

sent to CPCB as aiready directed vide order dated 24.04.2019 for the

State of Karnataka (supra).

Put up the report which may be received on 13.08.2019.

Adéj._;:sh Kumar Goel, CP
‘K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 6, 2019 , _ .
Original Application No. 606/2018

TEUE. Cof 7
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ANNEXURE

193

PROPOSED ANNUAL CALENDER AND DETAILED ACTION PLAN FOR IMPLEMENTATION OF SWM

Activities to be

[dentification of

Formation of

Tentative Period for

Tentative Period for

Period of Completion of

Yok -Garbage Point by | Cluster preparation of Estimate | tendering, acceptance and | work and start working
GPs & NIT (15 days) Award of work {30 days) (90 days]
Timelines for oy By By By By
Achievement 30.05.2019 15.06.2019 30.06.2019 30.07.2019 30.10.2019
i = "_i':-:;c?;.:ilna[cd for 12 ‘
a Clusters Preparation of
Remarks completed # S A Clusters. 04 nos. tender

formed

Estimate compieted

| opened and work awarded.
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SOLID WASTE MANAGEMENT UNDER SWACHH BHARAT MISSION (GRAMIN) :
: No. of GPs " Plastic Waste
Block Name of Cluster cietail Name of Gram Panchayat No. of Household Generalod ger-wenk
Prothrapur Cluster-l Shyamnagar 2 Shyam Nagar (Swaraj Dweep) i 714 300 Kg
Govindnagar (Swaraj Dweep) 1129 500 Kg
Total 1843 800 KGs
-:CIUS’BF-H .Ne_il Kendra | Neil Kendra (Saheed Dweep) 917 250 Kg
Cluster -lil Beodnabad 2 Beodnabad - 869 60Kg . .
Calicut 1148 50 Kg
Sippighat 926 50 Kg
Total 3033 1460 Kgs
Ferrargunj Cluster -| Wandoor 3 Wandoor 1112 20 Kg
) ' Humfrygunj . 635 10 Kg
Guptapara 1128 10Kg » 1 B
- | - 2875 L ik el
Ciuster-Il -~ "[Chouldari 3 Cheldhari 980 100 Kg
Mithakhari 652 50 Kg
Namunaghar 735 10 Kg
2367 160 Kgs
ferrargunj Cluster -llI Shore Point 6 Shorepoint 846 75Kg
Bamboolial-l 794 50 Kg
- Bamboollat-Ii 1101 25 Kg
Hopetown 715 25 Kg
Stewratgunj 685 25Kg
wimberlygunj 801 60 Kg
' 4942 260 KGs
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Cluster -1V Mannarghat 3 Mannargaht 748 100 Kg
Shoalbay 53 10Kg
Kanyopuram T 452 25Kg
s 983 135 Kags
]Cluster -V Ferrargunj 2 Ferrargunj 722 20 Kg
Rrindaban 731 10 Kg
' 1453 100 Kgs
Cluster -Vi Tushnabod 2 Tushnabad 447 25 Kas
- : ‘Collinpur 576 50 Kg
‘ , 1023 75 Kgs
tiftte Andoman  [Cluster - Neiaji nagar 2 HutBay 1078 30 Kg
' Metaji nogor 954 20 Kg
' 2052 50 Kgs
Cluster -ll R.K.Pur 3 iVivekononda Pur 578 25Kg
y R.K.Pur ' 1450 i15Kg.
" IRabindranagar <, . B4 K.
‘ _ | ~T 2734 85 Kgs
. Campbell qu_.-__ [ Cluster -1 " iICampbeli Bay 3 Campbell Bay- ) 845 20Kg
. —ftoxminagor: > = 5t4 10K
Govindnogor - 697 Iokg
_ . 2056 40 Kgs
Rangat Cluster -1 Rangat 4 Dasorathpur 772 10Kg
' - : Rangot 240 60-Kg
Parnashala 619
! . Sabari 291. 40KQ.
: 2622 115 Kgs
Cluster -l INiIGrnbuI 2 ISundergorh {Boralong) . 643
Nilombur (Baralang) 778
i 1421 87 Kgs
Cluster -1l Kadamtala 2 Kademtala - 815 460 Kg
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Uttara 404 10 Kg
1419 70 Kgs
Cluster-Iv [Bakultala Bokuliolo — 44l 30Kg
|Urmilapur 528 10 Kg
Kaushalya Nogar 569 10Kg
1538 50 Kgs.
Cluster -V Long Island Long Island ~ 323 30 Kg -
Nimbutala Nimbutala 854 30 Kg
Shivapuram Basontipur 611 15Ka
Harinogar T 863 50 Kg
Swadeshnagor 937 20Kg © |
Shivopuram 865 15Kg
3276 100 Kgs
Moyacbunder  [Clusier-| Rampur Mayabunder 805 75Kg
, . Pokhadera 629 15Kg- . - |} = %
- : b Rompur - 880 1BiKg o T A
: 2314 , 100°Kgs - g
s ¢ [Chusterf o ugapur Chainpur- - T G 7 e
) M 5, T i Poholgoon .. 1137 10K~ T
' ' 1506 15 Kgs
Diglipur Cluster-| Madhupur Subcshgorm 1237 150 Kg :
RK.Gram 966 20Kg
Diglipur 893 20 Kg
|Madhupur 1161 55 Kg
Laxmipur 658 18 Kg' i s
Silonogor 686 20 Kg
5601 275 Kgs
[ Cluster-Il Kclighat Nobagram 569 15 Kg
Kalighat 569 30 Kg
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Romnagar N 345 -2"5‘1'('9' e
1483 70Kgs
Cluster-H| Kishorinagar 2 Kishorinagar 624 15Kg
Paschimsagar A39 10Kg
| 1043 25 Kgs
.Clu-sier-lv {Burgapur 2 Shibpur 742 15Kg
Keralapuram 832 25Kg
1574 40 Kas
Cluster-V Radhanogar 2 Radhanagar 765 15 Kg
Caondhinagar 1076 10Kg
1841 25 Kgs
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F.No. 4-27/RD,PRIs/Levy of Taxes/2016 [ /335~
' arvgarT o Prearae gorgs -

ANDAMAN AND NICOBAR ADMINISTRATIQON
arfrer Rgre, dumee o s vd wed wid Presra Rrewrem
DIRECTORATE OF RD, PRIS & URBAN LOCAL BODIES

s o e o ok ke
| .

Port Blair, dated theZfMay, 2019
To, '

1) The Pradhan,
Gram Panchayat, Shyam Nagar,
Swaraj Dweep

2) The Pradhan,
Gram Panchayat, Govind Nagar,
Swaraj Dweep

3) Th_e Pradhan,
Gram Panchayat, Neil Kendra,
Saheed Dweep

Sub.: Levy of Taxes -reg.:

On the subject cited above, I am to say that the Section 37 of the
A & N Islands (Panchayat) regulation 1994 and the rules framed there
under viz. The A & N Islands Grgﬁ‘: Panchayat (Levy of taxes and fees)
Rules 2002 empowers the Gram Panchayﬂs to Levy taxes and [ees

under its jurisdiction.

Accordingly, it is advised to implement the same to the Hotels in
your respective jurisdiction in the first instance considering the overall

problem of ‘Solid Waste Managemcent' and disposal.

Generation of waste is increasing at an alarming rate in the
Swaraj/Saheed Dweep and to a larger extent, the inflow of tourists is-

found to be one of the reasons for same.

Therefore, the, Panchayats may generate revenué by imposing

and collecting tax from the Hotel buildings operating in their respective

T O L T B R T R L O A T e T T R A T A T T R
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jurisdiction charging them @ %10 / bed / 'day under framework of

part-11 of the said Rules i.e. ‘Tax on owner and occupier of building’. i
. . iy

Director (RD)

Copy to The Sccretéry (RD), A & N Administration for kind information

please.

N

Director

0/ ¢
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Port Blair, dated the 02nd February, 2018.

T ORDER No. 359

The Hon'ble Lt. Governor, Andaman & Nicobar [slands is pleased to
Constitute a State Level Advisory Body for Solid Waste Management in
Andaman and Nicobar [slands (SWM) in pursuance of Para 23 of Solid Waste
Management Rules of State Level Advisory Body (SLAB):

Sl. Designation " Member

NO - S

L. | Principal Secretary, Urban Development, A&N Chairperson, ex-

Administration Port Blair ' officio .
2. | Director (RD/Panchayat), A&N Admn. Port Blair ' Member, ex-officio
3. | Deputy Comumissioner(SA), A&N Tsiands | ‘Member, ex-officio
4

JL/-SF. Scientific Officer, (Science & Member, ex-officio

Technology)/ Pollution Control Buard, A&N
Administration Port Biair

Principal, DBRAIT, Dolly Gunj, Port Blair ‘ { Member, ex-officio
Chief Engineer/ Town Planner, APWD Dort Blair Member
7. | 1. Secretary, PBMC Member

2. CEO, Zilla Parishad; South Andaman
3. Assistant Secretary (Panchayat), A&N Admn. Port

Blair
8. | Director of Industries, A&N Admn. Port Blaic Member
9. | Executive Engineer (SWM), Part Blair Municipal Member
Council ; ‘
10. | 1. Director of Agriculture, A&N Admn. Dort Blair Member

2. Labour Commissioner, A&N Admn, Port Blair

I wfa (v.fF)
Deputy Secretary(/UD)
(F.No.3-56/97-UD(PF))
Office Order Boolk '
Copy forwarded to:- _
1. The Secretary to Hon'ble Lt. Governor for information.
2. The Sr. PS to Chief Secretary for information of Chief Secretary, A & N
Administration .

3. All concerned for informati‘oﬁ. _ U}'L"
ER W%.fﬂ)
Deputy Secretary(UD)
i Ao .
c'.//

present 1n purees EM
Sec etar]
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ORDER BOOK
Copy to: -

L. The Secretary to LCr for kind mformatlon of Hon'ble Lt. Gevernor, A
& N [slands, Port Blair.

2.SPS to CS for kind information of Chief Secretary, A & N
Adrministration.

3. All conccrncd for information and necessary actiod.
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Port'Blair, dated the 12™ February, 2019

ORDER NO. 414

In pursuance ol Order dated 15.01.2019 passed in OA No. 606 of .
' 2018 by the Hon'ble National Green Tribunal, Principal Bench, New Delhi
and in pursuance of Section 23 of the Solid Waste Management Rules,
2016 and in supersession of Order No. 339 dated 02.01.2019, the
Lieutenant Governor (Administrator), A&N [slands is pleased to constitute -
the State Level Advisory Committee of UT ol A&N Islands comprising the
following Members:-

-

: Sl ‘ Designation i Member
\ No. E ; i
1, ° " Chnief Secretarv, A & N Administration Chairoerson
2. Principal Secretary (Urban Development) ! Member
. A & N Administration
3. ! Principal Secretary (Environment & F’nrf-sc;l ' Member
. A & N Administration .
(' ! 4 ' Secrerary(Revenue], A&N Administration Mzmber
' 3. Secretarv (Health), A & N Administration : Mzmber
5. Secrerary (Rural Development), A & N, Member
Adminiscration ; '-
7. i Secretary (Science & Technology), A & N, Member
. Administration :
3. | Szcrerary, Porr Blair Municipal Caum_tl Member
9. i Secretary (Industries), A & N Member
s Administration
, 0. ' Onz member {rom Cantral Pollution’ Control . Meamber
" Board. Zonal Office at Kolkata
~LL. Officer on 3Special Duty (Enviroameaft & Membar
: Forests), A & N Administration : 3
12 ~Member Secretary’  [Pollution = Contenl Member
COmmtttre!- Department of Sciznce &' Secretary
i Technology, A & N [slands -
Functions of the State cha[ Committee:
i) The ' Committee may hold theic first meeting positively before
o 15.02.2019, and thereafter hold mestings periodicallv as per the
( - direction of the Chairperson of the Committee.

i) Prepare an Action Plan latest by 31.12.2019.

ity The CPCB may prepare Standard Operating Procedure (SOP) for
implementation ol Clause (J) to the Schedule-I of the SWM Rules,
2018 relating to Bio-mining and disposal ol legacy waste within
one month and circulate the same to the SPCBs and PCCs who in-
turn may communicate to the Chiel Secretary (Chairparson of the
Committee) for its implementation.

iv) The Apex Monitoring Committee may interact with the State
Committees in such manner as may be found necessary and give
its report to this Tribunal ence in a quarter. Apex Monitoring
Committee may interact with the State Level Committees atleast
once in a month.

v) The Chiel Secretary (Chairperson ol the Committee) to reinain
present in person alongwith reports on 01.05.2019.

\

Deputy Secretary (UD)
[F. Na. 3-190(145)/2019-UD]|

Cant 2}
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Status on GAP ANALYSIS of Compliance Report Submitted to Hon’ble NGT
in OA No. 606/2018 - SWM 2_03

S.No Action Point Clause Present Status as per UT
. _ policy/Action Plan/ Annual Report

1 Has Action Plan for Solid Waste | Clause 7 “U.T Policy and Strategy on SWM for

Management been prepared ANI 2018 has been prepared and
submitted belore the Hon’ble NGT in
5 _ _ _ the Reply Allidavit,

2 Does the Action Plan, Cover | Clause 8 U.T Policy and Strategy on SWM for
Rural/Hilly terrains ANI 2018 covers the entire ANI,

3 Does the plan cover management | Clause § Yes it has been included in the U.T
of legacy waste on scientific Policy and Strategy on SWM lor AN
llines 2018.

4 ‘Does the Action plan cover | Clause 8 Yes it has been included in the U.T
Management of 100% MSW Policy and Strategy on SWM for ANI
generated in the State 2018.

5 Have CCTVs been fitted at the | Clausc 7 No.

Dumpsites

6 Has Railway Administration | Clause 9 Not applicable to ANI islands since
constituted Committee o [rame there is no ruilway transportation.
action  plan 0 remove
encroachments und landscaping
vacated land parcel

f Identilication ol Sites for setting | Clause 1.PEMC have set up a Dry Resource
up waste Processing Facilities 4 19/Rule 22 Park at Brookshabad where plastic,

glass, metal, cardboard ete are being
segrepated and sent lor recycling to
Mainland. The PBMC has also set up
5 composting yards for disposal of
wet waste. A bio-digester has been set
up at modern lish market for disposal
of waste generated in the fish market
al source,

2, RD&P has formulated 24 clusters
and proposed 0 develop solid and
plastic waste collection centers lor
each of these clusters,

8 Identilication of sites for setting | Clause 1.PBMC have set up a Dry Resource
up regional sanitary landhll | 19/Rule 22 Park at Brookshabad where plastic,
facilities glass, metal, cardboard ete are being

segregated und sent for recyeling to
Mainland. The PBMC has also set up
5 composting yards for disposal of
wel wasle, A bio-digester has been set
up at modern lish market for disposal
of waste generated in the fish market
al source.,
2, RD&P has formulated 24 clusters
' and proposed to develop solid and
plustic waste collection centers for
cach of these clusters.

9 Procurement of land for setting | Clause No private land is being procured, The
up of solid waste management | 19/Rule 22 Revenue Authorities have allocated
facilities ; lands/areas in  their  respective

districts. Further, Town Planning
Division has notified setting aside
land for the purpose in all
existing/upcoming Master Plans,




WY

10.

Provision of facilities” for
segregation of waste

Clause
19/Rule 22

L.PBMC have set up a Dry Resource
Jurk at Brookshabad where plastic,
plass, metal, cardboard ete are being
segregated and sent for recyeling to
Mainland. The PBMC has also set up
5 composting yards lor disposal of
wel waste. A bio-digester has been set
up at modern lish market {or disposal
ol waste generated in the fish market
at souree,

2. RD&P has lormulated 24 clusters
and proposed to develop solid and
plastic waste collection centers for
cach of these clusters.

11.

Provision ol facilities lor door to
door collection of waste &
Lransportation in covered
vehicles '

Clause
19/Rule 22

1. Door 1o door collection in all 24
wards ol PBMC area lor collection off
sulid wasle is being done, further
PBMC has identilied 6 wards lor
source segregated door to door waste
collection in dry, wet and hazardous
calegories,

2. PBMC has also developed a system
lor collection of plastic, glass and
cardboard [rom the bulk generators by
deploying dedicated vehicles.

3 The RD&P has initiated door to
door collection in 2 areas namely
Swaraj Dweep and Shaheed Dweep
from all commercial establishment

since these are the bulk generalors.

12

Provision of separate system for
collection  ,Segregation  and
Transportation of C&D Waste

Clause
19/Rule 22

Yes, PBMC has made separate

provision for collection of C&D
waste, Since, the quantity of C&D
wauste is very less henee at present it is
being utilised o Till low lying arcas
und pot holes,

13

Setting up of Waste processing
facilities

Clause
19/Rule 22

1.PBMC have set up a Dry Resource
Yark at Brookshabad where plastic,
glass, metal, cardboard ete are being
segregated and sent for recyceling to
Mainland, The PBMC has also set up
5 composting yurds lor disposal of
wet waste. A bio-digester has been set
up at modern fish market for disposal
ol waste generated in the lish market
at source.

2. RD&P has formulated 24 clusters
and proposed 1o develop solid and
plastic waste collection centers lor
each of' these clusters.

Setting up of Common or
Regional Sanitary Landfills

Clause
19/Rule 22

Due to geographical isolation of the
islands, no common regional sanitary
landfill  site has been developed.
However, one landfill site is being
used by PBMC for Port Blair town
and 24 clusters has been tormulated
for rural areas.
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Bioremediation or Cuppmx, of
Dump sites

Clause
19/Rule 22

Provision has been made under U.T
Policy and Strategy on SWM tor ANI

2018. The guidelines for disposal of

legacy waste issued by CPCB, New
Delhi has also been forwarded to all
the Local Urban Bodies vide Letter
no, Z=
13/PCC/SWM(2016)/2016/124 1
dated | !.U3.2Ul‘).

Has constitution ol State Level
monitoring  Committees (Y/N)
been provided ;

Clause 28

State Level Advisory
Committee(SLAC)under the
chairmanship of Chiel Secretary vide
Order no. 414 dated 12.02.2019 has
been  constituted and 6 SLAC
meetings have so far been convened.

17,

Constitution of' Special Task

Force

Clause 35

In the U./T" ol' ANI, a District Level
Task FForce  Committee  waus
constituted and review meetings have
been convened under the
Chairmanship of Deputy
Commissioner, South Andaman 1o
monitor the status of compliance of
environmental norms with all the
stukeholder  departments  of  the
Administration, local bodies and
Private Organisations.

Details ol Model
Towns/Cities/Villages identilied
Tor development

Clause 40(h)

Port Blair town has been identilied for
development as model town.

1. 3 villages ol South Anduman
District namely = Gram Panchayat
Choldhari, Gram Panchayat Shaheed
Dweep, Gram Panchayat Netaji Nagar
(Liule Andaman) has been identified
for model villages.

2. 3 villages ol Nicobar District
namely Gandhi Nagar, Rajiv Nagar
(Ward No. 4) and Kamal Basti have
been selected for model villages.

3. 3 villages of North and Middle
Andaman District namely
Radhanagar  Panchayat  (Diglipur
Tehsil), Rampur Panchayat
(Mayabunder Tehsil) and Shivapuram
Panchayat (Rangat Tehsil) have been
selected for moded villuges.

19

Has the Status ol implementation
ol NGT Order(16.01.2019) been
updated on State Govt./SPCDB
website

C‘lmlg:c-dfz

Nol yet,

Have drains  tapped  with
appropriate measures 0 ensure
that solid/plastic waste is not
dumped in them

Clause 43

The drain taps in all the major drain of

the Port Blair town has alreudy been
installed 10 arrest the plastic waste.

21

Has state level policy/strategy
been framed for Solid Waste
management plan

Clause 11(a)

U.T Policy and Strategy on SWM for
ANl 2018 has been prepared and
submitted before the Hon’ble NGT in
the Reply Aflidavit.

LETANER)
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Have informal waste collecior
been integrated in solid waste
management system

Clause 13(¢)

Yes, 31 Waste collectors have been
registered by PBMC.

23

Have bye-laws incorporating

provision of these Rules been

framed

Clause 15(e)

PBMC has already made the bye-
laws. .

RD&P has also made the bye-laws us
per the direction ol Hon’ble NG,

24

Ias user fees been imposed -

Clause 15(1)

Yes. PBMC und RD&P hus imposed
user fee on bulk generators ol waste,

25 Has Notification regarding use of’ | Clause 18 AL present there is no industrial unit
RDF in Industrial units located located within 100 km of radius,
within 100KM been made

26 | Has State Level Advisory Body | Clause 23 The State Level Advisory Body
been constituted (SLARB) for Solid Waste Management

in the ‘Union Territory ol’ Andaman
and Nicobar Islands in terms ol Rule
’ 23 oi'Solid Waste Management Rules,
2016 has been constituted under Order
‘N0.359 dated 02.02,2018 by the
' Administration.

27 Has Annual Report for 2017-18 | Clause 24 The Annual Report for the year 2018-

submitted to CPCB/SPCB 2019 has already been sent to Member
' Secretary, CPCB.Vvide Letter no. 2-
13/PCC/SWM(2016)/2016/174 dated

' : 30.07.2019.

28 Percentage of ULBs/Village | Clause 24 The Port Blair Town with 24 wards
Panchayats covered in Annual and the rural areas have been covered
Report ' in the annual report,

29 Total Qty. of MSW gencrated | Clause 24 105-120 M'T per day.

(rDP)
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Mechanism for Monitoring Compliance by State Government with SWIM

Rules, 2016 & 04"

SLNo. | Item State Gov, Response

A, Policy Matters , - ) gisisls: o

1. I:Ias State Policy and Strategy [ U.T Policy and Strategy on SWM for ANI 2018
for SWM been framed? has been prepared and submitted before the

‘ _ Hon’ble NG'T in the Reply Aflidavit,

2.0 Has Action Plan (Mandgement | One land[ill site is being used by PBMC for Port
& Disposal of Waste, Selection | Blair town and 24 clusters has been formulated
and Establishment of Landlill | for the rural areas. However, Action Plan has
site, Establishment and not been lramed yet.

Operationalization ol plants for
plants) been [ramed (or the
State? If yes, please upload
details,

3, Has Solid Waste Management | Yes.
cell been created in the State?

4, Has State Level Advisory Body | Vide Order No. 359 dated 02.02.2018 SLAB
(SLAB) (Rule 23) been (State Level Advisory body) has been
constituted for the State? constituted therealter vide Order no. 414 dated
g 12.02.2019 the SLAB has been superceded and

subsumed under State Level Advisory
Committee(SLAC) headed by Chiel Secretary.,

3, Does the SLAB share its hall= | In the U.T of AN, the compliance of the
yearly review details with provisions ol SWM Rules, 2016 and the order of
SPCB. If yes, please upload Hon’ble NG'I" is being monitored on monthly
details. basis by SLLAC under the chairmanship ol Chiel

Secretary vide Order no. 414 dated 12.02.2019

6. Has implementation status of | Not yet.

Action Plan been uploaded on’ -
State Govt.’s website?

8. Do the Committees constituted | The implementation of SWM Rules, 2016 is
under the Rules interact with being closely monitored on monthly busis and
the Committees constituted by | so [ar 6 SLAC meetings were organised,
the Tribunal?

Y, Percentage of Districts in I.There ure 3 districts in A&N Islands namely
which Special Task Force South Andaman, North & Middle Andaman and
(Four members nominated by Nicobar. '

DM, SP, RO SPCB and 2. A Distriet Level Task Force Committee has

District Legal Services been constituted for South Andaman and review

Authority) for Awareness has meetings have been’convened under the

been created Chairmanship of Deputy Commissioner, South
Andaman to monitor the status of’ compliance of
environmental norms with all the stakeholder
departments of the Administration, local bodies
and Private Organisations.
3.The State Legal Service Authority has also
been constituted and the 1* meeting of the
SLSA was held on 17.06.2019.

10. Does the Chiel Secretary have | Yes.
qualified and experienced
Environment experts in his
Secretariat? '

V. Have model Port Blair town has been identitied for
cities/towns/(three) and village | development us model town,
panchayats (three no’s) to be 1. 3 villages of South Andaman Djslricl-numely
made fully compliant within — Gram Panchayat Choldhari, Gram Panchayat
next 6 months been identified, | Shaheed Dweep, Gram Panchayat Nelaji Nagar




if' yes, please give the names of
these,

(Little Andaman) has been identified for model
villages,

2. 3 villages of Nicobar District namely Gandhi
Nagar, Rajiv Nagar (Ward No. 4) and Kamal
Basti have been selected for model villages,

3. 3 villages of North and Middle Andaman

District namely Radhanagar Panchayat (Diglipur

Tehsil), Rampur Panchayat (Mayabunder
Tehsil) and Shivapuram Panchayat (Rungat
Tehsil) have been selected for model villages.

12. [ Does the Action Plan envisage | Yes. .
to make others
cities/towns/villages fully
compliant within next | year?

13. Percentage of ULBs which 100%, there is only 1 ULB namely Port Blair
have framed bye-laws Municipal Council (PBMC) which have tramed
incorporaling provisions of the bye-laws iricorporating provisions of’ Rule
SWM Rules (15¢)? 15(e) of SWM Rules,

B. General Information :

14. Has the SPCB ranked the cities | Not applicable since Port Blair 19 the only city.
based upon the performance .

I5. [ Total Quantity of Solid Waste | 105-120 MT
generated (in MT) and per
capita solid waste generation
(gram/capita) - :

16. Total number of Local Bodies | 1.Port Blair Municipal Council (PBMC)

' . 2.2 Nos ol Zilla Parishads
3. 7 Nos of Panchayats Samithi
4. 70 Nos of Gram Panchayats

17, Total number of ‘l'owns I numely Port Blair town

18, Quantity of Waste Collected 103-117 MT
(MT)

19, Quantity of Wasle processed 65.1%, 71.61 MT
(Biocompost/waste 1o '
energy/recycled), MT

19. Quantity of waste disposed in | 38.39 MT
landtill, MT

20. Does the SPCB carry out Being reviewed during monthly review
review ol'local bodies twice a | meetings of SLAC.
year?

21. Monitoring of Environmental | No
Standards :

(Leachate/Incinerator) (Attach
monitoring data)

22, Number ol Authorizations No applications received so lar,
granted tor Solid Waste
Disposal

23. Number of Authorizations N.A as no such plants are operating in A&N.

issued to Waste to Energy
plants
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*No. 2-13/PCC/SWM(2016)/2016/ /-
WA AT faHT €1t T YITEA
ANDAMAN & NICOBAR ADMINISTRATION

ooy faasor wfafa

POLLUTION CONTROL COMMITTEE

DEPARTMENT CF SCIENCE AND TECHNOLQGY
Dolly Gunj, Port Blair Ph. No.250370

2
. _ - Dated -07-2019
- /

Member Secretary

Central Pollution Control Board

Parivesh Bhawan, CBD-cum-Qffice Complex
East Arjun Nagar, Shahdara

New Delhi-110 032

Subject: Annual Report for 2018-19 on implementation of Solid Waste Management Rules, 20 16-

regarding.

Sir,
As per the provisions contained therein “The Solld Waste Management Rules, 2016” regarding

the submission of Annual Report on“the implementation of the Solid Waste Management Rules, 2016,
we are enclosing the Annual Report for the year 2018-19 on the basis of information furnished by Port

Blair Municipal Council (PBMC) in the desiced format in Form-V for necessary information.

Yours faithfully,

Encl: A/a. - : %&I‘!\/_&’/&.
' ‘ ember Secrelary

‘
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No. 2-13/PCC/SWM(2016)/2016/
" HgArd agr fAsmi|e wyniEH
- ANDAMAN & NICOBAR ADMINISTRATION

gy fagyor wfafa

| ~ POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
’ Dolly'Gunj, Port Blair Ph. No.250370 Tel. Fax 251395

Form -V
[see rule 24(3)]

Format of annual report 4o be submitted by the State Pollution Control Board or Pollution Control
"Committecs to the Central Pollution Control Board
(Annual Report 2018-19)

PART A
To,
The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi- 110 0032 3
I | Name of the State/Union territory ' Andaman and Nicobar [slands
2 | Name & address of the State Pollution Andaman Nicobar Pollution Control
Control Committee, Science and Technology Bhawan,
Doilygunj Post, Port Blair, South Andaman
3 | Number of local bodies responsible for ~ 01No. - Port Blair Municipal Council
: management of solid waste in the 01 No- Directorate of RD, PRIS & ULB
State/Union territory under these rules responsible for 70 Nos. of Gram Panchayats
4 | No. of authorization application Reccived Nil
5 | A Summary Statement on progress made by Annexure-|
local body in respect of solid waste
management
6 | A Summary Statement on progress made by Annexure-[
loeal bodies in respect of waste collection,
segregation,
transportatmn and dtqpcsal
7 | A summary statement on progress made by Annexure-1{[
local bodies in respect of implementation of
Schedule [1

Date: -07-2019

Term Ny
pollution Controt Cotmmt
g™ ‘ fargrrer v drifvast
s ) : Science & Technology
: ar.qen. 5 usrrm At G
A & N Admnstrauun, Port 8
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Part B

Towns/citics

Total number of towns/cities

01 No. - Port Blair Town

"Total number of ULBs ey

01 No- Directorate of RD, PRIS & ULB
responsible for 70 Nos. of Gram Pauchayats

“Number of class [ & class [[ cities/towns

Port Blair is a capital city of UT o £ Andaman and
Nicobar [slands

Authorisation status (namcsz’num hcr]

Number of applications received Nil

Number of authorisations granted Nil )
Authorisations under scrutiny Nil

Solid Waste Generation status

Solid waste generation.in the state (TPD) 105-120

collected ' 103-117

treated 65.1

landfilled 37.9

| Compliance to Schedule [of SW Rulcs (Number/n

ames of towns/eapacity)

Good practices in cities/towns

1. Around 70% of solid waste at >ourcc is
collected in segregated form.
Streets are sweeped on daily basis.

()

Spot fine imposed on littering.
4. Plastic collection centres are established.

L)

House-to-house collection

Door to door collection in carried out in all the 24
wards of Port Blair Town.

Scgregation p Around 70% of solid waste at source is collected in
scgregated form
Storage 30% of household waste is storage at source in

domestic bins.

Covered transportation

Transportation of wasfe is carried out through
tarpaulin covered vehicles.

PROCESSING OF SW (NUMBER/NAMES OF TOWNS/CAPACITY):

Sotid waste processing facilitics setup:

SI. | Composting Vermi-

No . Composting

Biogas RDF/Pelletization

| 05 Nos. of Compost Yards
situated at Brookshabad, Gandhi
Park, Anarkali, School Line &
Junglighat

-

N T B T o1 VT T R T

i P LA e s k(A ROk o o T

e A N T T T T




Processing facility operational:

sl "Composting Vermi-

No %,

Composting

| 05 Nos. of Composf Yards %
situated at Brooksh_abaﬂ. GandHi -
Park, An_arkali, School Line &

Junglighat

Processing facility under installation/planned:

SI. | Composting Vermi- Biogas RDF/Pelletization
No Composting

Waste-to-Energy Plants: (Number/names of towns/capacity): Nil

Sl Plant Location Status of operation | Power generation Remarks

No. (MW)

Disposal of solid waste (n umber/names of towns/capacity):

Landfill sites identified

01 at Brookshabad, Port Blair.

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of

towns/capacity):

“ Total number of existing dumpsites

01 at Brookshabad, Port Blair

Dumpsites reclaimed/capped $

01 at Brookshabad, Port Blair(old site) '

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sitecr Nil

Sl. Name of facilities Ambient air

No.

Groundwater

Leachate VOCs

quality

Compost
quality

R 00 € Mot R et AR

Status of Action Plan prepared by Municipalitics

Total number of municipalities:

01 at Port Blair

Number of Action Plan submitted:

01 Nos.
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A Summary Statement on progress made by local body in respect ol solid waste management:

v (i) PBMC has its own squad :for Public awareness {'e Swachhata Awareness Team(SAT), the
team is engaged for creating awareness among various stakeholder, includling schools &
collage going children, public & religious places.

(i) PBMC has enlisted 31 waste dealer & issued [D cards for collection of segregated waste
within ward jurisdiction.
[m) The Solid Waste Management Bye-Laws, 2017 to cegulate waste management in Port

Blair city is notified in the Gaz\.tte of Ad&kN [sland con[:rmmo to MoEF& CC the Solid

Waste Management Rules, 2016.

(iv) PBMC has incorporated the provisions of levy of user fee as door to door monthly charge
for stakeholder under the Scheduled ~[I[ of Bye-laws, 20(7. h

(v) PBMC has incorporated the Pro_vision of spot fines in case of failure on part of non-

compliance of provisions such as littering, segregation, etc.

(vi) PBMC has 03 segregation unit at Dry Resource Centres. Anarkali and Scjhool line and

also has 05 Compost Yards situated at Brookshabad, Gandhi Park, Anarkali, School Line

& Jungiighat.
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Anncxure-[IN

A Summary Statement on progress made by local bodics in respect of waste collection, bscgrcgation,

transportation and disposal

(1)
(i)

(iii)
(iv)

(v)

(vi)

(vii)

Port Blair Municipal Council (PBMC) is doing door to door collection in all the 24
wards of the Port Blair city. '

At Port Blair city, 65 % if the waste is collected through motorized vehicles; 25 % by
containerized tricycle/hard cart and remaining 10 % of other devices where as in
Rural area, 60% are lifted through motorized vehicles, 10 % by containers
tricycle.hand carts and rest 30 % by other devices.

Street sweeping in done twice a day in all the arcas by PBMC

At Port Blair city, 150 No. masonary bins, 04 nos. cement concrete cylinder bins, 59
Nos. covered rooms, 08 plastic container and 489 Nos. of 1.1m”® bins, 109 Nos. of 2
to S m’ container are used for storin g waste in the Port Blair city where as 5000 Nos.
of I.Im* bins are used in rural aica (o store the waste generated.

90 % of waste at PBMC area are lifted from storage depot manually and 10 % is done
through mechanical lifting.

PBMC has 28 tipping trucks, 01 compactor, 02 JCBs for water collection, segregation
and disposal. 03 Nos. dedicated of trucks are used for collecting only PET/Plastic
waste, Glass and card board Waste. At non municipal area, tractor, non tipping trucks
and tipping trucks are used for collection of waste.

50-54 % of total waste generated are processed either by vermi composting or with
organic mulching & microbial composting. Out of the S TPD vermin compost
generated, 10 tons are sold and rest are utilized in parks maintained by PBMC. In
rural area, out of 3 TPD collected, 0 TPD are processed every day through
composting.

PBMC has banned non-woven cloth & plastic carry bags in'entire Port Blair to reduce
the generation of plastic waste and also installed | No Water ATM to reduce the waste
plastic packaged drinking water bottles. ° '

PBMC has also authorized waste collector to install shredding units for collection and.
sale of plastic waste for onward supply to road construction agencies.

03 Nos. Vendors are authorized to collect the plastic waste, cardboard waste, paper
waste, metal, used oil and glass wasle to collect, segregated and send to mainland for

recycling.

’ | u{;é';&m-—’% -
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Annexure-III

L

A sun;"marysta tement on progress made by local bodics in respect of implementation of Schedule 1T

At present in Port Blair Town, 01 No. landfill site at Brookshabad has been identified by the PBMC and fo
the rural area 24 clusters (copy enclosed.) has been found and annual calendar for implementation of SWM
rule have been prepared.
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PROPOSED ANNUAL CALENDER AND DETAILED ACTION PLAN FOR IMPLEMENTATION OF SWM

L — Identification of Formation of Tentative Period for Tentative Pariod for Period of Completion of
Act:v;-:;es torbe | Garbage Point by Cluster preparation of Estimate tendering, acceptance and work and start working
= GPs & NIT (15 days) Award of work (30 days) (90 days) X
" Timelines for By By By -~ By By
Achievement 30.05.2019 15.06.2019 30.06.2019 30.07.2019 : 30.10.2019
e 24 Clusters Preparation of . Fender floated for 12
Remarks completed X . Clusters. 04 nos. tender
lormed Estimate completed
opened and work awarded.
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SOLID WASTE MANAGEMENT UNDER SWACHH BHARAT MISSION (GRAMIN} -
No. of GPs = Plastic Waste
Block Name of Cluster coveid Name of Gram Panchayat No. of Household | . . o per week
Prothrapur Cluster-| Shyamnagar 2 Shyam Magar (Swaraj Dweep) 714 300 Kg
Govindnagar (Swaraj Dweep) 1129 500 Kg
Total 1843 800 KGs
Cluster-ll Neil Kendra | Neil Kendra (Saheed Dweep) 917 250 Kg
Cluster -1l Beodnabad 2 Beodnabad 869 60 Kg
' Calicut 1168 50Kg
Sippighal 996 50Kg
Total 3033 160 Kgs
Ferrargunj Cluster - Wandoor 3 Wandoor illz2 20Kg
' ' ' Hurnfryguni 635 10 Kg
1 Guptapar z 1128 10Kg
& ' ks 2375 40Kgs™— " |
Cluster -Il © "~ "}Chouldari 3 Choldhari 280 100Kg "
' . |Mithakhari 652 50 Kg
Namunaghar 733 10Kg
‘ 2367 160 Kgs
Ferrargunj Cluster -lll Shore Point b Shorepoint 846 75Kg
Bambooflat-l 794 50Kg
Bamboollat-ll 1101 25Kg
Hopetown 715 25Kg
Stewralgunj 685 25Kg
wimberlygunj 801 50 Kg
4942 260 KGs
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Cluster -IV Mannarghat 3 Mannargohl 746 100 Kg
Shoolbay ~ 53] 10Kg
Konyopurom 452 25Kg
~ 983 135 Kgs
Cluster -V Ferrargunj 2 Ferrargunj 722 %0 Kg
Brindabon 731 10 Kg
1453 100 Kgs
Cluster -VI Tushnabad 2 Tushnaobod 447 25 Kgs
; Collinpur 576 50 Kg
1023 75 Kgs
little Andaman |Cluster -l Netaji nagor 2 HuiBay 1098 30Kg
Metaji nogor 954 20Kg
2052 50 Kgs
Cluster -il R.K.Pur 3 Vivekananda Pur 598" 25Kg
R.K.Pur 1450 15Kg .
Rabindronagor - 686 N e e
2734 45 Kgs
‘Campbell ';'-cny Cluster -l Campbell Bay a Ccinpbell Bay 845 20Xg .
" T ' - «e s LoxmiInOQAr 514 10K G s
- Govindnagor 697 i0kg”
: 2055 40 Kgs
Rangat Cluster -I Rongat 4 Dcsorathpur 772 10Kg
rRongat 240 60 Kg
Parnoshala 619 5Kg
Sabori 291. 40Kg, -
= ot e
Cluster -ll Nilambur 2 Sundergorh (Baratang) 643 12Kg
: Nilombur {Boratong) 778 75Kg
1421 87 Kgs
Cluster -1l Kadamtala 2 Kadomiala 815 60 Kg

e B S
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t ' ' ; Uttare 404 I0Kg | i |
: | . 1419 70 Kgs l ' ? '
Cluster -IV Bakultala 3 Bokulialo 441 30Kg B
Urmilapur 528 10 Kg
Kaushalya Nagar - 549 10Kg
© 1538 50 Kgs
Cluster -V Long Island 1 Long Islond 323 30 Kg .
Nimbutala . 1 . [Nimbutala 854 30 Kg
X shivapuram . 4 Basantipur " 611 15Kg
Horinagor 863 50 Kg
Swadeshnagor 937 20Kg
Shivapuram 865 : 15Kg
3274 100 Kgs__
Mayabunder [Clusier-| Rampur 3 Mayabunder 805 75Kag ) -
, Pokhadera _ - 629 15Ka. ; : o =
= ’ ROI‘T\DU[ g = ] 880 1G=Kg* ek e L o E_E
: 2314 100°Kgs 1 5
= S © IChstersf =-u-Tugapur - ¢ |0 2 Chainpur:. - . 349 ..ToR T o Segeerta
e S o PR IR T : i 137 | . 10Kgs sl
. i - ' 1504 15 Kgs
" Diglipur Cluster-l Madhupur 3 Subashgarm © 1237 © 150Kg
' R.£.Gram ' 966 20 Kg
Diglipur ) . 893 20 Kg i
Madhupur . 1161 55 Kg E?
- : ' Loxmipur ' . 658 “ e 10 Kg D e %
Silonagar 686 20 Kg 5
5601 275 Kgs b
Clusier-Il Kalighat 3 Nobagrom 569 T5Ko =
| Kalighat 569 30Kg ;
- /.-I.




/ = G _ . _ i : ; fi
{ e Romnagar ' 345 25 Kg -

; 1483 70 Kgs : & a o
Cluster-ll Kishorinagar y. Kishotinagar 624 15Kg i
- Paschimsagor 439 j 10Kg
: 10463 25 Kgs
Cluster-IV Durgapur 2 Shibpur 742 15Kg
Keralopuram ] 832 25Kg .
. | ] 1574 40 Kags
i Cluster-V ‘Radhanagor ; 2 Radhcnagor 765 15Kg.
Gaondhinoger 1076 10Kg
| 1841 25 Kgs
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LA W #wwp\tm WU /PANCHAYATI RAJ INSTIMTION,

R ‘
(/ » ' Port Blair, Dated 2n m@”g

— =
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~ )(. g\’ No. 138/SE[PRIJ/PB/2018 -19/ &7
))177 FFICE OF THE SUPERINTENDING ENGINEER

Sy, By
J& N

4 *
v

;-E‘H:

RD No. .

Date .SI I,

Ww,ﬁmm ¥ Wy /A 8 N ISLANDS

91}) d‘l'{
7D o

The D ;
edse(ol A""“%ﬁ-z

(JP Ma.tme Hill, Port Blair

L fent
/ uubject Furnishing of detaﬂs- of. use of Waste Plastic in Row.l

A

Construction/ Mamtena.nce Reg. .

Reference: - T.O. L. NO. 1- SB/SE/PRI/PB/2018 19/84 dt. 01.08.2019
(y’ Madam,

Ko

%7"\ ~Enclosed please: find. herewith . dctmls of use of Waste Plastic in road constm:,tiorn
% maintenance furnished by all Exccutwe Ex ,Jmcera oi‘ Zilla Parishads a.nd Panchayati Fuj
Institutions. ‘
The total quantity of waste shredded plasbc utilized and proposed to be utilized hy t1...
respectwe division of Zilla Parishad/ Panchayati Raj Institutions is as tabuiated below :

_ Qty. . of | Qty. of wapte !
8.No. : © Name of Division waste plastic fo Be !
plastic utilized im oz m“
utilized till | /sanctloned - weyi

- - date (in Kg} | (in Kg)

L Zilla Parishad, South Andaman, Port Blair 50 2618.C%

2. ﬁg?abuiacﬁihad, N & M .Andaman, Nil 16178.00 5
3. South Andaman Dmsmn (GP & PS), Port Nii- _: T
i Blair _ : ;o !

4, N & M Andaman Division - I, Mayé,qq“:.ln.r Nil 5118.00 :*.

S. .N&M Andaman Divislon.~— TI: Digl s IR Nil' ' 8875.00 '

‘ _ e ,-.Fﬁ ;“er‘tﬂi I :‘.’0 it o rll 42,035 Mg i
I P C I LT AT A RS P S TR A TN e

Further, I would 111ce 1o. add here tl;at a,lI the I}zreou;;ye @ngmecra under zilla
Parishad and Panchayati Raj Instltutmns A& N 1slands have dlréady been mstructed ro
enforce the malydatoryyuse of waste, shredded plastic in all.construction and maintengaws:
A rural 10a¢1$ vu:{e ‘letter cited under reference. It is found that relevant provision for i2se
of waste plastic’in .construction/maintenance of rural roads has been mcorpmaf_:, i
estimates after ascertammg availability of shredded waste plastic in local market #nd
method of application.

The National Institute..of: Rural Development &;.Panchayati Raj.[NIREPE).
Hyderabad cngaged as consultant has_already been adv1sed to mcorpomw requisite
provision for use of shredded waste plastic. m Detailed ProjecttRepozt (OPR) of up
gradation of rural roads under PMGSY-II and Special Financial Assistance (SFA),

It is pertinent to mention hére that every effort is bemg taken to secure us Of
waste plastic in consuuctlon/maintenance of rural wads by {h’e"Panéhayatx }?aj

Institutions.

This is for information and necessary action, _plea&l., T Mg P

M hy s Yqurs.falthiully

2 .‘-::/-? P ‘” 'J |: .
Supenntelidmg Englﬁ?sm (PP.I}

g Ahﬁ N Islands il

Encl.:- A/Above.

Copy to:-
1. The Secretary (RD),:A-& N Administration, Port BLnr fm’ I.Jncl mformatxon 0

8 2. All Executive Engineers under PRI & ZPwith the dzrecnan to smctly CRSUIC Uie of
\} waste plastic in construction/maintenance of all rural roads and.a moinid

compliance report may 'be submitted (o ensure :timely appraigal - of apher
authorities. i 0§

[}
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RERIGEC e =T e 2'22'
OFFICE OF THE EXECUTIVE ENGINEER
(Frem wiimz | =fiqur SHUEHT)
(2ILLA PARISHAD, SOUTH ANDAMAN)

W vk e e ok ke ok

. No.2-241/EE/ZP/SA/2019-20/437 ~ Port Blair, dated the 2nd Augustﬁblg

7 -

.To,

The Supertinending Engineer(PRIs)
A & N Islands

Subject: - Furnishing of details of use of waste plastic in road construction/ inainl:enance
* =¥eg C :
Reference:- 1-38/SE/ PRI/ PB/ 2018-19/84 dated 01/08/2019
Sir,
With reference to the letter on the subject cited above, please find enclosed

herewith the details of execution of roads under the jurisdiction of Zilla Parishad, South
Andaman. '

- This is for favour of information please, . ' N

i, | Yours faithfully
e % vl

Wi o (gf sEAr)

Executive Engineer (SA)
e wftes, W s
Zilla Parishad, Port Blair
Copy to: w
1.The All Assistant Engineers under Zilla Parishad, South Andaman for
necessary action. e

9 . ' ’]
| / % \
m afidrm (xfigor svgwm)
Executive Engineer (SA)
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. DETAILS OF ROADS UNDER THE JURIDICTION OF ZILLA PARISHAD, SOUTH ANDAMAN 2 23
? PERFORMA FOR FURNISHINGDETAILS OF RURAL ROAD WHEREIN WASTE PLASTIC @8 TO 10% USED IN LIEU OF BITUMEN
Whether
Length of . 5 . utilized/provision } Quantity of
Name of work Rural Road Es?n::e‘i Tech;zij:;chon A/A & E/S Reference}! made for use of |waste plastic Pres:nt st;l-us Remarks
(in Km) . 1 waste plastic (in Kg) bk
2 @8 to 10%
Repair & Maintenance of rural road from ATR 14-492/RR/PL Yoy *
main road to Sakthivel house via Hotel Park at} - 322/ TS/EE/SA/ZP/ | ZP/2016/341 dated| (Shreaded plasti Work
= e oF R 5238427.00 | Rangachang/18-19 |/ZF/2016/341dated} (Shreaded plastic i
Rangachang No.04 W.No.0T by Zilla Parishad,l ~* oas angachang/ 22/06/2018 eonil Tokshnkdol 50 physically -
South Andaman. - dated 16/04/2019 105.00 Mtzs) completed
Re;t,)ai;r & Maintenance of Rural Road from|
oanchayat Bhawan to Middle School at Sippighat ' E During
Remaining portion of the road). SW:- Repair &| 03/TS/EE/SA/ZP/S| 14-518/RR(Genl) WBMisin | Sxecution of
naintenance of Rural Road for lalit house to Govt 0.53 21,58,188.0C }ippighat/17-18 dated| /PL/ZP/2017/340 | No 250 e work waste
\fiddle Schoot (L-535.00Mtrs) ; 16/11/2017 dated 27.06.2018 progress. § shreaded plastic
will be used
“onstruction oi ural Road from m : 1 road near e
>ower house via late Swren Rcy house to 330/ TS/EE/SA /7P / | : During
Sharatpur Beach under Neil Island by Zillap I':har’;tpu’; /N‘:ai-l / No.14-532/RR /PL/ WBM is in execution of
darishad, South’ Andaman. 035. 483,48,362.00- N ZP/2018 /920 dated | ~ No 125 - work waste
’ i | Island/18-19 dated progress ’
: _ A y 21.12.2018 shreaded plastic
7 26/11/2018 =
L will be used
mprovement of Rural Read from main road to :
hri Arbindo Gharami's house at Govind Nagarf 931/TS/EE/SA/ZP/ | | . During
Nard No.03 under Gram Panchayat Govind| po éovi{'lg e No.14-531/RR /PL/ b Collection of | execution of
Vagar, Havelock by Zilla Parishad, South}  0.81 87,56,030.00 |, s £P/2018 /921 dated No © 380  |materialsisin|{ work waste
: : agar/Havelock/18- : : .
Andaman (L-815 Mtrs). - 1 21122018 progress | shreaded plastic
19 dated 26/11/2018 f | : S e

L



A2

/0. Village road (Black top) from existing road

Shri K.P. Mani's house at Hope Town-II by 15-433/RR /PL _ During
ila Parishad, South Andaman (L-180.00mtrs.) 275/ TS/EE/SA/Z[| 20 5’17/ '1’ . _ i D
ialance Work) G | RSt b Seiodial o | auedonjomy G 16 started | | Workwaste

dated 02/03/2017 ) shreaded plastic

will be used

/o Rural Road from Electricity Site office to Shri '

Mohammed house at W.No.08 at Wimberlygunjj i During

ader Zilla parishad, South Andaman. (Balance} i 185/TS/EE/SA/ZP/| 15455/RR/PL/ZP Yet to start execution of

tork) 0.45 | 33,98,366.00 {Wimberlygunj/16-17| /2015/341 dated No 365 premix and work waste

' dated 10/07/2018 05.05.2015, seal coat | shreaded plastic

will be used

onstruction of Black Top Road from main road ) : During

car  Shri Kunjalvi Hajee's house. to Shiril : 326/ TS/EE/SA/ZP/| - 15-534/RR/PL Earth work in| execution of

alaidan's house at Ward No-ll ‘underl o33 | 40,60,565.00 {Wimberlygunj/18-19| /ZP/2018/22 dated No 256 embankment | work waste

_ : will be used

70 Rural Ro.l from Perumal ilouse to 5 I :

sumugam house at Shoal bay-15 under Zilla = - During

arishad, South Andaman - 15-531/RR/PL/ s execution of

- 048 | 3031,15400 -31%;?{5?%{1231) /| 2672013401 dated No 386 WEMER. | o ok wiite
1 FEI= 09.06.2018 C | PO shreaded plastic
- will be used

7o Ruiral Road from Zilla Parishad road to ,

‘haya Rani house at wartd No.09 under} ! ' ' During

Vimberlygunj Panchayat by Zilla parishad.’ i 1319/ TS/EE/SA/ZP[ | No.15-532/RR/Pl/ Earth workin| execution of

, 017 19,71,740.00 | Wimberlygunj/17-18 | ZP/2018/652 dated No <132 embankment | work waste
dated 09/04/2018 17.09.2018, is in progress | shreaded plastic

will be used

R
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(9/0 Village Road /LMV road from Shri Raj
~umar's house to Shri Mohd. Safique's house at _ - During
W.No.01 under Bambooflat-II Gram Panchayat by 228/TS/EE/SA/ZP/| No.15-535/ RR/ Earth workin | execution of
Zilla Parishad, South Andaman. 0.11 13,70,958.00 |B/Flat-ll/17-18 dated| PL/ZP/ 2017/331 No 100 embankment | work waste
26/05/2017 dated 22.06.2018, is in progress | shreaded plastic
’ will be used
Construction of black top road from Basu Dev 19-77/RR/PL/ZP/ Duilig
Biswas to Chitto Mondal house at Rabindra Nagar _ . 2014 /673 WS
under VK. Pur Panchayat (L-800.00 mts)i s, 45,85,067.00 1:'1;2/1;133/' Ei/ SS/:IP/ Dated 01/08/2014 No 250 Workrotyet | ",
{Balance work). E - fRabindra Nager started shreaded plastic
will be used
Improvement of Rural Road Zilla parishad|
Panchu Tikrey to Samiti road Kichad Nallah , During
under Zilla Parishad, Hut bay, Little Andaman 336/TS/EE/SA/ZP/ | No.19-86/RR/PL/ Work not vet | €Xecution of
ki 0.19 9,13,946.00 | B/HutBay/LA/18- | ZP/ 2018-19/397 No 130 y work waste
' 119 dated 24/01/2019| dated 28/05/2019 started benadad plastic
will be used
Renovation of ap roach road from m . i road to w B =
Govt Mi.idle School, Humfrygunj,| L During
ZP/SA(emergent work) : ] 328/TS/EE/SA/ZP/ | No.15-536/RR /PL/ tender under | €<€cution of
0.18 3,97,955.00 | B/Humfrygunj/18- | ZP /2018/325 dated No 123 finalizati work waste
© |19dated 18/10/2018|  21/11/2018 HRATZANON | chreaded plastic
v ‘ will be used
. - Total| 5.46 Kin 2663 Kg

i B

S

tzﬁewmqﬁ)

- Executive Engineer (SA)
e wftes, W =R

Zilla Parishad,

Port Blair
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PERFORMA FOR FURNISHING DETAILS OF RURAL ROAD WHEREIN WASTE PLASTIC @ 8-10% USED IN LIEU OF BITUMIN

Present status

No | Name of work Length of | Estimated Technical A/A & I/S | whether utilized/ | Quantity of REMARK
Rural road cost Sanction Reference Provision made |Waste Plastic| of work
(Km) Reference for use of Waste in Kg
| Plastic @8 -10%
[Repair & Maintenance of village road at 1.218 45,37,765  186/EE/ PRI/ SAD{2-96/ Accts/ RD No 803.88 Work During Execution
Ward No. 1, 2 & 3 under Bambooflat-I} 1/GP/ BE- &PRI/ 2018-19 Awarded [10% Shredded Waste
IGram Panchayat. " I/Road/SD-1/18-| /534, Dated: Plastic Added as in
] 19 Dated 25/02/2019 Extra [tem
26/12/2018

Repair, widening of road from¢ 0.50 26,441,575 (69/EE/PRI/ SAD{ 2-96/account/ No 330 Work not yet | During Execution of
IShakeeba school to Saleem house viaj I/GP/ BF-1I/ SD-| RD/PRI/18- Started work Shredded
Anwar house and Maintaining the} - I/Road/18-19 [19/3192, Dated: ‘Waste Plastic will be |
shoulder of the existing rural road at; Dated 12/12/2018 L used as a Extra [tem
Ward No 03, 04 and 05 uad.r Gram 16/10/2018 ‘i

Panchayat Bambooflat-IL h

hnprovement of village rcad from 0.498 18, 22,027 |74/EE/PRI/ SAD;] 19 dated No 328.68 Work not yet | During Execution of
K.V.Hamza house to N, Khalid house at] I/GP/ SG/ 29/11/2018 Started work Shredded
Stewartgunj v:llage Ward No. {}2 underf, Road/18-19 . Waste Plastic will be
Stewartgunj Gram Panchayat. ! Dated used as a Extra Item
; : 15/11/2018 N

Renovation and Maintenance of 017 6, 36,749 76/EE/PRI/ SAD{ No. 31, Dated No 11222 Work During Execution
existing village road from main road to 1/GP/ 21/01/2019 Awarded [10% Shredded Waste
Tand of Jyothi Lakra at Kadakachang-01 BB/Road/18-19 ' Plastic Added as in
under Gram Panchayat Brindaban. Dated Extra Item

L - 27/11/2018 B
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17/06/2019

Renovation of Black top road from 0.51 16, 24 917 120/ EE/ PR}/ No. 48 Hated Yes 336.6 under Tender

Markez school to Mohd. Ali house at SAD-1/GP/ KP/ | 11/06/219 Process :-

Ward No, KP -04 under Kanyapuram; Road/ SD-1/ 2019 *

Gram Panchayat. ' 20 Dated e
31/05/2019 -

|Renovation of Rural road from Hameed 043 13,74,717 119/EE/PR1/ No. 49 Dated Yes 283.8 under Tender

crusher to Model village at W. No 03 SAD-I/GP/ KP/| 11/06/2019 Process

under Kanyapuram Gram Panchayat Road/ SD-1/ 2019

' 20 Dated 5
31/05/2019

|Construction of Black top Road from 0.25 15,82,506 |96/EE/PRI/ SAD{ No.32, Dated No 165 Tender During Execution

Burial ground to T.Appa rao house at 1/GP/ WG/SD- | 28/02/2(19 Floated |10% Shredded Waste

Ward No. 02 under Wimberlygunj} . I/Road/19-20 Plastic Added as in

Gram Panchayat. Dated Extra Item
31/01/2019 1 -

rCcmstruction of Rural road and side 0.21 26,18,072  |82/EE/PRI/ SAD}2-96/ Accts/ RD No 138.6 Work not yet | During Execution

Drain from main road to Razak house - I/GP/ MG/SD- | &PRI/ 2018-19 Started 10% Shredded Waste

at Malapuram -02 under Mannarghat I/Road/18-19 | /321, Dated: ' ' Plastic Add:d as in

{Gram Panchayat. Dated 01/02/2019 Extra [tem

’ 20/12/2018

Renovation of Black top road from ATR 0.275 10, 79,602 121/EE/PRI/ | No. 351 Dated = under Tender | During Execution

to Ajub Tekri at caddlegunj-01 under} SAD-1/GP/ EG/ | 21/06/2019 Process 10% Shredded Waste

Gram Panchayat ferrargunj Road/ SD-1/ 2019} 2 Plastic Added as in

20 Dated # 1815

Exira Item

R R T T T T
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Consdiruction of Rural Road from 0.252 29,535,566 |35/EE/PRI/ SAD; 2- No 166.32 Work not yet | During Execution
Harolall Joydhar house to Paddy land} I/GP/ 196/ Accts/ RD Started . [10% Shredded Waste
at Ferrargunj-03 under Ferrargunj Gram FG/Road/18-19 &PRIs/ 13- Plastic Added as in
Panchayat. : Dated 19/2951Dnted Extra Item
; 04/08/2018 14/11/2018
[Construction of Road from main roadf 0.25 17,37,322 |54/EE/PRI/ SAD{ No. 174, Daled Nl 165 Work During Execution
to Brij Krishna Paddy land andf I/SD-1/PS/ FG! 04/10/2018 Awarded |10% Shredded Waste
Balughat at Hubdipur-I under| Road/ 18-19 -| . Plastic Added as in
Tushnabad Gram Panchayat by Samiti. Dated Extra [tem
: - 22/09/2018
Construction of Black top road from 0.18 7,09,083 |57/EE/PRI/ SAD{ 78 dated No 118.8 Work During Execution of
Lambakhari road to Pranab Banerjee| 1/GPCP/ 20/10/2018 Awarded work Shredded
house at Manpur -II under Gram Road/18-19 Waste Plastic will be
anchayat Collinpur. Dated used as a Extra [tem
11/10/2018
Construction of _C Road convertel to 0.21 13,78,961" |75/EL/PRI/ SAD{" o Estmate During Exacution
Bitumin(Koltar) road from Etta Blatta I/GP/ MK/ . ) Sanctioned [10% Shredded Waste
road to Pius house via Jai Ram house at| Road/ SD-II/ ' Plastic Added as in
Mithakhari -04 under GP MK 2019-20 Dated - 2 138.6 . ExtraItem
20/05/2019
Renovation of village road from Bachra 0.67 19,28,612 |77/EE/PRI/ SAD{ 01 Dated YES 4422 Waiting for Not Awarded
Pahad road near Debendra Joydhar | I/GP/CD/ | 10/06/2019 Tender upload
house to sukumar paul house at} Road/ SD-1I/ A
Bachara pahad under Chouldari Gram 2019-20 Dated
Panchayat. g 31/05/2019
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Improvement of Rural Road from 2.10 33,635,100 |36/EE/PRI/ SAD 27 dated No 1386 Concrete work  During Execution of
Krishna Sil house to Sefali land at [/GP/WD/ 19/10/2018 isunder | work Shredded
'Wandoor Ward No. 01 under Gram Road/18-19 progress. | Waste Plastic will be
Panchayat Wandoor. Dated Road work not| used as a Extra Item
20/06/2018 - started
Construction of Rural road from main 0.218 18,19379 |81/EE/PRI/ SAD| - YES 143.88 Technical Not Awarded
road near Kartick Roy land to milan} 1/PS/ FG/ Road/ Sanctioned
halder land via others at maymyol SD-II/ 2019-20
under Gram Panchayat wandoor by} i Dated
Samiti. 03/07/2019
Repair & Maintenance of Rural Road 0.305 9,038,707 64/EE/PRI/ SAD; 20 No 2013 Work During Execution
from Mohammed Khan house to Akbar} - 1/GP/NG/ Dated: ' Awarded |[10% Shredded Waste
Khan house at Ward No. 06 under RR/SD-1I/18-19 | 09/01/2019 Plastic Added as in
Gram Panchayat Namunaghar. Pated Exira Item
- 20/12/2018
Repair & Maintcnance of Rural roadt 0.34 10,43,526 67/EL/PRI/ SAD] No. 21, Dated No 2244 PG issued During Execution
from Dundas Point main road to Booth} . : I/GP/ 04/02/2019 10% Shredded Waste
[Bangla at Ward No 02 under Gram| NG/I}R/SD-II/lQ | Plastic Added as in
|Panchayat Namunaghar.. i 20 Dated . Extra Item
} 11/01/2019
Repair & Maintenance of Rural Road 0.66 9,94,077 70/EE/PRI/ SAD{ No. 22, Dated No 435.6 Work During Execution
from School Junction Namunaghar to ' I/GP/ 12/02/2019 Awarded |10% Shredded Waste|
Murugan Temple via Sub Centre at NG/Road/SD- -~ Plastic Added as in
Ward No. 03 under Gram Panchayat II/19-20 Dated Extra [tem
Namunaghar. ' 05/02/2019

F
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Repair & Maintenance of Rural Road 0.535 22,356,626 63/EE/PRI/ SAD{ No49, Daled No 366.3 Tender :- During Execution
from APWD Barrack to Manbodh ram I/GP/ NG/SD- | 25/02/2019 Floated 10% Shredded Waste
house via work shed at Ward No. 02} I1/Road/18-19 Plastic Added as in
under Gram Panchayat Namunaghar. Dated Extra Item
28/11/2018
Construction of Rural Road from main 0.20 17,34,404  |73/EE/PRI/ SAD{ No. 01, Dated No 132 Estimate During Execution
road Dundas Point to Prem Prakash 1I/GP/ 04/6/2019 Sanctioned |10% Shredded Waste
house at W.No.0d under Gram NG/Road/SD- Plastic Added as in
Panchayat Namunaghar. 11/19-20 Dated Extra Item
04/04/2019
Construction of Rural Road from main 0.15 11,02,815 86/EE/PRI/ SAD{ No. 04, Dated Yes 9 Estimate
road Dundas Point to Renoild De Selva} 1/GP/ 25/07/2019 Sanctioned
house at W.No.02 Dundas Point under NG/Road/SD- i
Sram Panchayat Namunaghar. ; I1/19-20 Dated
17/07/2019 J
"|Construction of R.:ral Road from 112 ca 0.24 24,46,030  [49/LE/PRI/SAD- & No Waiting for | During Execution
Pahad main road to Saleem house via - | 1/BB/ Road/19- A/A&E/S [10% Shredded Waste
Valliamma Laxmi, Papa, Ponnaiah 20, Dated " | Plastic Added as in
Shyam Sunder, Sonu and Preéma house 28/01/2019 _ 158.4 Extra Item
~ |at Rangachang Ward No.03 (500 mirs)
under Gram Panchayat Beodnabad.
[Renovation of Rural Road from PMGST 0.18 8,06,533 -~ Waiting for T/S10%
road to Tsunamai Shelter at ' Shredded Waste
[Chidiyatapa W. No. 01 (150 mtrs)| = " " 1188 < Plastic Added as in
under Gram Panchayat Beodnabad. Extra Item

=
154

= e s e e



<3l

26/03/2019

15/04/2019

Development of Shredding unit area at 0.12 146,22, 345 14/EE/PRI/SAD-} 03- No 79.2 Work | During Execution
Beodnabad Gram Panchayat under} I/GP/BB/  [245/RD/%EM/2 Awarded - [10% Shredded Waste
SLWM. SLWM/19-20, 019/10651, Plastic Added as in
- Dated Datedl: Extra Item
28/06/2019 30/06/2019
! Mo. NQ.O1
Construction of Rurai road from} 0.146  [14,22,181 |44/EE/PRI/SAD{ 3-50/GP/ No 96.36 Work not yet | During Execution
Manoranjan house to Elangovan house I/GP/SG/  |SP/EE/PRI/SA Started . |10% Shredded Waste
land Krishna Roy house at Teylerabad| Road/18-19 | /18-19/259%, Plastic Added as in
Ward No. 04 (in convergence) under Dated Datedl: Extra [tem
Sippighat Gram Panchayat. 30/11/2018 15/12/2018
‘Construction of Rural Road from Barla 0.22 27,26,580 |40/EE/PRI/ SAD{ No. 28, Dated No 145.2 Work not yet | During Execution
house via Shri. Khan house to Shri. I/GP/ 14/11/2018 Started  |10% Shredded Waste
subramaniam house length 300m CC/Road/18-19 Plastic Added as in
(approx.) at Calicnt ward No. 03 undar Dated Extra Item
Gram Panchayat Calicut | 31/¢3/2018 2 B
Development of Shredding unit area atf ~ 0.12 6765037  [15/EE/PRI/SAD-| 02, Dated: No 79.2 Work Started | During Execution | .
- [Shyam Nagar, Swaraj Dweep under I/GP&PS/SD/ | 13/06/2019 On 10% Shredded Waste
SLWM, SLW21/19-20, 28/07/2019 | Plastic Added as in
' Dated . Extra [tem
28/06/2019 '
Repair. & Maintenance of existing Road| 012 7, 87,701 57/EE/PRI/SAD-| 8-369/PSPP/ No - 79.2 Work yet not | During Execution
bt onatin, soad: ko Dusgn Ternple in Jetiy I/PB/PP/ | Road/2018-19 Started  [10% Shredded Waste
area of Havelock Island (Swaraj} Road/19-20, /429, Dated: Plastic Added as in
Dweep) Govind Nagar by Samiti Dated Extra Item

.
-
:
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Development of Shredding unit area 0.14 64,61,584 - [16/EE/PRI/SAD-|245/RD/SBM /2 No 92.4 Work Not , | During Execution
under Gram Panchayat Neil Kendra, - I/GP /NK/SD/ | 019/1653, Started “[10% Shredded Waste
iShaheed Dweep under SLWM. SLWM/19-20, Dated: Plastic Added as in
; Dated 30/06/2019 Extra [tem
28/06/2019
[Repair & Maintenance of Coaltar Road 0.285 9,79, 161 No Submitted for | Estimate submitted
from main road to Praffulla bawali T/S for Technical
house at Ram Nagar under Panchayat Sanction by EE,
Samiti Neil Kendra, Shaheed Dweep. PRILSAD-IDuring
] - - 188.1 Execution 10%
Shredded Waste
Plastic Added as in |’
! Extra Item
2pair & Maintenance of Rural Roadl| 0.18 15,45,204 |[9/EE/PRI/ SAD-| No. 18, Dated Mo 118.8 Work During Execution
jirom new road to Nitai Howlder house I/GP/ 20/10/2018 Awarded [10% Shredded W - te
- Ward No. 04 und :r Gram. Panchaya', GN/Roai/CB/18 , Plastic Added as in
‘sovind Nagar, Carpbell Bay. 19 Dated ) Extra [tem
11/10/2018 -
Repair & Maintenance of . Rufal Road 0.36 10, 42,177 [10/EE/PRI/SAD- 80, Dated: No 237.6 under Tender During Execution
from main road to P/Shelter at war: I/PS /Road/18- | 21 /11/2018 Process 10% Shredded Waste
No. 02 Govind Nagar, Panchayat 19, Dated Plastic Added as in
Samiti. 18/10/2018 Extra Item
Improvement of RPRS Shelter road 0.244 11,55,340  [16/EE/PRI/ SAD{ No. 03 Dated under Tender | During Execution
from Shelter No.09 to 34 via Shelter No 1I/GP/ 20/06/2019 _ Process  |10% Shredded Waste
14 &28 wunder Gram Panchayat CB/Road/2019- - 161.04 Plastic Added as in
Campbell Bay 20 Dated Extra Item
17/06/2019
Total 12.506 8253.96 Kg
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Tele- Fax 03192-238725 (Q)

¥W./No, WS /9- ZU(PIasllc waste) / CE/2019-20/4 4R
stgvm e frRETe W , § ‘ 483
ANDAMAN AND NICOBAR ADMINISTRATION

REEECe T Il olic NE ‘ 8
. OFFICE OF THE CHIEF LNGINEEI(AN FURE -
o TR A i favm

* R ANDAMAN PUBLIC WORKS DEPARTMENT"
Prafor e Z NIRMAN BHAWAN
' o werR, forw .
\);(‘ Port Blair, dated 0% Aug, 2019
ol

All Executive Engineer's ' :
Under APWD ' ;
{Except, PBND, PBSD WSD, E&M Pmlluapur]

Sub:  Use of Plastic Waste in Road Constructxon - Teg.
Sir;

I'am directed to inform you that a circular was issued from the planning unit
of Chief Engineer office for use of Plastic Waste in the Road Construction. The
Administration directed APWD to identify roads in all the places wherein Plastic
Waste can be used. ; >

"In view of the above, it is requt;sted to identify atleast 02 Roads in each
division except SAD (Where 05 roads to be 1cl entified) in WhICh Plastic Waste can be
usecl, ' .

A report may be submitted Ly 13.08.2019. T.he_.éopy of circular identifying the
source of Plastic Waste is enclosed herewith, The rate per Kg is fixed for Rs 25/- for
shredded plastic as per the approved specification.”

Yours sincerely, -
Encl: A/A

@ssista’nt,Engh eer (Worlks)

Copy to: :
All Superintending Engineers under APWD for information.

Assistant Engineer (Works)

CRBRAAN (i i 6. b b S Bt PUHRRRARREDS IR T 454 000 V11 107 0 S R S A
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17 |
- | - J
No: 32/EE-II/Wiko/ kWKS/MC/15-19

SR wiferest ufluy @t wsraleer
OFFICE OF THE MUNICIPAL COUNCIL

e BT
PORT BLAIR
Dated 07.08.2019
To, N |
" L_Fié Secretary
Science and Technology '
A & N Administration

L

Sub: Information regarding utilization of wa. .: plastic in construction of Municipal Roads
regarding.

Madam
It is to inform that Port Blair Municipal Council is going to utilize waste plastic in
construction of Black Top Road under CRF as 2!l as other jlan schemes for a quantity of 9.5

Tonne.
|
Thanking your
Yours Sincerely i
Ner NP

Executive Engineer-lll (Works & SWM)
Municipal Council

Copy To. i
1. The PA to Secretary, PBMC for kind information of Secrelary, PBMC.
2. The Steno to Superintending Engineer, PBMC for kind information of Superintending

Engineer.
L] yf i
S _

Executive Engineer-lll (Works & SWM)
Municipal Council
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ANDAMAN & NICOBAR ADMINISTRATION

Mrgrsr awn atal DraY Devrer ANME‘NU@ ﬂ 20
DEPARTMENT QOF SCIENCE AND TECHNOLOGY

Dolly Gunj, Port Blair. L.
Port Blair, cated: 5)!7 2019

Qlfice Order Nn...e?ﬂ

The Chairman State Level Advisory Committee for UT of Andaman & Nicobar
[sland has been pleased to constitute Committee consisting of the following members to
review the major brands dominating the import of single use plastic such as wrappers,

packaging of processed food etc which canno. ve banned.

. The Secretary RD & Panchayat, A&N Administration - Chairman
2. The Secretary S&T, A&N Administration - Member
3. The Secretary PBMC - - Member
4, The Director S&T, A&N Administraiion - Mcmber
5. The Joint Commissioner, GST, A & N Island - Member

6. The Director, Civil Supplies, A & N Administration - Member
The Assistant Engineer (EMC), Port Management Board- Member

=~

The Committee shall have following mandate:
|. To review the major brands dominaiing the import of single use plastics such as

wrappers, packaging of processed food cic which cannot be banned.
2. To obtain an agtion plan on how the manufacturer will buy back/take back the
. waste so produced as a result of consumption of their products.
3. To work out a mechanism to have check points-at ports, harbours and airports to
filter such shipments.

.The Committee shall co-obt any member ¢.% needed..

,,,\ﬁ
Dire tor E\a;

" g ' No.?.dlfafPCC{SWM(ZO1,6)12019
Ordcr Bok . P 1

C opy to:
. The SPS to Chlef Scc:emry A&N f\dmmmlr.zuon for information.

2. All Concerned. .
W@/ B W\ \.‘pﬁ
m (LfW"” W’“WF -

sl ?Jﬁ

%r%;mr (S&T)

W

m"\\-}/ &
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| Averuoe P
Status on GAP ANALYSIS of Complinnee Report Submitted to Hon'ble NG i Ve Q }

236

S.No Action Point Clause Present Status as per UT
! ' policy/Action Plan/ Annual Report

| What is the quantity of plustic | (Annual Report | 18507 MT per annim in Por Blair

waste generated? form VI pt.2,6) | municipal area and 149 MT in the
' (TDP) rural areas,

2 Percentage of ULBs which | Rule (6(2)) ‘There is only one Urban Local Body
have set-up of plastic waste ' namely PBMC (Port Blair Municipal
management system? Council) in ANI which has set up
(including collectiot, plastic waste management system uas
segregation, channelization & per Rule 6(2) including collection,
processing of plastic waste) segregation, channelization &

processing ol plastic waste,

3 Percentage of Gram | Rule 7 AL present, segregated solid and
Panchayat which have set-up plastic are being collected at Shaheed
of plastic waste management and Swargj Dweep. 24 Clusters have
system? been identitied for setting up of solid

and plastic waste processing unit in
. ‘ the rarul aren.

4 | Has the system for plastic | Rule (6(3)) There is no plastic manulacturing unit
waste . management  with established in ANLL
assistance of producers been A Commitlee was constituted vide
set-up? ' Order No. 69 dated 19.07.2019 for

examining the import' ol daily
commodities packed in single use
plaste and 10 explore the possibility
ol implementation of EPR. 'The [*
meeting was held on 29,07.2019.

5 Status of Utilization of plastic | (Annual  Report
waste form VI pt.4)

a4 In Recyeling There is no reeyeling unit in ANI

b Road Construction Administration made mandatory

use ol 8-10% of waste plastic in
roadd construction vide Notilication
No. 07 dated 10.01.2019.

I'The  Zilla  Parishad, South
Andaman have used 50kg plastic
for a rural road stretch of 105
meters [rom Park Hotel to Shakti
House at Rangachang, Ward No.1,
Beodnabad,  Further, the Zilla
Parishad have projected utilization
ol 42,035 kgs of waste plastic in
ongoing/sanctioned  works  in
vacious Zilla Parishad divisions.
2.Further, the Chief Engineer, the
Andaman Public Works
Department (APWD) has issued
orders o all  superintending
engineers o identily at least 2
roads  [rom  ongoing/sanctioned
projects in each division where
plastic waste would be utilized lor
road construction/repair.
3.Further, PBMC is going 10
utilize approximately 9.5 tonnes of
plastic lor construction of black




top road under CRF as well as
other  plan  schemes. These
initiatives are expected 10 give a
much desired impetus 1o reuse of

plastic waste generated in the UT,

¢ Waste to oil No it in ANI that processes plastic
! ] : _ witsie to produce oil

d Co-processing  of  Plastic No Cement industry in ANL
Waste in Cement kilns :

0 Whether local bodies have | Rule 6(4) Yes, 1t has been included in the bye-
[ramed bye-laws? ) livys namely: PBMC - Solid Waste

(Handling und - Management) Bye-
liwvs 2017,

7 Whether plastic carry bags & | Rule 49(c) The A&N  Administration  vide
plastic sheet of thickness< 50 Notification no. 202 dated 02,08.2010
micron banned or not ? has banned use, manulacture and sale

ol plastic carry bags irrespective of its
thickness, size, color and nature.

8 Has complete bun on plastic | Annual ™ Report | Ys, as stated al point no, 7 above.
carry bags been imposed? formatepi. 3

9 Status of'action taken on non- | Annual  Report | PBMC has so far imposed penalty on
compliance of PWM Rules . | format pL.9 0228 violators and collected Rs.

21,49,200 as line.

10 Status of marking & lubelling | Rule 11 AL present, there is no plastic carry
on plastic curry bugs & multi- bugs und  multi-luyered  puckaging
luyered packaging * manulteturing unit in AN,

11 No, of " registered plastic | Rule 9 & 13 [n absence of any manufacturing unit,
manufacturing the point is not applicable.
units/recycling
units/Producers/brind
owners/importérs  as  per
PWM Rules? _

12 No. of unregistered plastic | Annual — Report | There is no plastic manulacturing or
manufacturing  or recycling | Format pt.7 recycling unit in ANL Theretore the
units. ) point is not applicable,

Whether  Stale Level | Rule 16 Yes, vide Order no. 414 duted

13 Advisory  Committee s - 12.02.2019. 6 meetings have been
consulted or not.' If yes, conducted und the 7" meeting is
details of number ol meeting scheduled on 04,09,2019,
conducted in a year and
implementation. ‘of
suggestions ol committee in
the last two years, .

14 Status o' phasing out ol | Rule 9(J) A&N Administration is in the process

manulacture and use of multi-
layered plastic which is non-
recyclable or non-energy
recoverable or with no
alternate use of plastic in two
years’ time.

ol banning single use plastic items,
However, there is no manulacturer
unit producing multi layered plastic in
ANL  All the essential daily use
commodities are being sourced [rom
nainland,
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No.2-16/PCCIPWM(2016)2016 /(¢
L Agara gyar fAmIEry wynimI
‘ﬁ\NDANIAN & NICOBAR ADMINISTRATION
QR 1HgHur uigfa

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph. N0.230370

Dated 3207-2019

To -
The Member Secretary

Central Polluticn Control Board

Ministry ot Environment. Forests & Climate Chanzge, Gol
Parivesh Bhawan, CBD Cum-Office- Complex

East Arjun Nagar, Shahdara
Delhi- 110032 '

Subject: Annual Report on Plastic Waste Management for the year 2018-19 as per Plastic
Waste Management Rulgs, 2016- regd

Sir.

As per the provisions contained therein “the Plastic Waste Management Rules. 2016™
regarding the submission of Annual Report on the implementation Rules, kindly find enclosed
Annual Report tor the year 2018-19 in the prescribed formats of Andaman and Nicobar

[slands for information and necessary action.

Yours faithtully.

Encl: As above : :

M&é (Al A
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F Furm-Vi
Status of lmplementativn of PWIYIE Rules, 2016 tor the veur 2UL8-19
| Name of the | Estimated | No. of registered Plastic Nu. of Detuils of | Partial or Sttus of Explic | Detuls of the No.ot | Number of
SPCB/PCC  } Plaslic Manulacturing or Reeycling Unregistered plistic | PWM ey [ cumplete Murking it weeting ol violativ | Municipul
i - Waste (including multilayer, manulacturing .y | ban v Lubehing on | Pricis | State Level msand | Authuority
generation | compostable) units, (Rule 9) recycling uoits. (in | Collection, | usugesof carry bugs sl Advisory uclion | or gram
Tons Per residentiunuppro | Segregitio | Phstic Cany | (Rule 8) vty [ (SLA) Budy tuken Punchyutl
CAnnum + oved areus) I, L ays {Spevily the | buus alung with its | ennon- | under
(TPA) . - Dispusud (through munber of (Rule | recommenditio | compli | jurisdiction |
: ( Cu- Executive | unils weaut - 10) ns un ance of | und
prucessing | Qrdur) compilod| hinpleentatio | provisi | Subinission
ruad - (Autuch copy n{Rule 16) onsot’ | ol Annual
constructi | ol the these Repott to
- [STIRT (9 rotilication Rules cece
i Plastie Compos | dluitiay (Rules 6} or crecutive (Rulz 12)
F LS li!blt:‘ L . (Attach -JI'L‘L‘I'):
2 I’Iu_:'-u-.' i'l;fsuc sepuritte -
Units | units sheet) :
Nit Andimnan Does hut Ducs | U5 Nous. ol Nil | 1 No-
Andaman_ | 1830 MT There is no plastic ; Annexure- | and Nicobar | arise, sinee not { SLAC meeting Municipal
Nicobar [ ofplastic | munulucturing ur recycling it S, CAdministesti fomenafuctort |oarise | oare held i = | authority
, Administrati waste operates in Andaman und onhas [ ngofithe date und and
on Poliution from Nicobar Islands (ANI) impused | plastic carry | ININULEs ire 70 Nos. of
Control Municipal , complete  bugsare | enclused. Gram
Committee Council bun on usage i completely - (Annexure-C) Panchayaut
(ANPCC) | and 149 _ ofphstic | ban in ANI '
MT from curry bags
Grum through .
phanchyat Andzutan !
- * Nicubur
Guazente
Nutificativn
Nu. 202
- duted U2-08- =
e 2015
=0 - (Anmexure-

5

Poallution Contral C uni

~ oot ferasor affa

= A A

B e

R T R R T T TR R

5]
=
B

.
N

TR

i

e

]

T

R LR

1

1T

X
¥

&
5

£,
ALr




e e

SRR R

40

SUMMARY OF THE MECHANISMS PUT IN PLACE FOR PLASTIC WASTE
MANAGEMENT BY PORT BLAIR MUNICIPAL COUNCIL

ANNEXURE-A

'—END. .Particulars Delails

1. || Instaliation of Water | In order fo reduce the e of PET toitles wasle generated frem

ATM packaged drinking walar, PSMC has initialed lo setup 16 Water A THis
in & around city in which 01 Waler ATM has already baen installed.
whereas for rest of 15 Waler ATMs conlracl awarded to firm afler
bidding through GeM Portal,

3 [[Reverse  vending | In order lo have an onsile pre-processing i.e. crushing or shredding
machine unit along with other allractive fealures in a form of Reverse vending

machine. PBMC has racnsted Lions Club of Port Blair to seltup at Part
i Blair. based on lhe owicames, PBMG will procure and install wititin
. public placeas.

3. || Transportalion of | The Andaman & Wicobar Adminisiration has also introduced ihe
waste through Govl. | scheme lilled Andaman & Nicobar Islands scheme for exemption,
vassals under | of freight charge for transportation of plastic glass and e-waste
schama vie Nolificalion No.: 109, daled 28,06,20186, which encourage lhe

local wasta dealers [o transport the wasle.

7. | TSubsidy for wasle | The indusiries Departii.il of AGN Admumisiration is also encouraging 1
management lo selup eco-friendly eslablishimedls in order fo reduce lhe loac' of
industries by | wasle. H
Industries depl. , I

5 [ [Allowed 1o use | PBMC has allowed ils vendors lo sale of compostable bagspurchased i
composlable plastic | through certified manulacturers/ seliers as available on CPCB's:

websile as per Rule 4(h) of Plaslic Wasle Management Rules, 2716
and as amehded 2018, And press release is also published in print & :
electronic media for iniurmatinn of all concern & gengral public w.r.l.:
. letter of CPCB Nolice vida No.: B-17011/7/PWM (Comp)/2017, dated:
07.01.2019. .

6. Ban on plastic carry | To prolecl and improve [he aualily of environment and (o prevent,

bags ' control and abate (he environmenl pollution by plaslic carry bags, lhe.
Andaman & Nicobar Administration has imposed complele ban on'use,
storage. imporl, manulaclure, transporalion, dislribulion or sale and
disposal of plaslic carry baas irrespeclive of thicknass, size, color and
nalure in the Union 'Fammry of Andaman & Nicobar Islands vide
nolilication No. 202 daled 02.08.2010 which is being complied with the
same. : =

2% Ban on usé of |In year 2018, wilh the heme of World Environment Day ie. "Seal
plastic and non- Plaslic Pollution” PBMC has initiated lo ban on p!.:asn‘c carry bays &
woven cloth bags non-woven cloth bags from 5th June, 2018 and declared conplzlely

ban on plastic carry bags & non-woven cloth bags in presence of
Hon'ble Minister of S 7, MoEF&CC, Esrth Sciences, Gol., Hon'bie LI.
Governor and other Sr. Olficials of A&N Administration wilh the
involvement of all slake holders and asscciations and same has been
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nolifled (ha general public and all concern through print & Blaciron fe
media for informalion & Compliance. :

PBMC has made a vijiance squad vide its order No.: 36, dal&d
25.01.2019, [ill dale more (han 40kilograms of plastic & non-wovein
carry bags seized and equivalenl fine has been imposed.

cum
Cenlres

Segregalion
callection
established

Pt

Total 02 dry resource cenlires were daveloped and are in operation, In
which , segregated dry wasle is pra-processed for oaward
transportation to mainianck for recycling by the authorised conlirazlor.

Night collection
through 03 vehicles

I vrew To colledl the waste al the place ol origination, PBMS hds |

dedicaled 03 vehicles "or segregaler collection from Bars, Fote/s,
Restaurants, Grains & Grocers shop, elc. during nighl hours every daly.

Day collzction

_Inspector’s sites and are being transporled to Dry Resources centr

The collecled waste is segregated in lhe seclions of all Sahr‘taly
s

during day time. .

Collzclion Cenlres:
al sanitary sile
offices in all wards .

ANl The PBMC's Sanilary Inspeclors sites have been designaied 4
collection cenlres, in which any individuals can deposit their wasle i.
Plastic, Glass. elc. i

)

\Wasle colleclors
aulhorized

' streels, el

~BBMGC has aulhorisud unorganised. wasle collactors/ dealers by |

issuing an Identity card! provisionally subject to final verification 2y the
Police Departmenl. They will be allowed lo collec! the all lype of wasie
al the door level of househald & any aslablishimenls and also frem Eqe

Use of PET bollles
as hanging garden
in school, college &
parks .

TPBMC 15 ancouraging lo re-uliize the woasle plastic PET bollies his
* hanging garden. Undar which the Govl. 3r.Sec.School. Garacharania.

=

has heen selected ant! wilh the help of school studenls have deveiop &d
hanging garden by using PET plasi. Also hanging PET bollles are
being sold by PBMC in the Flea Markel & Gandhi Park composl Yard,
approximately. 500Nos. of PET bollies used as hanging gardans Yin
Garacharama School, and approximalely 1550Nos. of PET bollle s';a!
has besn sold lo various organization & general public, copy "ol
photograph enclosed as Annexure-C.

Plaslic road

BBMC has consirucic a road using shredded plastic wasle in (he year |
2017 covaring an area of 821.00 sq.mir. and used in seal coal by using
8-10%. however planning lo expand il in other upcoiming road works.
PBMC, aftar nolification of enhanced rates of plastic in the print &
eleclronic media. recsived 30 wasle dsalers/ traders and showed thair
interast a supply of wasle plastics as per the revised rales and 01 firm
namely M/s. OM Vir Sai Consultancy, installed a shredding machine al

i Calicul and olher Trms showing their inferest to sel up the same in

upcoming days. As perihe delails roceived from the firm, thal, APW[
has alreacdy procured 1000kgs (1Tan) of shredded/ processed plastic
to ulitize it in 1,2Km road strelch in Porl Blair.

Bailing &
transportation

BBMG has selup 02 baling unils al ils Dry Resource cenire, (he baied |
plaslic are being transported to mainfand for onward processing.

Biodegradable bags

BPBMC has inlroduced biodegracable bags made up of soluble slarh
& olher organic malerials, which are gasily soluble in waler under
ceriain temperalurn ware inlroduced in markel by the involvenent of

shopkeepers and whoicsalers.
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17{ | Regislered PBMC has fssued conlracl 1o 03 firms namely M/s Sankla Enterprise s,
conltractor for wasle | M/s Penquin Maring Services and M/s T.Kaniammal Traders
recycling unils | [ WName ol tie rms 1| WS e typae Validity of Ordar
¥ 9 " M7s T iamwia BT T s/ olastic pel bellles, | Order  Mo.olJ. dslecs
Enlemnsas GCagba st/ panar wagles, Meial & 12,04, 2017 lor0] y2ars
} oinar try wraslas, Any other wasles
fampty hags)
(W5 Penquin Manng TTaad wasla ol grade-l wih Bamal, | Ordar 04, difecd
V3emvices Used wasla ol grade-ll with Bamol, 17.04,2018,
Al (ype of 2wasles, Toners, e- | for Of yoar & cin De
wasle f3alter2s) 2x¢lgndable lor 02 years
M3 Fioniammal | GInss wasies (all -anns 3 [ypes) Order No.. 08, 07.06.2 )13
| | Fracars for 02  years nof
. i edlondable wolo lucher
y Olysar
18] | Spot fing Under the provisions of PLiG-Solid Waste (Handling & Managemazr2()
Bye-Laws, 2017 frequently penalises violalors around 6228 spol lines
were made and Rs. 21,49,200.00 is recoverad.
70| | Tracking of waste | PBMC has developed a single eniry & exil poinl lracking mecharnism
through check post. | in which all wasle carrying vehicles were lracked through NAKA
(Check post) al Brookshabad, this will help in quantifying (he incoming
wasle as well as lo monitor its lype.
20[ 102 shradding ! PBMC b wTaniilied 02 wasle who have installed shredding units for

machine by private !
H Blair city.

supplying processed plasiic wasle (o conslruction agencies within 2o

-
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Upcoming project:

PBMC is in a process lo setting up of Waste to'Energy plant in Port Blair,

take care of municipal soliu waste, bio medical wasle, etc.. in which the plastic

will also be consumed to produce energy

M NSRRI

t

(@]

it L]




LY o

. HUGH[T qem

EXTRAORDINARY

Wiy & Wi
Published by Authority

¥, 202, WIZ Wa%, WIRAW, 2 AT, 2010
. "No: 2_02, PortﬂBIair' onday, Auzist 2, 2010
ANDAMAN AND NICOBAR ADMINISTRATION

NOTIFICATION

. Port Blar, datad the 2™ August, 2010

No. 187/2010/F.No. 2-1/PCC/Plastics/ . i, — WHERZAS, it has been noticed thai & xlansive
us2 is deing mada of plaslic cany 0ags, which by r2ason of their chemical or physico-chemical
properties, are liable to cause ham to human beings, other living craatures, plants, micro-organisms
and the gnvironment of Andaman and Nicobar Islands, The negative environmental impacls are more
visible at tourist spots, beaches, roads, drains and sewers, markals, poris/ harbours, part of reserved
forasts. national parks both marine and terrastrial, wildlifs sanctuaries, biological parks, gardens 2nd
water rgservoirs in the Andaman and Nicobar islands frequanted by the lourists and others.

‘Wheraas, with tl:\e view to protact and improve (ha guality of snvironment and io prevent,
control and abate environmental pollution in the Union Territory of Andaman and Nicobar Islands and
in sxarcise of the powers conferred under Section 5 of tha =nvironment (Protection) Act, 1986
(29 of 1988), read with Molification No. S.0 867(E) datad 10™ September, 1992 and in supersaession

' of Andaman Nicobar Gazette Notification No. 140 dated 06-10-2009. the Administrator (Lizutenant
Governor), Andaman and Nicabar Islands iszied notification published in the Gazellz vide No. 38
dated 30-04-2010 inviting suggestions and oojeclions for impasing complete ban on use, storage,
impori, manufacture, transportation, distribution or sale and disposal of plastic carry bags irespeciive
of thickness. size, color and nature in the Union Temitory of Andaman and Nicobar Islands.

Whereas, all objeclions/suggestions raceived in response to the draft notification dated
30-04-2010 have been duly considerad. :

Now, therefore, with the view to protect and Improve the quality of eavironment and to prevent,
control and abate environmental pollution in the Union Temitory of Andaman and Nicobar Islands, the
Administrator (Lieutenant Governor), Andaman and Nicobar Islands in exercise of the powers
conferred under Section 5 of tha Environment (Prolection) Act, 1986 (29 of 1986), read with
Motification No. S.0. 667(E) dated 10 Septémber. 1992 and in supersession of Notification No.
140 dated 06-10-2008, hereby - imposes complete ban on use, slorage, import, manufacture,
transportation, distribution or sale and disposal of plastic carry bags irespective of thickness, size,
color and nature in the Union Territory of Anduiran and Nicobar lslands. .

The Administrator, Union Territory of Andaman and Nicobar Islands further directs that the
following Officers shall implement these orders related to use, slorage, import, manufacture,

" transportalion, distribution or sale and disposal of plaslic carry bags irrespective of their thickness,
size, color and nature and authorizes them to file complaints under Section 19 of the Environment
(Proteclion) Act, 1986, namely:-
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2 THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETTE, AUGUST 2, 2046,

. The District Magistrates/Assistant Commissioners/ Tehsildars of all Districts.

1
2. The Secretary, Port Blair Municipal Council.
3. The Chief Executive Officer of all the Zilla Parishads, Executive Officers of Panchayat Samitis,

, el Secretaries of Gram Panchayals.
4. The Divisional Forest Officers/Deputy Conservator of Forests/ Rangs Officers in Reserved
Foraests/ Protected Areas.

3. The Station House Officers of all Police Stations.

The Dsputy Commissioners of all the districts of U.T. of Andaman and Nicobar Islands shall
implement the above orders related to pronibition on usa, storage, import, manufacturs,
transportation, distribution or sale and disposal of plastic carry bays in thair res pective jursdic tions.

The Adminisiralor, Union Tarritory of Andaman and Nicobar Islands hereby. iurthar dira cts that
ihe Member Secratary, Andaman Micobar Administration Pollution Control Commitiaa shall
Z0-ordinate and moenitor the snforcement of tha above orders and also authorizes him 1o file
complaints under Saction 19 of tha Environment (Protaction) Act, 1988.

Any violation of these directions shall 2nisil punishmant under tha Environment {Protection)
Act, 1985.

tis further ordered thal the abova diracticns shall come into forca on expiry of 60'days from the
date of publication in {ha Gazetle and shali be applicable in the 2ntire Union Territory of Ancdaman
and Nicobar Islands.

“

2y order of hz Licutenant Govemor (Administrator)

Sdi-
(D.V. NEGI)
Principal Secretary (Science & Technology)
& Chairman, Pollution Control Committes

MGPPB—202/Gazette/2010—510 Copics (£s)
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Minittes of the first meeting of State Level \dqury Committec for UT of A nddman '-\
Vicobar [slanrjs held undor the Chairmanship o Shri Chc[an B Sanrrhu ,'Chiesx Secrct}'q'
A& N Adm:mslmtmn on 18-02-2019 at 4.30 P.M.

The following :,t'll ers attended the m sting

. Shri. Vikram Dev Dutt, Principal Sccrelary(Financcm.cvcnucj'-
. Ms. Nitika Pawar, Secretary(Science and Technology)

Ms. Kriti Garg ,Secretary( Health)

Shri. Lrishna Kumar, Secretacy (Rural Davelopment)

Sari. H.M Lingaraju, SE(PBMC)

Stri. Avinash Kumar Singh, EF/SWM), PBMC

Shei. Rishikesh, Senior Scientiic Ulticar, DST..

--40\!;.4.\.\..4 i~ —

The mesting was chaired by the Chief Secretacy, Chairman State Cevel Advisory

Committze (SLAC).

The Chairman welcomed the Members and other participants. Theczafter the Seccetacy
(Sc. & Tech) apprised the Chairman. SLAC on the formation of the committze in cornupliance of
the ordar of tae Hon'ole NGT dated [8-01-2019 passad in the mattzr of O.A No.606 o £ 2018.

Principal Secratacy (Finance/Revenue) explained the purpose of SLAC for csgulatory
compliance of Solid Wastz Management Rule, 2016, Bio- Madical Wastz Managemnent Waste

Rule. 2016 2nd Plastic Waste Managzment Rule, 2016,

The 3Secrstacy (Sc. & Tech.) gzave power point przsentation on the status ot
implementation on the Solid Waste Management Rule, 2014, Bio- Medical Waste Management

\Waste Rule, 2016, Plastic: Waste Managsmant Rule, 2016 and Construction and Demolition

Waste Management Rule, 2016 by the stakzhnldee depactments in A & N Islands.

Altec detailed ¢ 1iharation, the tollowing decisions were takea:
. [n view of cate notivcation for pucchase of “unprocessed plastic™ at Rs.9/xg by APWD,
PBMC should look into upward revision of its przsent rate of Rs.2/kg to tucther incentivize

genaral pubiic as well as rag pickers to collect and sell plastic at designated centres,

2. The PBMC should enhance the collection capacity for waste plastic from the soucce of its
acnecation on day to day collection to reduce the plastic footprint in the city as well as into
the dump site,

3. The department of Rural Development & Panchayat shall chalk out timeliness for eacly

installation of water ATMs in the rural arcas with high footfall, especially Swaraj dweep
and Shaheed dweep and convey the timelines to Secretary (Sci. & Tech.) within a week.

Secretary (RD & P) informed that installation will begin within 20 days.
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10 reverse vending mac huine i’

Gl:..v[ ;md also dcvclol: a S[aadard Op-ranua Procedurs (SQP} for’ gwmg mcc:ntwc gf

rao pzcker:. 0 eacCurage them to colléer the wasty uiasuc and dispase theg oy gh pend["n ‘_\
= S

mat.lune. .

5. The RD & P should also exploce o similar meehunism tor installation and O peration of
feverse veading machine in the rucal areus,

8. [t was decided that Secretacy (Se. & Tech) shall taks feedbac < from W5 é\NIiDCO on the

progress of buy back schema of Milk Pouch and bulk supply of milk in a can; L0 ih2 bull:

consumers,
th.f‘..&'ll)’ IH..lll:u snall ideatidy high forfull PHC/CHCs and work iowacd s pracurinyg

ol

hldte-ot-in--:\rt m..an..raton at these hzalth centres, Further, tha sxisting'd::p O urial jiea;
should be adsquaa:lv utilized in accordancs with thz 8M wasie managzmeat e les, 2015
Szecetary (Flzalth) mtormcd thar ths depanment is planning 1o ococucs Autoclave; £
Steedders wgment existing BJ.O medical wastz disposal intrastouctuce. The Chizr
Secretary advised tha these squipments shall bhe viablz option foc low fotfalls g, tluag
health cenies; . _

. [t was decided that the ANPCC shall submic f2port on stack emission of 8BiM[W irLeinecator
installed at GB Paar Hospital to zopraiss the cotmitte: czgurding SOmposition  of gases
celzased from the incinzeator,

9. (twas decidad that wie departmant 07 seicace and Technology will rales up the macrae wigh
NIOT for study of sultable ,ubmcrwd land which can He raclaimed utilizing the
construction and d.mohuoa waste.

(0. [t was decided that 3 special task fores cuinprising of rucmb::- frcum PBMIC, Ravenue,
Health, Rural L;:vm-.:.nm.nc & Panchayar, Eaviroument & Furcs{ shall be constitute of yade=r
the Chairmanship. o¢ Seceetary (Sci w Tech.) for thoniloring regniatory compliance as
mandated by 3L.AC. '

- The respective Seceeiacies ut mcmbcr ~departments nawely Ucban Dcv-lopmcnt Health,
PBMC, Rural Develupmenz &.aPunchayat ludusteies, Eaviconment & Forest and Reveaue
shall be nodal officer for implemenranon of Solid Waste Managemcnt Rules, 2016, Bio -
Medical Waste Management Rules, 2016 aad Plastic Wasta Management Rules 20 (4 and

tor tirely ceporting to SLAC,

Meeting ended with vote of thariksto the member.
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_J\ND#\I\‘U\.N & NICOBAR ADNVUNISTRATION
" ' wEsrvr Prgyer giafy
POLLUTION CONTROL COMMITTEE
Frgrs ox glal =Y Faeren
DEPARTVMENT OF SCIENCE AND TECHNOLOCY

bhkekknr
‘) %
No. L-L/PCC/ISWIVI(2016)/20L6/ A - * Poct Blair, dated.?,_dﬁebrua.z:y. Wi
To
|
.- Tae Principal Seceztacy (UD). A & N Administeation.
3. The Principal Secretacy(Eavicoament and Enviconmeat), A & N Admiais tcation
3. The Ofticer on Spzcial Duty(E & F), A & N Administeation
4. The Secratary(Revenue), A & N Administeation
3 The Secestary(Health), A & N Administeation
5. The Seceatacy (RD), A & N Adininistration
1. The Seccetacy(PBMC). A & N Adaministration
3. The Secrtacy(ladusteies), A & N Administratioa
9. Uhz Director, CPCB, Zonal Office Kolkata.
Copy to:
; :
‘;LAIG St.PS to Chief Secretary, A& N Admiaistration foc information of the Chi«t
Saceztary.

2. The PS to Secretacy(Sci. & Tzch.) for infonmation of the Seccziacy(Sci. & Tech).

e
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* Mioutes of the second meeting of State Level Advisory Comruittee for’ UT of Andaeraua and
Nicobar [slands held under the Chaicmanship of Cliel Seccctury, A & N Adwiniste-aation on
14-03-20 19 at 4.00 L. M.

‘The following officers attended the meeting:

o

2L~

Shri. Tarun Coomac, PCCE/Pr. Secretary (En d& Forest)
Shei. Sudhic Mahajan, Seceztary(Shipping)

Shri. [.S Misca, Secretary (industies/Revenus)

V(5. Nitika Pawar, Szceetacy (Science and Techinology)
Shri. Sunil Anchipaka, Sscrztacy, PBMVIC.

Shei, Krishna Xumar, 3eccetacy (Rural Devzlopment)
Dr. 5.P Burmma, Dicectoc( tfeaith)

Shei. U.K Singh, 3.E(PRI)

Shei, Avinash Kumar 3ingh, EE(SWM), MO

0. Shei. V. P Tiwarci, Sanitacy Officer, PBMC

|. Shri. Rishikesh, Senior Scientific Otficer, DST.

— = D W ~ Oy W

Ths meeting was chairzd dy r‘h. Chief Seeretacy, Chailcman of the State Level Advisocy
Commirttzz (SLAC).

The Sceccetacy (Sc. % Tach. ) welcomed tne Chaicman; Members and other pactic i pants.
The Szceetary (Sc. & Tach. ) or23 sented the status ol action taken on the minutes of the fiest

mezting of SLAC held on 18-02-2019. -

l. Secretacy, PBMC jnformed that the PBMC has czvisad the rates for purchasz of
waste plastics from Rs. 2/ &g to Rs. 9/Kg and Rs. 23/Xg for unprocessed and
processed ptastu: waste respectively vide notilication dated 03.05. 2019.

The Chairtan desiced that the ootification should be widely publicized among
general public' as well ‘as last mile cag pickers as a form of encouragenzat to take up
plastic segregation. The Chainman further diczcted the PBMC to undzrtake 1 study oa
the impact of this upward cevision ou the overall co lection of segregated plastic
waste and place the report before the cowniltes during the next wmeeting.

Theceafier, Secretacy PBMC informed the comumittez that PBMC has obtained rate
for reverse vending machine from the open market vendors as the same is not
available on GeM portal. | reverse vending machines will be pucchased and installed
as per plan delailed at Annexure [.

Secretary PBMC appraised the comaiitiee that PBMC has lmlldt\.d the process for
pucchase and installation of 16 Water A TMs to be installed at diffecent identified
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sites. The details of each location and timeline for installation of Water ATMLCs are

given at Annexure-[.

The Chairman directed Sec'rctary. AD&P to subniit a detailed plan on the nu caber,
locations and Installation timelines in respect of Water ATV to be installed i high

footfall locations. The s;gmz has bzen reczivad from the department and enclos ed a3

Annexucs-{[.

Secretary, Scizncz & Technology 1poraised the Chuinman that theez is 20 uegent cesd
;0 take immediatz stzps 1o improve the conditicn of dump yards at Brookshabad as
well as as in rural areas, zspecially Swaraj Dweep, Shaheed Dweep and Bamboo flat.
Secestacy, S&T {urther informed that the standard guidzlines for disposal of le gacy
wastz have bezn i33ued by CPCB a_lnd taz same nave pean cicculatad to the conce rned
dzpartments for arly nccc;.sary aclion,

The Chaimman dicected that PBMC and Department of RD&P should taks
immediate steps for improvement .ot‘ condition of dump yurds. Fe further directed
Seccetary, RD & P to work towaeds setting up Vzonicompost units, glass crushiing
unit, Bailing units in cural arzas foc 2ffective disposal ot segragated glass, plastic and
metal waste as i3 being done in Dev cesoucce park, Brookshabad and appraise SLaAC

on the progress in next SLAC mezting.

The Secretacy, PBMC appraised the committes on thz plan of PBMC for collection of
charges from bulk waste generators and tts utilization, The Chaicman desiced that the

details of revenue 50 generated be placed before SLAC in next mesting.

For implementation of Plastic Waste Management Rules, 2016 ia lettec and spicit,
Chaicman dicected Secretacy RD&P to engage suitable operator for waste plastic
processing unit to be set up in Swaraj Dweep and Shaheed Dweep. The department

may othenwise look to engage any cxisting vendor who has already set up similar unit

in association with PBMC.

The Chairman directed Dcparttuc:;t of Health Services to take immediate steps for

installation of Bio medical incinerators at High foot fall PHCs. The depactment has
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proposed to sel up 6 Autuc[aves 7 Biomedical Shredders and 3 Blomiedical

incinecators as pec the timelines enciused at Asnexwe (L

S 7. [t was decided in the meeting that ANPCC should take inunediate steps for con tcol of
%, aoise pollution in Port Blair in accordance with the decibel levels notified by CpeB

as per the dirsctions of Hon'ble Supreme Court. - The Depactinzent of Science apd

Tzchnology (DST) should also nwve the propusal for zonation of the cicy in

accordance with the Noise Pollution (Regulation and Coatcol) Rules, 2000.

8. The Chairman directed that the DST should setup onz Continuous Ambient Aje
Quality Monitocing Station at Fuct' Slair. Seccctacy, 3&T informed that the
department is in the prbc.:ss of procuting vne unit with financial and techaical support
ot CPCB. The Chairman assucad full financial support from administration in case the

same is not geanted/ matecialized by CPCB for aay rzasons.

9. The Chairman dicected ANPCC for tandoat inspeeiion of the industeiss to verify, the

tunctioning of STPs and ETPs installed by these uaits, i any.

10. The Chairman diczctad Depuctment of Scizace and lechnology to undertakes the
monitociag of stack of the Bio-vledical incinecator installed at GB Pant Flospital and

submit the report within |3 days.

The next meeting will be coavaned on 24.04.2019 at 3:00 pm.

Meeting ended with vote of thanks to the Members.

R

Secretary (S & Tech.)




T S LT et s o T O 574 T

& | ' StEum awr. Frrkt e TUH : ~ & \
ANDAMAN & NICOBAR ADMINISTRATION
' vt Fedave wlidie .
i, i POLLUTION CONTROL CONMMITTER
N DEEARTMENI’ OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/SWM(2016)2016/12 52, Dated 25-03-2 019
To: '

The Principal Secrztary (UD), A & N Administration.

The Priccipal Seceztary(Eaviconment aad Environment), A & N Administration
The Oftficer on Spzeial Duty(E & F), A & N Administeation

The Secretary(Revenue), A & N Administration

The Secretary(Health), A & N Administration

The Seerztacy (RD), A & N Administeucion

The Szerztary(PBMIC), A & N Adwinistration

The Szerztacy(lndustrizs), A & N Administeation

The Dirzctoe, C2CB, Zonal Otfic: Kolkas.

:D?:_-u_ﬂ'lyve:—!-tu-—

Copy to:
[. The 3c.PS w0 Chisl Secrstary, Ad N Adminisication for infocmation of the Chiaf

Secratary.
The PS to Secratacy (Sci. & Tech.) for information of the Seccztary (Sci. & Tzch).

o
(;?T)%/ﬁ 1
Szeratar . & Tech.)
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i¥linutes of the third meeting of Stute Level :\dwsory Comuiittee for UT of Axclaman and
Nicobar [slands held under the Chairtmanship of Shivi Chetan B Sanghi, Chief S ecretary, A
& N Administration on 24-04-2019 ut 03.30 L.V -

The following officers attended the meeting:

L. Shri. Tacun Coomer, PCCF/Pe. Secretary(En. & Forest).
2, Shri. Vikram Dev Dutt, Principal Secretacy(Finance/Revenue).
3. Ms. Madhu K. Garg, OSD (Eaviroameat & Forest).
4. M. Nitika Pawar, Seceetary(Sciznes and Technology)
3. WMs. Kriti Garg Secretary( Hzalth)
5. Shei. Sunil Anchipuka, Seciztary, PBME,
7. Shei. Lrishan Kumae, Secreriey (Rural Davelopment)
3. Shri, [.§ Misca, Sccmury{mdu.trlcst{—v-.11ucl
9. Shri. U.X Singh, 3.E(PRL)
The meeting was chaired by the Chiet Secrztary, Chaicman of the Statz Lavel Advisory
Committz2 (SLAC).
_‘chr:[a:y (Sc. & Teah.) weleomed the Chairman, Members and other pacticipant,
Szecatary (Sc. & Tzch.) orzsentzd the status of action (akzn on the minutss of the 5220 ad me 2ting

aeld on 14- 03-2016.

-t

L=

Secratary, PBMC informed that the PBMC has cegistzead 51 waste dealzcs angl they hav:
bezn assigned the cesponsibuuy for collection of segregated dey waste includiag plastics
which have beea stacted frorn 22-04-2019 in diflerent muaicipal wards,

Che Chaizman direcred the PBMC o undertuke 1 itudy on the impact of the jystem
introduced by PBVIC tor plastic wastz sollection afier upwared revision of thve mies for

purchass of waste plustic and submit the repoct ia the next SLAC meeting.

Secrztary, PBMC informed tae cowimittez that unz reverse vending muchine will be madz
operational by 03-03-2019 in coliaboration with Lion's Club under CSR. The Chaicmaa
dirzetzd that once this Reverse Vending Machine i3 installed and if it gats positive

r2sponse, ANIIDCO oo should take up the installation of one such machine.

Seceetary, PBMC infocrmed that 13 Nos. of water ATMs will be installed .and mads

operational in diffgrent high footfall areas by 15" Juae, 2019,

Secretary, RD&P intormed that 01 water ATM at Radhanugar beach in Swiucuj Dweep has
been made operutional und 14 water ATMS will be lastalled by 31-09-2019 ac different

rural locations.

Seccelary, RD&P informed that the work of seyregation of waste, plastic and glass bottles

will commence bv 13-03-2019 and composting units and shredding units will be made
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‘ M.inutes of the third meeting of State Level Adwsory Comumiteee for UT of A xicuman .md
Nicobar [slands held uader the Chaicma nship of Shei Chetau B Sanghi, Chiel S <eretary, A
& N Administration on 24-04-2019 at 03.30 P.ivL. ' '

The following officers attended the meeting:

Shri. Tarun Coomer, PCCF/Pe. Secretary(En, & Focest).

Shyri, Vikeam Dev Dut, Principal Secretury(Finance/Revenue).
Ms. Madhu K, Garg, OSD (Environment & Focest).

Vs Nitika Pawar, Secretary(Science and Technology)

Ms. Kritl Garg Secretacy( Fzalth)

Shri. Sunil Anchipaka, Szeretacy, PBMVIC,

Shei. Krishan Kumac, 32 retiry (Rueal D velopment)

Shri, LS Misra, Seceztacy(industrizs/Revenue)

Shri. U.X Singh, 5.E(P i)

::'F‘-:hap\rn“-\.-‘q._

The meeting was chaiced by the Chiet Secretacy, Chairman of the Statz Lave] Advisory

Comamittez (SLAC).

3eccetary (Sc. & Tech.) welcomed the Chuicman, Members and other Dacticipants.
Seeeetacy (Se. & Tich.) peesentzd the stztus of action taken on the miautss of the s2co nd mzzling
acld on 14-03-2019.

l. Beccetacy, PBMC informed that the PBMC has registacsd 31 waste dealers ancd they havz
bezn usfgncd the zsponsibility toc collection of segregated dey waste includiag plastics
which have been smr.tzd frout 22-04-2019 in diffecent municipal wards,

The Chaitman directed the PUMC 0 undenake 3 study oa the impact of thz system
iatroduced by PBMC for plustic wasts zollection ufter uowiard czvision of thie jute; for

purchasz of waste plastic and subwit the report ia the next SLAC mezting.

(%]

Scceetary, PBMC inforined the committes that onz czverse vending machine will be madz
operational by 03.03-2019 w cotiaboration with Lion's Club undec CSR. The Chaiamaa
dirzeted that pace this Reverse Veading Machine is installed and if it gats positive

rzsponse, ANIIDCO 10 should 1ake up the installation of one such machine.

J. Seceetacy, PBMC informed. that |3 Mos. of wuter ATMs will be installed and madz

' operational in different high foottall nreas by 15" June, 2019,

4. Secretary, RD&P informed that 01 water ATM at Radhanagar beach in Swacaj Dweep has
been made operational and 4 water ATMS will be installed by 31-09-2019 at diffecent

rural locations.

Secrelary, RD&P informed it the work of segregation of waste, plastic and glass bottles

bl

will cnmmence v 15-05-2019 and comwosting units and shredding units will be made
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6. Secretary, PBMC informed that an amount of Rs. 2685410.00 has been collect ed s spm W
fines as per the provisions wade under the POMC Solid Waste Management. Bye-Las | .

2017.
7. The Chairman dicected Secrr‘:mry (Health) to prepare a roadmap on effective clisposal of
Bio-medical waste in all theee disteicts in consultation with concemed DCs. "The action
olan ihqulp[ include strategy foc s2amless collection, transpoctation and scienti £Lc disposal
~ of biomedical waste in accordance with the rules by utilizing existing incinecators/desp

burial facilitizs. The sctioa plan should be placed before the SEAC during next cxesting.

3. 3ecrstacy Sc. & Tzch informed the CPCB hus e2lewsed an amouat of Rs. Ocwe Croce o
jetup one Coatinuous Ambiznt Alr Quality Monitoring Station (CAAQMS) at P o ct Blaic.
s Chairman ditected Deparunzut ot Seicnc: wd Technology to submit thve ocoposal

betors the scrzening committzz 1 obtain MCC elearunce for initiating p wechase of

CAAQWMS.

9. The Chairman dirzcred Dzpaniment of Sciznce and Tichnology to orzanizz 1 =xhibitions
displaying altematives to singls use plastic available in thz markzt with the collaboration of
manutactures/oroduczes during the moath of May 2019 and July 2019 to spezad  awacznass

among public & businesses.

10. The Chairman, SLAC dicestsd o convene the meztings of differznt committz2s coonstitutzd
by the Administration under the provisions of 3WM Rule, 2016, PWM Rule, 2016 and
BMW Rules 2016 (list annzxed) and place the minutzs of the meztings befocz the SLAC

during nzxt mezeting. The Chairman also dirzcied that the mestings of various commitess
should be sonvened at regular intervals (o review the status of implementation of thess
rules at theic lgvel and proczedings be rzported (0 3LAC from tme (o tine.
The nect meeting will be convened on 29.05.2019 ut 1500 tus

Mezting 2nded with vote of thanks o the Members.

Ofdpalert
Secret r)ﬂfﬁecl‘!ﬂ !3
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~ Minutes of the fourth mecting of State Level Advisory Comumittee for UT of Andam zan and
} ”~ . . r . . .

< Nicobar [slands held under the Chaicmaaship of -Sthri Chetan B Sanghi, Chief Secre tary, A
“. &N Administration on 03-06-2019 at (.30 AV,

\
N,

The following officacs attended the meeting:

Shei. Tacun Coomer, PCCF/Pr. Secretuiy (En. & Forzst).
Ms. Madhu Gacg, OSD (Enviconment).

Shri. Udit Prakash, Deputy Commissionsr, South Andiainan
ivls. Nitika Pawar, Secretary (Science aad Technology)

s, Kriti Gaeg ,Secratacy (H2alth)

Shei. Sunzel Anchipaka, Secretary, PBVIC
Shri. Deepak Vicmaai, Szeretacy (Finance)
Shri. Navlendecr Singh, Dirzctor (R.D)
Shri. Ajit Anand, Dirzetor ([ndustries)
Shei. U.K Singh, 3.E(PRI)

~ —
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The meeting was chaiced by the Chizf Secrstary Chairman of the Statz Lavzl Adv isory

Committez (SLAC).

The vember Szceztary (Se. & Tech.) welcomed the Chairman, members and other
pacticipants, The Wlember Secratacy (Sc. & Tech.) preseated the stutus of action taken o the
minutes ot'the third meeting hzld on 24-04-2019, -

L)

I. The Secretary, PBMC informed that the PBMC has issued [D cards w 31 wasta dzalecs foc
effective collection ot plastic waste anr its utilization in road construction.
The Chairman directed the PBVC to subant u mwonthly status ceport showing the diffecence
in collection and purchass of plastic waste alizr upward revision of the rates and submic the
report in the next SLAC mzeting.

2. The Secretary, PBMC informed thz commities that one reverse vending machine is
installed at Marina Pack out the machine at present is undec maintenance,
The Chairman directed that the reverse V\.‘.IIIL;;H::', atachire should be made functional by §*
June 2019. _

J. The Secretary, PBMC informed that |5 Nos. of water ATMs will be installed in diffarent

high footfall areas by June 2019., )
The Chairman directed lo install the water ATMs at ‘such locations which are casily

accessible by the public and water is proviccd at cheapsr rates. Fe also directed to provide

eco- (riendly alternatives like paper cups ‘and trash cans -instead of PCT bottles at water

ATMs which ace frequently visited by tourists.
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4. The Secretary, RD&P informed that one (01) water ATM at Radhan'a.gar beach in Swraraj

@

~ed

Dweep has been made operational and 14 water ATMs will be installed by 31-07-200 S ar

different rural locations. The Chairman dirgeted the KD&P to complete the installatio o by

3 Ist July 2019.

The Chairman dirscted RD&P to submit 3n action plari hased on Rule 22 of the S VWM
Rules of 2016 on tha same dav by 3.00 p.m.

The Chairman dirzcted RD&P to select 3 villages in gach district to be declared as m. odel
villages as per point 46(ii) o the Ocder dated 06.05.2019 in O.A Mo. 608 of 2018.

The Chaimman dirscted Szcratacy (Pfcallhi. to disposa the Bio-medical wasts as per the
BMW rules, 2016 by the 30™ fune 2019,

The Seccratary (Seci. & Tazch) infarmad that CPCB has sant technical specifications  {or
Continu‘ous Ambiznt Aic Quality Monitering Station (CAAQMS) and a tender bidcling
document. The Chairman dicected AMPCC to send the tender bidding document to the
finance department for turther n2c2ssary action.

The Secratacy Sci. & Tech informed that an exhibilion was conducted on 29" and 30" May
of 2019 displaying altarnatives of singlz use plastic and that the second exhibition will b2

nald in July 2019. Tha Chairman dirzcted to conduct the second exhibition in 2 simnilar

nannar.

. The Chairman directed DC (SA). DC (Ma&Mm Andaman) and DC (Nicobar) to hold

rngetings of the St2ering committee and to monitor the status of complianca of
i

environmental narms and submit a compliznce report to ANPCC as per point 46(v) ot the

Order dated 06.05.2019 in O.A No. §26 of 2018.

. The Chairman directed the Seoretary Sc. & Tech to tike up the pecformance audit marter

with CPCB as per point 46(viii) ol the Order dated 06.03,2019 in O.A No., 606 of 2018.

. The Chainnan directed that CPCB member should also be called for the meeting. He also

directed that the next review meeting to be cenvened belween 16" to 20" June 20 (9 to
review the progress of status of Compliance of all rules (SWM Rules, 2016, PWM Rules,

2016 & BMW Rules, 2016).

Meeting ended with vate of thanks to the Members. EE:/[

Secretary (Sci. & Tech)
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. ANDAMAN & NICONAR ADMINISTRATION
sesror fAgave givia
- POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCLENCE AND TECHNOLOGY

No. 2-13/PCC/ISWM(2016)/2016/ F& Dated 06& -06-2019
To:

\. The Principal Seccetacy (UD), A & N Admunisteations - Mb\ﬁ .
2. The Principal Seccetacy(Eavicoament and Forzst), A & N Admiaistration

3. The Otficer on Special Duty(E & F). A & N Adwiunistration — Q% J‘-[‘L?-f

4, The Eec:ctnry(&evcztue). A & N Admiaistration —-cj.m\“

y f ¢ 3eccetacy(Health), A & N Adminisiraton

A

p 5~ The Secretary (RD), A & N Adwianistration —— a b
\0 N i s R -7 P T
ﬂ%\‘o 7. The Secretary(PBMC), A & N Adauaistration Iﬂ(.- (
8. The Secratacy(ladustries), A & N Administration ’CEN— S
\ 9. The Dirsctor, CPCB, Zonal Ottice Kolkata. S

L0. The Chisf Executivs Oftficer, Zilla Pacishad, South Andaman.

\\\\(/é\b J’/I’.ﬁ Dirzptor (RD & Panchayat) A & ! Administeation
\\, _ 2. The Deputy Comaissiones, South Anuatnan _ o, “gj .

1=

]'Lm";

o~ ‘;I

Copy to:

-~
,/The Sc.PS 1o Chief Secretary, Ad N Admiaistration for information of the Chief

N \_)u \;- {\ ) =
v _\b\\ ‘ : . Seceetacy (Sc. & Tezn)

Q\ Secretary. .
&( G\' wd: The PSto Secretacy (Sci. & Tech.) tor wtornnation ot the Seceetary (Sci. & Tech),
o :
(e
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inutes of the [ifth meeting of State Level \dmoq Comumittee for UT of Auciaxman and
Nicobar [slands held uader the Chatr:u.umup olCliel Secretary, & & N Adminis Eration on

19-06-2019 at 05.00 P. M

The following officecs atth_ded the meeting:

Shei. Tacun Coomer, PCCE/Pr. Seccetary (En. & Forest).

Shei. Vikeam Dev Dutt, Principal Seceetacy (Finance/Revenuz)
Shei. Udit Prakash, Deputy Comun Linner, Southt Andaman
Shei, Krishan Kumar, Szeretacy (RDdzP)

s, Nitlka Pawar, Secretary(Science and Technology)

M. Kriti Garg Seccatary (Health) '

Shri. Sunzel Anchipaka. Szcretary, PBMCIUD

Shei. Navlzadra Singh, Diczctor (RD&P)

Sari. 1.5 Mishra, Secrztacy (lndustrizs)

M. Anamika, Mzmber Seccarary, S NPCC

Shei. Abhijit Chattopadhyay. Regioasl Liczctor (CrLB). Kolkara
Dr. 3.2 Buema, Dirzctor Health Szrvices

Shei. U.K Singh, SE(PRL

Vs, Garima Poonia, CSR-3WM Consultant

.
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The mezting was chaiczd by the Chisf Secretucy. Chairman of the Stacz Level Advisocs

Committes (SLAC).

The Member Secretary, Andaman & Nicobac Pollution Control Committze (ANPCC)
welcomed the Chairman. Members and othzr pacticipants. The ember Secretacy (ANPCCH
presentad the provisions made under 3WM Rules, 2016, PWM Rules. 2016 and BM W Rules.
2016 bringing out the actionable points foc stakeholder departments 43 pec the directions {ssued
ducing the fourth mezting held on 03-06-2019. Alter decailed deliberation on ezach ot the

orovisions of the Rulzs the following decisions wers taken.

. The Chairman advised the depactments of PMBC, RD&P, UD and Health to submitc an
anaual calendar outlining theic detailed action plan for ensuring the implementation of
Rules in accocdance with the dirzctions of Hoa'ble NGT in letter and spirit ovac naxt 12
months. The anaual calendar shall indicatz area wise. activity wise fargets with timelines.
tle further dicected depactments Lo bresk up the annual culendar into quactecly segments
focussing on doing quality work over u limited arca ducing the next three moaths and
covering more areas in subsequent quarters. The anuual calendur should be presented by
concerned.depactments betoce the SLAC during next meeting,

3. The Chairman advised the Town planning division, APWD to ensuce that guidelines for
solid waste processing & disposal are incorpocated in all cxlstuwfupcommg wvaster Plaas

in accordance with pl’OVlSlUE\S of Rule L1(z) and Rule ll(h) of SW Rules 2016. PBMC,

RD&P were divected to identify land(s) for sctting up the solid waste processing and

SN
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disposal facilities in their respective jucisdictions and place the same before the Committee

in the next meeting.

The Chaicman advised Deparunent ot (ndustries to cacmack 5 % of the total plots of Special
Economic Zone, (ndustrial Estate, and [ndusteiul Park (or storage, cecycling, reco very from
solid and other waste genecated in these areas steictly as per provisions of Ru le | (i) of
SWi Rulzs, 2016.

The Chairman advised depactment of Utvan Devzlopaent to take up capacity building
sxeccise foc all the local bodizs, PBMC. Hzalth depactment and other stakzhold ecs during
the month of July 2019 in consulratiog with CPCB, Kp!katn in accocdancz with Roule L of
SWM Rules 2014,

The Chairman adviszd PBW™C o immediatzly aotify the arza around Brookshabad
dumpsite 25 butfec zone in accordance with WM {*“.\.J{L‘)' 2016. The 2acrmarking of buffar
rone, wherzver {2asible, should also be zcploced for othee ey hablations such as Swacaj
Dwezp, Shaheed Dweep by the concemed local bodies. .

The Chaicman advised the department of RD& 2 to fucilitate registration ot waste pickers!
waste dealers in cural 2czas. The depactment was 1150 advised to sxpeditz noti€lcation of
their bye laws. ) .

The Chairman adviszd PMBC and RD&P 0 amend thzic bye-laws o include spor fine;
against the violatog and 2nforce the byz-laws as per provisions of Rule [5{e). L3(P) and
Li(g) of SWM Rules, 2016. The Dirzctor (Se. & Tech) may examine and giwve cepoct
regacding dv:l'::galion of powers 0 DFO, SEIOs =2tc. foc impositiun';nd zollzction of spot
fine against the violators toc wids toveiuye and 2tlzctive inplementetion of bye laws,

The Chairman advised RDEP 10 issueiun zx2cutive vrder empowecing the locat Panchayat;
to levy and coliccr user fze from obulk waste generators, The sandacd tariift slabs for
shopsfhotels/Bacsitesorts 2te should also be notilied therein. Simil_:ur axecutive order should
also be issued for imposing tines foc littering in rucal areas. The Chairman advised ANPCC
to issue Challan/reczipt books centrally.

The Chairman advised AP_IP.CC to submit a report in the next meeting regarding number of
waste processing uaits duly authorised by ANPCC as well as assess the need for moce
processing units cequiced foc the purpose.

The Chairman advised ANPCC to send the Notification No. 202 dates 02.08.2010 onfile to
PBMC and RD&P for re-examining the provisions made thecein with regacd to complete
ban on use, storagc: import, manu facture, transpoct, disteibution or sale and disposal of

plastic carry bays irrespective of thickaess, size, coloc and nature in the UT of ANL. PBMC,

N
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RD&P, being implementing departments should work to fiem up the provisiorms of the
notification for effective implementation.

The Chairman advised CSR-SWul L}oasu!uuu ANIHDCO, 1o vet a list of Companies
supplying products in plustic and to sxamine the mechanism to take back the wa s e plastic
oy the cespective companies uadec EPR. He advisad ANPCC o provide a COp v of last
Anaual ezport in v/o SWM Rules, PW( Rules and BMWM Rules, 2016 to her and asked

hec to review the same and submit her f22dback during the next meeting.

- The Chairman advised Szceztacy (sc. do Tech) to obtain data from APWD, RD&P and Zilla

Parishad and othec road consteuction depactments regarding the amount of plastic used in

road coastruction alangwith locations therzof,

. The Chaicman advised Secretary {Health) 1o coordinate with the C?CB Zonal Office

Kolkaa ftor inspection of the 6 incinerators alczady installed 4t vacious a0 s pitals to
asczetnin whether these incineratots ace meeting the standacd /nocms prescribed! by the
CPCB New Delhi. [n case they acz not up o the standards, submit an 2ctio plantor
upgradation/czplaczm=nt of thzse incinsratocs. The Chairman requzsted the Dirzcior, CPCB
Zonal Office Kolikuta to zkrend their technical guidancz 10 health d2pactment aad ochsr
stakzholdzes in implzmzating the Bules.

The Chairman advisad departmznt i 5¢. & Tech. w e up with depactmznt ol To urism o
exploce the possibility of dovzzailing thizir plastic variant sxhibition aloagwith Flea Macke:

and other tourist zvants 50 a5 10 get maximuem publicity amony locals/touri sts.

. The Chairman advised PBMC, RD&P, Zilla Pacishad, UD, DC ~SA. N&MA and Nicobar,

E-[ca[_m. to submit ihe Annual Reports in rzspect of SWMRules, 2016, PWM Rules, 2016
and BMW Rules. 2016 to ANPCC by 30™ June of svery year. The Chaieman further

dirscted ANPCC to ensure the submission of Anaual report to CPCB within the s tipulated

time every vear,
The Chairman advised UD, DC - SA, M&MA and Nicobar, Health, PBVC and RD&P 10

sznd the report ot action taken on directions issued by Hon'ble NGT Ocder in O.A No. 606
of 20(8 dated 06.05.2019 10 ANPCC immiediately. .

The Chaicman ‘advised ANPCC to submit a ceport on remedial measures proposed o be
taken on the points of the Report submitted by the Pecformance Audit team.

The Chairman advised the CSR-SWM Consultant to cheek the impact of upward cevision
of the rates for purchase of waste and processed plastic on actual collection and pucchase ot
plastic waste.

The Chairman advised the department of S&T w, expedite the notification of ban on

manufacturing, use, storage of single use plastics,

2
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20. The Chairman advised Secretacy, S&T to focmulate a committee under the chaicorianship of

Seccetacy, RO&P with Seccetacy PBiML, Sceretary Sal, Directoc S&T as meray becs. The
Committee shall review the major brands duminating the impoct of single use p lastic such
as wrappers, packaging or'bproccssed food ete. which cannot be baaned. The C ommittes
shall a_ﬁk these peoduceces to submit an action plan on how they will buy back/talkce back tha
waste 50 producad as a result of consumption of their products. The Committes  shall also
work out & mechanism to have check puiis in placs at pocts, hacboucs, and airpocTs to filtzr
such shipments, (n case thess manuficturing compa'ni.:s fail to submit a plan for complecs

buv back of these single ws2 plustic items, theic shipments shall not be allowed into the

islands,

. The Chaicman advised the ANPCC 0 orguniss 1 oné day workshop at Poct Blaic within 6

days ia consultation with CPCB for & ;znior officers of the admiaistration on effzctive

implementation of thess rulss.

The Chairman advised Director CPCB Kolkata to assist ANPCC in ideatifviag a suitabiz

agency foc taking up the estimation work for znvironmental dzgradation and cost of

toration in accordance with paca 46(vii) of the Order of Hon'ole NGT dated 0&.05.20 (4

es

in O.A Mo. 506 of 2013.

. The Chaicman’ inquirsd about action that maybe taken against a tocal body i€ {t fails w0

comply with the rules. The ivember Secretacy ANPCC informed that in  cases of
contravention or dereliction, the administration may act against the local body ia

accocdance with the provisions of Enviconment Protection Act.

The Chairman advised the department cf S&T 1o work out 2 policy tor ince=ativising

individuals. localities. institutions 2tc in consultation with PBMC and RD&P as dicected by

Hon'ble NGT in O.A No. 806 of 2018 vide order dated 06.05.2019.

. The Secretacy (Sc. & Tech) informed the Chairman that the Cogies of Hon'ble NGT Ordec

in 0.A No. 606 of 2018 dated 06.05.2019 and SWM Rules, 2016, PWM Rules, 2016 and
BMW Rules, 2016 has bezsn provided to all the members for their reference and wking
necessary action accordingly on their part. '

The Chaicman advised ANPCC to coordinate with the depactment of Art & Cultre to

spread awareness on Solid and other waste management macking the celebrations of 150

Birth anniversary of Mahatma Gandhi.
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7? The Chaicman advised Member Secceriry (ANPCC) to invite DC- N&MA and Nicobar
d:stncls Tribal Council SISC[C[d(‘)’ in the next SLAC Meeting,
' 0 The 6" Meeting of SLAC will be convened oa 01.08.2019 at 04.00pm.

N Meeting ended with vote ot thanks to the Members.

/&/ -.P"‘
Memb 'ﬁ\retnrY(ANPCCI

TROVANICTRS 00T 13y
ANDAMAN & NICOBAR ADMINISTRATION
SAMMCTT A grafy

POLLCTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-L3/PCC/SWMI(2016)2016/ F3 Dated ,‘z’f -06-2019
To:

l. The Principal Secretary (UD). A & N Administration.

1. The Principal Secretary(Enviconment and Forest), A & N Administeation

The Officer on 3pecial Duty(E & F). A & N Administcation

The Seceztacy(Revenue), A & N Admiiswaiion

The Deputy Commissioner, South Andaman

The Secratacy (APWD), A & N Administeation

Uhe Secretary (RO). A & N Administeation

The Chief Executive Ofticec. ZillaParishad, South Andaman

The Secretacy(Hzalth). A & N Administeation

0. The Dzputy Commissioner, North & Middle Andaman

L[, The Deputy Commissioner, Nicobar

2. The Director (RD & Panchayat) A & N Adininistration

5. The Secretary(PBMC), A & N Administcation

14, The Secretacy(lndustrizs), A & N Administration

{ 3. The Dicector, CPCB, Zonal Office Kolkata.

6. Ms. Gacima Poonia, CSR-SWM Consultant

17. All local Panchayat Secretaries & Ucibal Secretacies through respective Deputy
Commissioners. :

?’J"—U\\nﬁ\.d

<

Copy to:

l. The Sc.PS 6 Chief Secretacy, Ad N Adwministeation for kind information of the Chief

Seccetary. .
2. The PS to Seccetary(Sci. & Tech.) for Kind uilormation of the Sc_crelary(Sci. & Tech).
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3 OFFICE OF THE NODAL OFFICER

s PP
gk (110 BIO- MEDICAL WASTD MANAGEMENT (BMWM)

Andaman and Nicobar Ad ministration
Directorate of Health Scrvices

QU 2 F.’No.EMWWDHsIBMWM Action Plan/ 20161 ) . T Date: 4] ¢ '
e PR 2077 i K68

Sub: Action taken report on BMW till date - reg. | A: N %_5&,_}@ e ﬁ o 2 _2_

a) The procurement of 6 Nos. Autoclave and 7 Nos. Biomedical Shredders are under
5 . '
process through DHS. Saine shall be installed at’ '

i.
ii.
iii.
v,
v,
vi,

PHC Garacharma

PHC Tushnabad

PHC Wimberlygunj .

PHC Campbclibay

PHC Shahced dweep (Havelock]

PHC Billiground. | ’

b) The proposal for procurecment, of 5 Nos. Lcineralors with approx. cost of Rs.3.35
crore and installation charges of Rs. 60 lakhs is under process. Same shall be
installed at

i
ii.
iif.
iv.
v,

PHC Garacharma -:100 kg per hr
BJR Hospital Car Nicobar - 50 lkg per hr
PHC Campbellbay = 0 kg per hr
PHC Hutbay ' - 50 kg per hr
PHC Havelock _ - ‘50 kg per hr

c) A note has been issued to the concerned Mecdical Officer i/¢ regarding development of
infrastructure / shed for installation of incincrator.

d) Incinerator installed in the following health institution are presently functional

fs
ii,
i,
iv,
v,

vi,

GB Pant Hospital - 100 kg per hr
Dr. R.P, Hospital Mayabunder - 80 kg per hr
CHC Diglipur ' - 50 kg per hr
CHC Rangat ~ 50 kg per hr
CHC Bambooflat. ' - 50 kg per hr
CHC Nancowry - 50 kg per hr

HCF's where incinerators arc not installed, may utilize the services of HCF's

where incinerators are installed. And as per Secrctary (Health), A & N Admn., letter No.
BMWM /DHS/BMWM Action Plan/2019/348 dt. 24/04/2019 the District
Commissioner, South Andaman, North & Middle and Nicobar may identify suitable and
dedicated carriers / transport. facility for transportation of BMW to the HCF's where
incinerators are installed.

e) All the Medical Officer i/c has been directed to submit status report / mode of
disposal (Deep Burial, Incineration etc.) of Bio -~ Medical Waste.

N All the Health Care Facilities (HCF's) has been directed to
] ; 4
i) Apply for authorization or rencwal of authorization in the prescribed format

within one week.

ii) Submit the Annual report on or before 30 Junc of every year.

g) Tor incineration of Bio - Medical Waste the private health care facilities may be

charge

d Rs. 25/- per kg. The responsibility of safe transportation and effective

. handing over of the Bio Mcdical wastc will have to be borne by respective health care

facilitics

; C:/?//“ j ed W?I.l«rfc f’ﬂaﬂ.@(f—
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Status on GAP ANALYSIS of Compliance epart Submived to Hon'ble NGT in OA No.
GOG/2018 — BNV

ANneruRE ~ A - gy

S.No Action Point Present Status as per UT policy/Action Plan/ Annual
i _ ——— Report

1 Non-bedded HCFs like clinics | There are in total 42 Nos ol Non-bedded HCFs, out of
etc. are in operation without | whicii 39 Nos ol 1on-bedded FCI”s have been granted

authorization under * BMWM | authorisition, 3 applications have been rejected due 1o in

Rules, 2016. complete information. .

2 Bar code system is not | There is no common BWW disposal system in ANI due
implemented by all HCFs are | 1o its geographical expunse. Hence, at present, the waste
required under BMWM Rules, | is being disposed ol by utilising the incinerator ol GB
2016, Pant Mospital. Since, there is no dedicated agency

transportiig the wasie at present and the waste are being
generuted in o captive manner, Hence, the bar code
system has not been introduced.
3 “Deep burial pits being used for | The various islands of A&N are geographically isolated
disposal of biomedical waste, | and at present, 6 incincrators at various HCFs are
which need to be restricted and if | operational in South Andaman district, North and
operated, needs to comply with | Mid: > Andaman District and Nicobar Districts namely
standards under BMWM Rules, | GB Pant Hospitl, CHC Bamboollat, CHC Nancowry,
2016. Dr. R.P Hospital Mayabunder, CHC Diglipur and CHC
Rangut. The Bio-Medical incinerators are being utilized
for disposing Bio-Medical waste generated in the
government HCI's as well as private HCIs and in other
« | small HCFs the Bio-Medical waste are being disposed
throw i duep burial in accordance with the provisions ol
BMWM Rules, 2016,
The Directorate of Fealth Services has initiated proposal
for procurement of'5 more BMW incinerators at PHC
Garacharma, PHC Hutbay, PHC Swaraj Dweep
(Havelock), BJR Hospital Car Nicobar and PHC
Campbell Bay. The work is to be completed by March
202(s :

4 There is no Common Biomedical | Yes, there is no Common Biomedical Waste Treatment
Waste  Treatment Facility | Facility (CBWTF) due to geographical expanse and
(CBWTF) operating in Andaman | small quantity o' BMW generated, the CBWTF has not
& Nicobar State for the treatment | been created so lar, 6 incinerators at various HCFEs are
& disposal of biomedical waste | operational in South Andaman district, North and
generated [rom the Healtheare | Middle Andaman District and Nicobar Disuicts namely
Facilities (HCFs). GB Padi Hospital, CiIC Bamboollat, CHC Nancowry,

Dr. R.P Hospitl Muyabunder, CHC Diglipur and CHC
Rangat. The Bio-Medical incinerators are being utilized
for disposing Bio-Medical waste generated in the
government HCEs as well as private HCFs and in other
small HCT's the Bio-Medical waste are being disposed
throveh deep burial in accordance with the provisions of
' BMWM Kules, 201 0.

The Dircctorate of Health Services has initiated proposal
for procurement of 5 more BMW incinerators at PHC
Garacharma, PHC Hutbay, PHC Swaraj Dweep
(Havelock), BIR Hospital Car Nicobar und PHC
Campbell Bay. The work is to be completed by March
20200 B a

5 Annual Report on biomedical | The Annual Report tor the year 2018-2019 in respective

waste management for the year
2017 is not submitted within

deadline i.e. 31.07.2018.

of BMWM Rules, 2016 was sent to the Member Secretary
CPCB, New  Delhi  vide Letter No. 2-
15/PCC/BMW(2016)/2016/175 dated 30.07.2019

BOL A O
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L No.2-153/PCC/BMW(2016)/2016/1%5
, Fzura wwr fawi=ry gwernrgs
=R ANDAMAN & NICOBAR ADMINISTRATION
gEsiul Hegnur wfafa
POLLUTION CONTROL COMMITTEE

_ DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph, N0.250370 Tel. Fax 251395

Datecl 30-07-2019
To

The Member Secretary,
CPCB. Parivesh Bhawan,
CBD cum Complex.

Fast Arjun Nagar,

Delhi 110032

Subject: Annual Report on Bio- Medical Waste Management for the year 2018-19 as per Bio-
Medical Waste Management Rules, 2016- regd

Sir,
| [n accordance with the Bio-Medical Waste Management Rules, 2016, kindly find enclosed

Annual Report for the year 2018-19 in the prescribed formats ot Andaman and Nicobar [slands

for information and necessary action.

Yours taithfully.

Encl; .*\s‘above / L J
é S
Member Secittay
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% ANDAMAN & NICOBAR ADMINISTRATION
o5 CSReT fyEyer wfafy
: POLLUTION CnTROL CUMMITTER
DEPARTMENT OF SCILNCE AND TECHNOLOGY -
Dolly Gunj, Port Blair Ph. No.250370
Form [V A
[Sce rule 13(2)]
Part-1 (Summary of Information)
I. | Name of the Organization ' Andaman  Nicobar Pollution
Control Committiece
2. Name of the Nodal Officer with contac telephone | Shri. Rishikesh,
number and e-mail: Mob: 9434270824
E-mail: dstandamans@gmail.com
3. Total no. of Health Care Facilitics/ Occupiers: '
i) | _Bedded Hospitals and Nursing Flomes (bedded): 48 Nos.
i) | - Clinics, dispensaries . 42 Nos.
iii) | Veterinary institutions 24 Nos.
iv) Animal houses -
v) Pathological laboratories 3 Nos.
vi) Blood banks -
vii) Clinical establishment -
viii) Rescarch [nstitutions 01 No.
ix) AYUSH 01 No.
Total: y | 19 Nos.
4, Total no. of beds: 1269
- Status of authorisation _
i) Total number of Occupicrs applicd for authorisation 159 Nos.
ii) Total number of Occupiers granted authorisation 51 Nos.
iii) Total number of application under cons:dcratmn - i
iv) Total number. of applications rejezts d 08 Nos.
v) Total number of Occupiers in c¢pciation without | G0
applying for authorisatjon
6. Quantity of Bio-medical Waste Gcncrauon (in kg/day) | 199.3 Kgs .
(please enclose district wise Bio-medical Waslc g
Generation as per Part-2) '
i) Bio-medical Waste Gcncrnuon by bedded hospitals | 174 Kgs
(in kg/day)
ii)| Bio-medical Waste Generation by non-bcuded | 25.3 Kas
hospitals (in kg/day)
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Hi) | Anyother . - ' [ ———
7. | Bio-medical waste treatment and d.s Y ' | : PR ~e
a) [ By Captive bio-medical waste treatment and disposal | Cnelosed ™ e

by Health Care Facilities (please enclose details as per
Part-3) ; T s )
i) [ Number of Health Care Facilities having captive
[ treatment and Disposal facilities:

ii) | Total bio-medical waste treated any i isposed by |

captive treatment facilities in kg/day: !

b) Bio-medical waste treatment and disposal by Common | At present, there is No CBWTE
Bio-medical Waste Treatment Facilities (please | operating in ANI. .
enclose details as per Part-4)

) | Number of Common Bio-medical Waste Treatment | Does not arise in view oFf above,
Facilities in operation
i) | Number of Common Bio-medical \Vun;‘v—'iﬁﬁffﬁ:‘:tl.
Facilities under construction: |
| iii) | Total bio-medical waste reated in ke/day Does not arise in view o F above,

iv) | Total treated bio-medical waste disposed through | Does not arise in view o f above.

| authorised recyclers (in Kg/day):

8. | Touwl no. of violation by = Nil

() i Health Care Facilities (bedded and G -Luwded) |

i) | Common Bio-medical Waste Treatmen: " e ilitios :

(i) | _ Others please specify ' ' .'

9. Show cause notices/directions {ssued to defaulters Nil )

i) Health Care Facilities (bedded and non-bedded)

i) Common Bio-medical Waste Treatment Facilities

i i) Others ' }

10. I Any other relevant information: |

i) Number of workshops/ trainings conduc ed during

the year

ii) Number of occupiers installed liquid  waste | 19 (Chemical disinfection)

treatment facility 2 '

i) Number of captive incinerators complying to the | Ol

norms !
Uiv) Number of occupiers organised trainings )
v) Number of occupiers constituted Biomcuical Waste 02
Management Committees |

vi) Number of occupiers submitted Annual Report for | 12

the previous calendar year

vii) Number of occupiers practising pre-treatment of lab | [nformation not available
microbiology and Bio-technology wasie . [

vili) Number of Common Bio-medical Wasic Treatiment | Wil
Facilities that have installed Continuous Online
Emission Monitoring Systems

LA B s b st Bt B g B o (2T
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' (/- Part 2: District-wise Bio Medical waste gencration (for the previous calendar year 2018)

S. |Name of the State/ | Name of the | Bio Medicnl Existing Total bio-medical waste

No, | Union Territory ° District waste treatment capacity (both captive
genercuation und CBMWTF) in kg/day
(" Kolday) __
0l | Andaman and Nicobar | South Ly | iquipment | Toral ekt
Islands Andaman Incinerator: | 02
‘Autoclave: 26

Ocep Burial:: | 31

Any other: l. Microwave: 03
2. Shredder: 104
3. Hydroclave: 02
4. Needle Tip Cutter:

43
02 North & | 4.75 Equipment | Toral
Middle lncinerator: | 02
Andaman ' Autoclave: 01

[ Lwep Buriali: [ 01

Any other: [. Needle Tip Cutter:
]
03 Nicobar [nformation | Equipment Total
: not available Incinerator: 02
‘ | sloclave: -

| Deep Burial:: | 01

| Any other:

Pact 3: [nformation on Featth Cace Facilities having captive treutmcnt facilities (lo. the f
previous calendar year 2018

S. [ Name  of [ Quuntity of Bio Medicul wuste generution (in Kg/duy) Tutul Lustulled Vreeutment | Totul  bivsmediceul wuste
N the : . ! enpuelty in kgllay g treuted und disposed by
address of ' Healtlh Cure Fucilities in
the Health ku/duy
Care Yellow | Red Blue White Towl  BMW | Tncine | Autoe | Deep | Auy
Fucility generuted  (in | rator | lave Burial | Other
a : Ke/Duv)
Ol [ Directorat | 8| 34 - 0.653 | 135.6 0o | - ?L-‘UU' - [ncinerator: | 199
e of A AT ‘g !
; m kg/h :
Flealth 8 . = ash e . Kg
Services, - 5” uoclave: 2
G. B Pant " Deep: kg
Hospital, Burial:
Port Blair Any other:

.- : _.'(‘L"C"’j
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Part 4: [nformation on Common Bio-Medical Waste Treatment and Disposal ¥

acilities (for the previous calendar ycar2018-19.)

<69

Note: At present, there is No CBWTF operating in ANL
S. | Name and | Coverage | Name of Total Tortal | Total Capacity of Treatment Total Method of
No } Address of | Coordinates | Area in the number | numb | aumber equipments installed by Bio- Disposal of
the KMS cities/areas | of Health | erof | of Bio- Common Bio-Medical Waste Medical
- Common covered by | Care beds | Medical [ Treatment Facilities Waste | (Incineration
Bio- Common Facilities | cover | Waste Treated | Ash/Sharps/Pl
" Medical | Bio- being ed collected in i
- Waste Medical covered from kg/day
Treatment Waste member
Facilities | Treatment Health
- with « Facilities Care
_contact Facilities
person, ! (in
namsand | ka/day)
to!>shone
{ n.. .iber |
‘ Equipmeat | Nuuoers | Total
- install
3 ed
capaci
ty(kg/
day)
Incinerator Incineration
Plasma
! Pyrolysis
Disposed by:
Autoclave
Hydroclave

Disposed by:

FukiBite,

weno Ferasior afmfa

Pollution Contral Comusm-}
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Microwave Plastics:

Shredder Quantity

encapsulati
on or
concrele pit

Sharps Disposed by:

Deep buriai ETP Sludge:
pits _ Quantity

: 3 equipment
% . : Effuent
' ; Treaunent
Plams

Any other Dispased by:

Sub-total

(a) Total number of ransportation vehicles used for collection of Bio-medical Waste on duily basis by the Common Bio-Medical Waste

Treatment Facilitics:
(b) I ist ocha!'h( are F-acuhucs not having nw'nber:.hlp with the ('.ununon Bia-

.\rdmI Waste Treaunen: Facilities ard nzither having

{c) Nu nber oflnnm-'--s CHL'lﬂISLd by the (_unnran Bio-Medical Waste Treatment Facility operators:
{d) Number ofAcr.tdan reported by the Common B:u—Mcdrcal Waste Treatment Facilities:

; ’ : .21:'."{"1"5?";;
: -: ; : Member Secretary
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' Minutes of the fourth meeting of State Icvel Advisory Committce for UT of Andaman and
Nicobar Islands held under the Chairmanship of Shri Chetan B Sanghi , Chief Secretary, A
& N Administration on 03-06-2019 at 11.30 A.M,

The following officers attended the meeting:

Shri. Tarun Coomer, PCCF/Pr. Secretary (En, & Forest),
Ms. Madhu‘Garg, OSD (Environnient).

L

2,

3. Shri. Udit Prakash, Deputy Commissioner, South Andaman
4. Ms. Nitika Pawar, Secretary (Science and Technology)
5

6

7

Ms. Kriti Garg ,Secretary (Health)
Shri. Suneel Anchipaka, Secretary, PBMC

Shri. Deepak Virmani, Secretary (Finance)
Shri. Navlender Singh, Director (R.D)

8.
9. Shri. Ajit Anand, Director (Industries)
10. Shri. UK Singh, S.E(PRI)

The meeting was chaired by the Chicf Sceretary Chairman of the State Level Advisory
Committee (SLAC).

The Member Secretary (Sc. & Tech.) welcomed the Chairman, members and other
participants. The Member Secretary (Sc. & Teeh.) presented the status of action taken on the
minutes of the third meeting held on 24-04-209.

l. The Secrsiary, PBMC'Informed'that the PBMC has issued ID cards to 31 waste dealers for
effective collectién of plastic waste and its utilization in ¥oad construction,
The Chairman directed the PBMC to submit a monthly status report showing the difference ,I
in collection and purchase of plastic wastc aficr Upward revision of the rates and submit the
report in the next SLAC meetir;g. ) | .

2. The Secretary, PBMC informed the committee that one reverse vend ing machine is
installed at Marir_'ia Park but the machine at present is undor maintenance.,
The Chairman directed that the feverse vending machire should be made functional by 6"
Tune 2019, . ‘

3. The Secretary, PBMC informed that 15 Nbs. of water ATMs will be ins'talle.q in different
high footfall areas by June 201 9. )
The Chairman directed to install the wawr ATMs at such locations which are easily
accessible by the public and water is provided at cheaps: r;'ites. He also directed to provide
eco- friendly alternatives ‘like paper cups and trash cans -instead of PET bottles at water
ATMs which are fréqueﬁtiy visited by tourists, g -
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L The Secretary, RD&P informed that one (v ) water ATM at Radhanagar beach in Swara]

 Dweep has been made operatiohai and 14 water ATMs will be installed by 31-07-2019 at

" different rural locations. The Chairman dirczctéd the RD&P to complete the installation. by

31st July 2019.

The Chairman directed RD&P to submit an aclion pi;:ﬁ based on Rule 22 of the SWM
Rules of 2016 on the same day by 3.00 p.m. '

“The Chairman directed RD&P to select 3 villages in each district to be declared as model -

villages as per point 46(ii) of the Order dated 06.05.2019 i in 0.A No. 606 of 2018.

The Chairman directed ‘Secretary (Healtl,), Lo clcspocN the Bio- medxcal waste as per the
BMW rules, 2016 by the 30™ June 2019.

The Secretary (Sci. & Tech) informéd that CPCB has ‘sent technical specifications for
Continuous Amblent Air Quallty Momrormg Station (L,AAQV[S) and a tender bidding
document. The Chairman directed ANI'C to send the tender bidding document to the
finance department for further necessary action.

The Secretary Sci. & Tech info:;njcd that an exhibition was conducted on 29" and 30™ May
of 2019 displaying alternatives, of single use plastic and that the second exhibition will be
held in July 2019. The Chairman directed to conduct the second exhibition in a similar

manner,

. The Chairman directed DC (SA), DC (N&M Andaman) and DC (Nicobar) to hold

meetings of the Steering committee and to monitor the status -of compliance of

environmental norms and submit a compliance report to ANPCC as per point 46(v) of the
Order dated 06:05.2019 in O.A No. 606 ol 2018.

. The Chairman directed the Secretary Sc. & Tech to take up the performance audit matter

with CPCB as per point 46(viii) of the Order dated 06.05.2019 in O.A No. 606 of 2018.

. The Chairman directed that CPCB member should also be called for the meeting. He also

directed that the next review meeting (v be convengd Lictween 16™ to 20" June 2019 to
review the progress of status of Compliance of all rules (SWM Rules, 2016, PWM Rules,
2016 & BMW Rules, 2016).

I ' ' :
Meeting ended with vote of thanks to thc iMfembers. E!j

Secretary (Sci. & Tech)
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POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/SWM(2016)/2016/ 73 Dated 06 -06-2019
To:

—
.

The Principal Secretary (UD), A & N Administration.

2. The Principal Secretary(Environment and Forest), A & N Admiqis'tration
. The Officer on Special Duty(E & F), A & N Administration

The Secretary(Revenue), A & N Administration

The Secretary(Health), A & N Administration

The $ecretary (RD), A & N Administration

The Secretary(PBMC), A & N Administiation

The Secretary(Industries), A & N Adminstration

9. The Director, CPCB, Zonal Office Kolkata.

[0. The Chief Executive Officer, Zilla Parishad, South Andaman.

L 1. The Director (RD &-Panchayat) A & N Administration

12, The Deputy Commissioner, South Andu, .. .n
> “The Depudy Gommissioner , N ieobar pws F ~f
14+« The D‘P“*ﬂ CamnmssStoner , N & N Andaman

el Ll I

| . pls.
ov rjo. £ N* A
bt cfor Infor &0 P8

Copy to:
. The Sr.PS to Chief Secretary, A& N Administration for information of the Chief

Secretary.
2. The PS to Secretary (Sci. & Tech.) for information of the Secretary (Sci. & Tech).

e,

Secretary (Sc. & Tech)
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M.inutes of the fifth meeting of State Level Advisory.Committo;e for UT of Andaman and
Nicobar I[slands held under the Chairmanship o(Chiel Secretary, A & N Administration on
, 19-06-2019 at 05.00 P.M. :

Thé‘*-foliowing officers attended the meetiny:

. Shri. Tarun Coomer, PCCF/Pr. Secretary (En. & Forest). -

2. Shri. Vikram Dev Dutt, Principal Secretary (Finance/Revenue)

3. Shri. Udit Prakash, Deputy Commissioner, South Audaman

4. Shri. Krishan Kumar, Secretary (RD&P)

5. Ms, Nitika Pawar, Secretary(Scicuce and Technology)

6.  Ms. Kriti Garg ,Secretary ([Health)

7. Shri. Suneel Anchipaka, Secretary, PBMC/UD

8.  Shri. Navlendra Singh, Director (RD&P)

9. Shri. .S Mishra, Secretary ([ndustries)

10. Ms. Anamika, Member Secretary, ANPCC _
~ L1, Shei. Abhijit Chattopadhyay, Regic: ! Director (CPCB), Kolkata

2. Dr.S.P Burma, Director Health Services

3. Shri. U.K Singh, SE(PRI)
L4,

Ms. Garima Poonia, CSR-S WM Counsultant -

The meeting was chaired by the Chief Sccretary, Chairman of the State Level Advisory
Committee (SLAC).

The Member Secretary, Andaman & Nicobar Pollution Control Committee (ANPCC)
welcomed the Chairman, Members and other pacticipants. The Member Secretary (ANPCC)
presented the provisions made under SWM Rules, 2016, PWM Rules, 2016 and BMW Rules.
2016 bringing out the actionable points for stakeholder departments as per the directions issued
during the fourth meeting held on 03-0G-2019. Aficr detailed deliberation on each of the
provisions of the Rules the following decisions were takcu.

. The Chairman advised the departments of PMBC, RD&P, UD and Health to submit an
annual calendar outlining their detailed action plan (or ensuring the implementation of
Rules in accordance with the directious of Hon'ble NGT in letter and spirit over next 12
months. The annual calendar shall indicaic area wisc, activity wise targets with timelines.
He further directed depai'tmen.ts to break up the annual calendar into quarterly segments
focussing on doing quality work over a linited arca ducing the next three months and
covering more areas in subsequ%n‘t qu:l'r:'ters. The annual calendar should be presented by
concerned.departments before the SLAC during neat meeting.

2. The Chairman advised the Tan planning division, APWD to ensure that guidelines for
solid waste processing & disposal are incorporated in all existing/upcoming Master Plans
in'accordance with provisions of Rule [ 1(e) and Rule L 1(h) of SWM Rules 2016. PBMC,

RD&P were directed to identify land(s) loc scting up the solid waste processing and

1*4
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disposal facilities in theic rESpeCthcleL’l.‘:dlCIlOllb and place the same before the Committee
in the next meeting. '

3. -I_I'he Chairman advised quartment of luuusiiies W cuninark 5 % of the total plots of Special

L

™

o0

Economic Zone, [ndustrial Estate and [ndustrial Park for storage, recycling, recovery from
solid and other waste generated in these aceas strictly as ‘per provisions of Rule LI(i) of
SWM Rules, 2016.

The Chairman advised department of L ban Developrient to take up LdpdCI[)’ building
exercise for all the local bodies, PBMC, Licalth depuctment and other stakeholders during
the month of July 2019 in consultation with CPCB. Kolkata in accordance with Rule [ | of
SWM Rules 2016.

.* The Chairman advised PBMC to imimediately notify the area around Brookshabad

dumpsite as buffer zone in accordance with SWM Kules 2016. The earmarking of buffer
zone, wherever feasible, should also be exploced for other key habitations such as Swaraj
Dweep, Shaheed Dweep by the concecned local bodies.

The Chairman advised the department of RD& P to facilitate registration of waste pickers/
waste dealers in rural areas. The department was also advised to expedite notification of
their bye laws.

The Chairman advised PMBC and RD&P to amend theic bye-laws to include spot fines
against the violator and enforce the bye-laws as per .provisions of Rule 15(e), 15(f) and
13(g) of SWM Rules, 2016. The Dirccior (5¢. & Tech) may examine and give reporct
regarding delegation of powers to DFO, SHOs ctc. for imposition and collection of spot
fine against the violators for wide coverage and eflective implementation of bye laws.

The Chairman advised RD&P to issue an executive order embowering the local Panchayats
to levy and collect user fee: from bulk waste 3emmurs. The standacd tarift slabs for
shops/hotels/Bars/resorts etc should also be notified therein. Similar executive order should
also be issued for imposing fines for littering in rural accas. The Chairman advised ANPCC
to issue Challan/receipt books centrally.

The Chairman advisedlANP'CC to submii a report in the next meetihg regarding number of
waste processing units duly authorised ‘by ANPCC as well as assess the need for more

processing units required for the purpose.

L0. The Chairman advised ANPCC to send the Notilication No. 202 c{ate's- 02.08.2010 onfile to

PBMC and RD&P for re-examining the provisions made therein: with regard to complete
ban on use, storage, import, manufacture, transport, distribution or sale and disposal of

plastic carry bags irrespective of thickness, size, color and nature in the UT of ANL PBMC,

T
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L5

L6
RD&P, being implementing departments should wock to ﬁrﬁ up the provisions of the
notification for effective implefnenlation.

\ The Chairman advised. CSR-SWM Consultant ANIIDCO, to get a list of companies
ﬁupplying products in'p[a'stic and to examine the mechanism to take back the waste plastic
by the respective companies under. EPR. e advised ANPCC to provide a copy of last
Aannual report in /0 SWM Rules, PWM Rules and BMWM Rules, 2016 to her and asked
her to review the sam_e' and submit her feedback during the next meéting. |

. The Chairman advised Secretary (Sc. & Tech) o obiuin data from APWD, RD&P and Zilla
Parishad and other road construction departments regarding the amount of plastic used in
road construction alongwith locations thereo,

. The Chairman advised Secrérary (Health) to coordinate with the CPCB Zonal Office
Kolkata for inspection of the 6 inciiciaiors alccudy installed at vacious hospitals to
ascertain whether these incinerators are meeting the standacds/norms prescribed by-the
CPCB New Delhi. [n case they are not up to the standards, submit an action planfor
upgradation/replacement of these incinerators. The Chairman requested the Director, CPCB
Zonal Oftice Kolkata to extend their i.clinical guidunce to health department and other
stakeholders in implementing the Rules. '

- The Chairman advised department of Sc. & Tech. to tie up with department of Tourism to
explore‘ the possibility of dovetailing their plastic ‘variant exhibition alongwith Flea Markert
and other tourist events so as to get maximum publicity among locals/tourists.

. The Chairman advised PBMC, RD&P, Zillu Parishad, UD, DC -SA, N&MA and Nicobar.
Health, to submit the Annual lieporls iﬁ respect of SWiMRules, 2016, PWM Rules, 2016
and BMW Rules, 2016 to ANPCC by 30" June of cvery year.. The Chairman furthec
directed ANPCC to ensure the submission of Annual report to CPCB within the stipulated

time every year.

L6. The Chairman advised UD, DC - SA, N&MA and Nicobar, Health, PBMC and RD&P to

send the report of action taken on directions issued by Hon'ble NGT Order in O.A No. 606
of 2018 dated 06.05.2019 to ANPCC immediately.

L7. The Chairman advised ANPCC to subuut a report on temedial measures proposed to be

taken on the points of the Report submitted by the Performance Audit team.

18. The Chairman advised the CSR-SWM Consultant to check the impact of upward revision

of the rates for purchase of waste and processed plastic on actual collection and purchase of

plastic waste.

19. The Chairman advised the department ol S&T to 'cxpeditc‘ the notification of ban on

manufactuying, use, storage of single use plastics.
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20. The Chairman advised Secretary, S&T to formulate a committee under the chairmanship of
Secretary, RD&P with Secretary PBMC, Secretary S&T, Director S&T as members. The

* Gommittee shall review the major braiis dominating the import of single use plastic such
as wrappers, packaging of processed [ood ete. which cannot be banned. The Committee
shall ask thése producers to submit an action plan on how they will buy back/take back the
waste so produced as a result of consumption of their products. The Committee shall also
work out a mechanism to have check puints in place at ports, hacbours, and airports to filter
such shipments. [n case these manufacturing companies fail to submit a plan for complete
buy back of these single'use‘plastic ttems, their shipments shall not be allowed into the
islands.

21. The Chairman advised the ANPCC to organise a one day workshop at Port Blair within 60
days in consultation with CPCB for all senior ollicers of the administration on eftective
implementation of these rules. .

22. The Chairman advised Director CPCB Kolkata to assist ANPCC in identifying a suitable
agency for taking up the estimation work for environmental degradation and cost of
restoration in accordance with para 40(vii) ol the Owuer of Honble NGT dated 06.05.2019
in 0.A No. 606 of 2018.

23. The Chairman inquired about action that maybe taken against a local body if it fails to
comply with the rules. The Member Secretary ANPCC informed that in cases of
contravention or dereliction, the audiinistration may act against the local body in
accordance with the provisions of Environment Protection Act.

24. The Chairman advised the department of S&T to work out a policy for incentivising
individuals, localities, i.nstitutiqns ete in consultation with PBMC and RD&P as directed by
Hon'ble NGT in O.A No. 606 0f 201§ vide order dated 06.05.2019.

25. The Secretary (Sc. & Tech) inlforméd l.l'u Chairman that the Copies of Honble NGT Qrder
in O.A No. 606 of 2018 dated 06.05.2019 and SWM Rules, 2016, PWM Rules, 2016 and
BMW Rules, 2016 has been provided to all the mewbers for their reference and taking
necessary action accordingly én their purt.

26. The Chairman advise& ANPICTC to coordinate ‘wiin the department of Art & Culture to
spread awareness on Solid and other wast.e management marking the celebrations of 150"

Birth anniversary of Mahatma Gandhi.
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Meetmo ended with vote ot thanks to the Mviciubers.

No.
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27. The Chairman advised Member Segretary (ANPCC) to invite DC- N&MA and Nicobar
. districts, Tribal Council Secretary in the next SLAC Meeling.
'l he 6™ Meeting: oFSLAC wnll be convened on 01.08.2019 at 04.00pm.

Mcm/gv‘g)\rcrary(.t\\l PCC)

ANDAMAN & NivwunilR ADNIISTRATION
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POLLUTION CONTROL COMMITTEE

2-13/PCC/ISWM(2016)/2016/ 92

To:

. b2 B =

3
6.
7
8

9.

The Principal Secretary (UD), A & N Administration.

DEPARTMENT OF SCIENCE AND TECHINOLOGY

25
Dated 24 -06-2019

The Principal Secretary(Enviconment and Focest), A & N Administration
The Ofticer on Special Duty(E & F), A & N Administration

The Secretary(Revenue), A & N Administration
The Deputy Commissioner, South Andaman

The Secretary (APWD), A & N Administration
. The Secretary (RD), A & N Administration

The Chiel Executive Ofticer, ZillaPari<had, South Andaman

The Secretary(Health), A & N Adminsaation
10. The Deputy Commissioner, North & Middle Andaman

[ 1. The Deputy Commissioner, Nicobar

[2. The Director (RD & Panchayat) A & N Administration
13. The Secretary(PBMC), A & N Administration

14. The Secretary([ndustries), A & N Adu.iaistieation
15. The Director, CPCB, Zonal Office Kolkata,
16. Ms. Garima Poonia, CSR-SWM Consultant
17. All local Panchayat Secretaries & Tribal Secrelaries through respective Deputy

Commissioners.

Copy tos:

L.

The Sr.PS to Chief Secretary, A& N Administration for kind information of the Chief

Seccetary.

2. The PS to Secretary(Sci. & Tech.) for kind information of the Secretary(Sci. & Tech).

RS T

Memberkei:é\

dﬂﬁ
J(ANPCC)
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Minutes of the sixth meeting of State Level Advisory Comuittee tor UT of Andaman and Nicobar
[slands held under the Chairmaunship of Chief Seeretary, A & N Administration on 01-08-2019 at 04.30
P.M., i ¢

The following officers attended the rrieéting:

Shri. Tarun Coomer, PCCF/Pr. Secretary (En. & Forest),

Shri. Vikram Dev Dutt, Principal Secretary (Finance/Revenue)
Ms. Madhu K Garg, OSD (Environme.i & Forest)

Ms. Nitika Pawar, Secretary(Science and Technology)

Ms. Kriti Garg ,Secretary (Health) _

Shri. Suneel Anchipaka, Secretary, PBMC

Shri. Sanjeev Mittal, Secretary(RD)

Shri. [.S Mishra, Secretary ([ndustrics)

Dr. Monica Priyadarshini, Deputy Cowiissioner (&)
Shri. Awanish Kumar, Deputy Commissiouer (N&MA)
Dr. Nidhi Sarohe, Director (RD&PRIJ

Shri. S. Subramaniam, Chief Engineer(l/C), APWD
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3. Shri. U.K Singh, SE(PRI)

l4.  Shri. Avinash Kumar Singh, EE(PBM)

15. Shri. K Yamakkuch, T&CP, APWD

L6.  Shri. SrawanAgarwala, Executive Member, ACCI

[7.  Shri.' Murthy, Executive Member, ACCI

8. Ms. Garima Poonia, CSR-SWM Consultant

The meeting was chaired.by the Chief Secretary, Chairman of the State Level Advisory Committee

(SLAC). '

The Chairman, Andaman & Nicobar Pollution Control Committee (ANPCC) welcomed the
“hairman, Members and other participants and apprised the Comimittee about the progress made on
uecisions taken in the 5" SLAC meeting. Therealfter, all stakeholder departments viz. PBMC, RD&P, Health
also apprised the Committee about the progress made on decisions taken in the 5" SLAC. The following
decisions were taken: ' ' C

L. [n view of the manpower shortage indicated in the performance audit report CPCB
Kolkata, The Chairman advised ANPCC to immed tately engage technical staff on short
term contractual basis and firm w. civironmental monitoring since the proposal
submitted to [ntegrated Coastal Zone Management Project may take time.

2. The Chairperson, ANPCC informed the Committee that as per the Order of Hon’ble
NGT dated 06.05.2019 in O.A No. 606 of 2018, a one-day workshop in consultation
with CPCB for all senior ofticers of the Administration on effective implementation will
be conducted during the 3™ wf:ek of August.
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12.

The Chairperson, ANPCC mmrmed the Committee that CPCB has nominated National
Environment I:.ngmeermg Research in Nagpur [or taking up the estimation work for
environmental degradation and cost « " restoration in accordance with para 46(vii) of the
Order of Hon'’ble NGT dated 06.05.2019 in O.A iNo. 606 of 2018.

The draft notification for ban on single use plastic items in A&N and

objections/suggestions thereof were also discussed during the meeting. Followmg

decisions were taken in this regacd:

ta) All PET bottles (including 2L & above) are to be included in the ban.

(b) The Committee formulated under tic chaicuiaiship of Secretary (RD&P) to put in
place EPR mechanism to check inbound single use plastics to expedite the process in
consultation with-ACCI and come out with a clear roadmap within 02 weeks. [t is
already delayed.

(c) The Department of Shipping is to play major role in assisting the aforesaid
committee by strengthening chec' 'ne mechanism and effective enforcement at ports/
harbors to check the inbound singie¢ use plastic items.

The Secretary (S&T) informed the Committee that the 2" Exhibition on Alternatives to

Single use Plastic will be held in the month of August.

The Chairman advised ANPCC to .expedite the process of formulatlng a policy tor

rewarding positive cnwronment actions of individuals, localities and institutions and roll

it out within 30 days.

[n absence of waste plastic recycling unit, the Coutnnittee has agreed for extension of the

Andaman and Nicobar scheme for exemption of (reight charges for transportation of

Plastic, Glass and E-Waste for a further period of 2 years.

The Secretary (Health) informed that the siteg for installation of 5 BMW. incinerators

have been identified and APWD s to take up construction work. The BMW

incinerators installation work is expecicd to be cumpleted by March 2020 and further
informed that they have received the lalest specifications ol incinerators from CPCB and
they are in discussion with CPCB zonal office Kolkata to incorporate the latest

specifications in the tender document.

The Secretary (Health) further intormed the Committee that the Health Department will
organise training for doctors by inviw.uz experts foin CPCB Zonal Office Kolkata for
which consent of Regional Director, CI’'CB, Koikala has been obtained.

The Chairman advised PBMC to strive to cover all 24 wards for door-to-door collection
of segrégatcd waste within 03 months.

The Chairman desired that PBMC, RD&P should firm up enforcement mechanisms.for
completely phasing out plastic carrv bags from the islands in accordance with the
Notification No. 202 dated.02.08.20 1u. ANPCC was directed to amend the notification
to incorporate stricter penal provisions as already approved.

The Director (RD) informed the Committee that the Panchayats have been empowered
under the Bye-Laws to levy user charges, fine for littering in order to check the plastic
menace. The chairman desired that regular performance monitoring of Panchayats
should be put in place and their perivimunce may be linked with release of GlAs/Funds.
The Panchayats where littering/poor waste nmanagement is observed must be penalized
by way of withholding financial support through GI[As.
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13. All road construction agencies (RD&P, Zilla Parishad, APWD, PBMC) were dicected to
-+ use plastic waste instead of bitumen for all-road construction activities as per the
*\ Notification No.07 dated 10.01.2019. The Chairman directed APWD, RD&P to submit
details of all road constriiction undertakn by APWD, RD&P or Zilla Parishads in last

90 days along with proportion of the roads wiiere plasuc was used within 02days.

14. The Chairman further directed Pr. Secretary (Finance) to withhold payments for all
future road constructed work unless the Executive Engincer concerned certifies that 8-
10% plastic has been utilized in the construction work. ’

L5. The Chairman desired that RD&P, PBMC and Health should focus on proper collection,
segragation and. disposal of waste to aciicve the tarst of zero landfill. The Chairman
further advised the PBMC and RD&P to involve students, resident welfare associations
and other public organizations for effective implementation of SWM, PWM, BMWM
Rules 2016.

The next meeting will be convened.on 04.09.2019 at 4.00 pa.

Meeting ended with vote of thanks to the Membcis.

Secretar (Sc. m ?
SUSHT TF PIERR ger

- ANDAMAN & NICOBAR ADMINISTRATION
PECRIER e RSB

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-[3/PCC/SWM(2016)1’2016/ /?.2- DaIEG: 05-08-2019
To:

The Principal Secretacy (UD/Finance), A & N Administration.

The Principal Secretary (Environment and Forest), A & N Administration

The Officer on Special Duty(E & F), A & N Administration :

The Secretary (Shipping), A & N Administra..on ‘

The Secretary(Revenue), A & N Administratio

The Deputy Commissioner, South Andaman ;
The Secretary (APWD), A & N Administration il
The Secretary (RD), A & N Administration

. The Chief Executive Officer, ZillaParishad, Couth Andaman

10. The Secretary(Health), A & N Administration
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['_l._ The Deputy Commissioner, North & Middle Andaman

12. The Deputy Commissioner, Nicobar

13. The Director (RD & Panchayat) A & N \.ministration

14. The Secretary(PBMC), A & N Administration

L5. The Secretary([ndustries), A & N Administration

[6. The Director, CPCB, Zonal Office Kolkata.

7. Ms. GarimaPoonia, CSR-SWM Consultant

18. The President, Andaman Chamber of Commerce and [ndustries, Port Blair.

\
Copy to:

I.- The St.PS to Chief Secretary, A& N Administration for information of the Chief Secretary.

Secretary/(Sc. & Tech)

PRI UL (61 M0 48 110, 11700 £ S R4 1357 T3

‘] Fer L TN SRR 0L LTI 1]
LS T S R P e CRE R L2 R4 LR

AL T EEE R fA




Panwevg & B-15-

BASELINE DATA H NNE % U(ZQ A N }:7/

1 T T ]Name of the SPCB / PCC Andaman & Nfcobar lslands Pollutron Conlrol Commiltee
2 Date of Establishment ; S ‘ ___16.01.199
& No. of Regionaﬁffﬁﬁs [ District n |r , o Nil *
4 | No. of Staff ' N e .
41 Technical and Scientific Y.
3 A Engineers ; ; | i
(if) Scienlists ' | 0 .
(ii) Project Staff - 0
(iv) Administrative slaff iy 0
4.2 "|Olher Sireams ( Supporting) !
a 1
(I raining Cell o 0
Gt s N SN ; J i
(iv) Public Relation ' D"
N 4.3 Qffice and Laboratory Network
L il T Cantral | 1
[ (ii) Zonal 0
[ (iii) Regional ] 0
' (iv) Sub-Regional | 0
4.4 Transpor ' | -
NG General Vehicles i 1
(ir) Vehicle for sampling / monitoring g - 0
(iiiy Mobile Laboralories 0
"5 ' Category Wise No. of Industries
3 0 17 category i ¥
i (ii) Red - . ' 13
: (iii) Orange 252
| (iv) |Green. + 199
P W | [White e 0
; (vi) GPI ; 1
6 | No. of Common Facilities s
l (i) STP 0
(in CETP : o 0
(iii) TSDF ’ [ 0
(iv) CBMWTF ! 0
{v) MSW Dumpsites 1
7 Water/Air Quality Manitoring |
Stations/Locations L
(i) Air 3
NAMP/SAMP 073
CAAQMS 0
J (ii) Water 0
e NWMP 7 SWMP 0
gy RTWQMS i 0
§ | Associated Facllities {Infraslructurnl Yos |
No
(i) Library ! No
(ii) Training Hall No
(iii) Conference Hall : No
9 Budget '
(i) Annual 2017-18 Rs. 44,50,000/-
2018-19 Rs. 59,50,000/-
(ii) Source of Funds
(a) |Own o Nil
(b) [State ] Rs. 53,50,000/-
(c) |Cenlral | Nil
(d) |Other sources : g Nil
(i) Reserve Funds available
(a) |FDs : Nil
(b) |Funds provided as loans * Nil
(c)_|Others, if any i ' Rs. 1,00,00,000/-
(iv) Expenditure (Plan) e )
(a) |FY 2017-18 i 21U
(b) [FY 2018-10 - Nil
) Expenditure (Non-Plan) : Establishmeni +
Salary
(a) [FY 2017-18 Rs. 44,50,000/-
(b) |FY 2018-19 Rs. 59,50,000/- 4
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Performance Audit of SPCBs and PCCs

State Pollutlon Control Board / Pollution Control Committee I

Andaman & Nicobar Islands Pollution Control Committee

Performance Audit of SPCBs /. 'PfCs

kN
vt

U Entries’

““Score .

A

ENW,[E{Q!:IM EmmL1 MONL‘I’ORiNGJ..(
Afr Quallty Monltormg '

1

Percentage of Dislricls covered with Air Quality Monitoring
Slalions.

2

Percentage of Stations having PM, s monitoring faciiity.

Does SPCB/PCC have its own network of /. ialiiy
Momtormg Slations?

Has SPCB/PCC shared Air Quality Data with CPGCB? (for 2
years uplo 31 March 2019)

5oy

Percentage decrease in Average PM, , conceniration value in
stale in 2018-19 over 2017-18 (For increase Zero points o be
awarded).

Percentage Decrease in Average PM,q concantration value for
stale in 2018-18 over 2017-18 (For increasc < .o painls o be
awarded),

Whether SPCB/PCC has reviewed the Air QJ.JuTI‘i:,; Lala lo
idenlify polluted areas in addition to non alltainmeant cilies and
critically polluled areas (CPAs) identified by CPCB?

' No N

Percentage of these identified polluted areas for which action
plans have been prepared,

Water Qﬁality Mbnitoring

designated best use?

Has SPCB/PCC identified river segments as ,icr suitability for

10

Number of Water Quality Monitoring stations being opcr:led!
1000 km length of mamr!medlum rivers in lhe stale?

11

Does SPCB/PCC have its own Water Qualily Moniloring
Programme?

No

12

Percentage increase in locations complying + 1 Drsignatad
Besl Use in 2018-19 aver 2017-18 (For decriuse Leio points (o
be awarded),

13

Has SPCB/PCC shared Water Quality Data with CPCB? (for 2
years uplo 31 March 2019)

No

14

Whether SPCB/PCC has reviewed the Water Quahly Data to
identify polluted stretches in addition lo polluls‘d river strelches
identified by CPCB?

15

Percentage of these identified polluted sireici .3 far which

aclion plans have been prepared.

Laboratory

16

Is SPCB/PCC Laboralory recognized by MoEFCC under E(P)
Act 19862

17

Does SPCB/PCC have valid NABL Accreditation for Core
Parameters of Water Quality forits Laboratories?

18

Does SPCB/PCC have valid NABL Accredlitation for General
Parameters of Waler Quality for its Laboral ?

19

Does SPCB/PCC have valid NABL Accredilation ior Trace
Metals in Water for its Laboratories?

20

Does SPCB/PCC have valid NABL Accreditalion for NAAQS
Parameters in-Ambient Air for ils Laboralories?

21

Percentage of Regional / Ristrict Offices of SPCBs/PCCs
having Laboratories.

. 22

Had SPCBI/PCC carried out any Spécific Moniloring
programmes (Water / Air / Noise) during ma s festivals | sécin!
evenis? .

ﬁ)}
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. Performance Audit of SPCBs and PCCs

State Pollution Control Board [ Pollution Control Committee ' 85

Andaman & Nicobar lslanda Pollution Control Committee

n‘l"f

* M Regulatory B

"\_ Performance Audlt ofSPCBs and PoCs :-_'-'Lfnir.'ie'sf-j Score |
A Industries!Common Facllltfes

=

23 |Whelher Inventory is available for Categnries of Industrigs?

a|Red Calego:y! 17 Catagonas T Yes T
biOrange Category Fhy T - es . 1
c|Green Category YR T
d|White Cntegory ; ' [ "“No - i 0
e Gross!y Polluting Industries (Gpls) / P Yes~ 1

24 |Whether SPCB/PCC has categorised industries as per GPCD ¥ ML T
Yes 7] . 1

directions / guidelines? ;

25 Whether SPCB/PCC have linked / updaled India e-Track up to I J il o

31-03-2019? - Lo e
26 Whether SPCB/PCC has developed its own <.« Jarle | T | No v

guidelines?

27 _ [Have inlet standards been specified for GETP ' >y
Percentage of non-altainment cilies (CPGB idenfified) for which [
28 |Action Plan has been approved (OA No. 681 of 2018 of - 0
Hon'ble NGT Order dt. 08-10-2018). .
Percentage of polluted river stretches (GPGB idanlified) for et i
29 |which Action Plan has been approved (OA No. 573 of 2018 of |*. - O i 0

Hon'ble NGT Ordcr dt. 20- 09 2018}

J0  [Plan has been approved (OA No. 148 of 2016 ol tHon ble NGT| . '_D- s 0
Order dt. 27-11-2018), ¥
Whether required information w.r.t Hazardous Waste v
31 [Management in NGT matter (OA No. 804 of 2017 of Hon'ble | . No 0
NGT Order dt. 30-07-2018) has been submilted, '

Whether the Consents‘issued by SPCB/PCC ~nntain essential

32 details about Production Capacily, Quantity 17ty of PR 0
Effluent.Quality of Emission, Fuel Type and Quanlity and
Slandards‘>
13 Whether SPCB!PCC maintains Consent regisler (computer ’ Vs ’
based or otherwise) as required under Water Act and Air Aci? Tt
_34__|Percentage of industries having valid CT0. G 3 i
2% Percentage of CTOs which have been issued within stipulated . e 3 0
period in 2018-19. 2 i ST
36 [Is checklist for issuing CTOQ/CTE available in publiz domain? | - "":-‘-(.t;.-s:l..;_ 2
37 Has Online System for Consent Mechanism been adopled in e 'Yés" 2 2
the state? o JEAd
aa |H2s SOP/prolocol been developed for inspection of induslries / i No HEM 0
common facilities? R it T LY
19 Is the OCEMS dala generated by the indusiry ulilized for R e - o 0
identification of industry for inspection? - e, e
40 Whether timeline has been defined for aclion on non- {.omp]yr i Yes o 5
induslries? T
P Percentage of actions taken against non-complying induslries /
common facililies during last two years. .
o Percentage compliance found in SPCB/PCC inspeclions during [F

last two years,
a__ [(a) Industries i
~ |(b) common treatment facilities such as STP, L. (1. TH0F ant .
BMW.,
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Performance Audit of SPCBs and PCCs

State Pollution Control Board / Pollution Control Committee 2 96
Andaman & Nicobar Islands Pollution Control Committee
.____Performance Audit of SPCBs and iring- - Entries’] "Score -
‘| B |Sewage Management = D e e O IR

43 |Percentage of instalied capacity of treatment (STP) against Wip oyt 0
Sewage generation, : Frr R

4 Percentage utilization of installed sewage trelament capacily i

0 ) 0
(STP). 4 i
'4 Percentage of complying treatment against opc.. . in- capacily G '
5 S L T 0
(STP),
Peréenlaga of inspection conducted by SPCB/FPLC of STPs lo

46 |monitor the compliance of various provisions and conditions of 0 0
authorisation during last three years? :

C |BATTERY WASTE :0 -

~ |Percentage of half yearly returns received by SPCB/PCC from

47  |all the stake holders during the perind October-Aarch and April- 0 0
Seplember of last year. . '

D |HAZARDOUS WASTE 0
Whether SPCB/PCC has conducted inventory of Hazardous ;

48  |waste generation, collection and disposal {SLF & incingraled) No 0
during last three years,

49 Percantage of HW generators having valid authorization 0o 0
granted by SPCB/PCC, ;

so |Percentage of authorisation which have beon i35.00d within I 0 0
slipulated period in 2018-19,

Percentage of common HW secured landfills are niiniaining

51 |ESCROW Account in tripartite agreement as per the 0 0
MoEFACC. '

52 |Percentage of occupiers randomly verified by SPCBIPCC w.rt. ’ 5 o
anhual returns (Form 4) filled by them, :

Percentage of inspection of CHWTSOFs to monilor the }

53 |compliance of various provisions and conditions of { 0 0
authorisation during last year?

Is there any process/protocol developed for ind2niiying :

54 . : No, 0
conlaminated sites?

55 |Whether identification of contaminated sites / illegal dumps has N;: 0 0
been completed? ; .

56 Percenlage of identified contaminated sites for which action 0 % 0
plans prepared, g

E |BIO-MEDICAL WASTE _ 4
Whethar SPCB/PCC has conducted inventory on r o Faalii

57  |care facililies (HCFs) and bio-medical wasle generauon, Yes 2
lrealment & disposal during last three years? : v S

sg |"hether SPCB/PCC submilted the Annual Repori for the year Yos | 2
2017-18 within the deadline i.e. 31.07.2018? St s
Percenlage of application disposed by SPCB/PCE for "

59  lauthorisation especially for non-bedded:Health (. - Facilities 0 .43 0
(HCFs) such as Clinics,’ etc. within slipulated days? ’
Percentage of inspection conducted by SPCBIPCC of CBWTFs e

60  {to monilor the compliance of various provisions and condilions |:~ 0 " 0
of authorisalion during last three years? T

61 Percentage of.third parly audits of the CBWTFs conducled by 0 0
SPCBI/PCC.
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Performance Audit of SPCBs and PCCs

-

State Pollution Control Board / Pollution Control Committee & 9 }'
Andaman & Nicobar Islands Pollution Control Committee
__Performance Audit of SPCBs and PCis T Entries /| Score -
. F__|SOLID WASTE : . S B -
4 Whether SPCB/PCC has compiled inventory cuio cariod ui 1= . '
\62 |byULBs on MSW generation, collection, treatiici and ©LYes 2

i disposal during last year? ' ' T 8
Percentage of inspection conducted by SPCB/PCC of MSW

g3 |Disposal and processing facilities to moriitor the compliance of |." = '67.-' :
various provisions and conditions of authon‘sgu‘on during last bl :
year? ' - g

g4 |Whether SPCBIPCC submitted the Annua | o Tori year [ e 1o

—12017-2018 within the deadline i.e. 31.07.2( -’ ; ©

G |[E-WASTE — 2

g5 |"Whether SPCBIPCC has conducted or completed inventory of [ . T y
E-Waste in the State/UT during last year? - i

g6 |Vhether SPCB/PCC has submitled the Annual Reports for e Na 5
year 2017-18 within the deadine i.e. 30.06.2018 s
Percentage of valid authorisatior from SPC&/PCE oF

67 |manufaclurers, dismantlers, recyclers and reiuiuisherincluding | 0 0

: EEE code wise. 1 .

H |PLASTIC WASTE 4
Whether SPCB/PCC has conducted inventory on plastic wasle - '

68 [generalion, collection, recycled/ treatment & disposal during Yes .. 2
lasl year? "
Whether any additional measures have been taken 1o slop ,

69 ok : Yes 2
usage of plastic in the State? I .

70 Whether SPCB/PCC has submitted Annual fepuit lor the year | No 0
2017-2018 within the deadline i.e. 31.07,2018 '

| Legal ' 1

71 Percenlage of legal cases filed in co'uns against non- 0 0
compliance of directions issued under Waler, Air and EP Acts. _

72 |Whether SPCB/PCC has system for empanc!ing Advocates? . Yes 1
Whether SPCB/PCC has any IT based system fur ;nu-r1|'wl'[rl'.}“i:)i : ;

73 ‘No 0
legal cases? <7y

74 |Percentage of court cases been decided in favour of 1he b g
SPCB/PCC .

Whelher prosecutions have been launched against non- - s :

75 2 : No 0
complying Local bodies? ]

-‘_’I:‘f.,‘ .3'5 X s Rt .wt'. L ag e G, -';‘}E-‘"q' '.‘1-‘ N 30 T T Lﬁ-.-i < T ~od g .i,}'-f ,@12%"..&'. .f.-":&'}-'
L DAtaIManagement BAPUbIIGIOGlTe s hsiE R e SO i R A,

75 Does SPCB/PCC has public grievance registdivon ai Yes : 2
redressal system? o

77 Percentage of public complaints addressed in stpulaied time 100 _ 5
by SPCB/PCC, e
Does the SPCB/PCC have an online complaint management i

78 No 0
sysltem?

Are the Directions issued by SPCB/PCC displayed on their o B

79 : Yes . 1
website? : e

80  |Are the Environmental Quality Dala displayed on Uicir website? | _'I_\lo"_ 0

"|Are the industrial CEMS Data (17 Categories, common facilities| ., *" "

81 |and GPI in Ganga River Basin) System connecled to S = 0
SPCB/PCC Data Server? b

g2 |Are the lechnical reports prepared by SPCB/PCC displayedon | . - 0
their website?

Is the Annual Report prepared by SPCB/PCC u| wlayed on their] & 7 s,

B3 p ! NG 0
websile? : : W

84 |Has State Environmental Status Report been pro, . . 17 I T 0
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State Pallution Control Board / Pollution Control Committee

Parforman;:e Audit of SPCBs and PCC

Andaman & Nicobar Islands Pollution Control Committee

Q3

b Performance Audit of SPCL. | ¢ Cs | ‘Entries] Score
i & 85 Are the Public Hearing Procaedmgs by SPCUPCC ¢ u[bp.u,_d N AN
on their websile? R 0
Whether SPCB/PCC has organised stakeholier T
86 [meeting/Awareness for new environmental Rules/Standards Yes 2
amended from time to time in your state?
87 [Whether SPCB:‘PCC has provided cilizen's chart=r? " %iYes 2
Whether there are any success stories ¢ sr'ayed on public £ AS R
88 [domain on technologies (BAT) or praclices (@l by indusitivs .No 0
/ municipalities? _
89 Whether SPCB/PCC has been compiling environmental 0
stalement :ubmiltad by Industnes every ye:r"
eIV 55 . S R e
90 _|Whether State/UT has Enwmnmentul Pohcy" ey 0
Whether SPCB/PCC has advised State Govt. on Policy Issues i
91 p No 0
on Environment? _ ] i
92 _|Whether State has industrial siting policy/: _No 0
Are there any State Leve! Monitoring Commiitce on B, (6 # %2
93 s = Yes - 2
Enwronrnental issues? s
Whether SPCB/PCC has prescribed / pubhshed any guideline B el
94 - «No : 0
for green belt development in industrial premisas? AR
RN Re‘s"é'ii"r"ﬁm?&,Dqgeiopmenband Training ik e e My R
Does SPCB/PCC conduct orientation prograime for ne m) - i
95 No.- ;. = 0
recruited staffs?
Whether SPCB/PCC organizes mass awarenc ssieducation - R A
96 . Yas e 2
programme? : :
g7 Whether SPCB/PCC has condutted any study on impact of No -
pollution on human health/ecosystems? O
98 _|Whether SPCB/IPCC has its own R&D aclivilies? - No 0
Whether SPCB/PCC has tied up with any State or Central : ;
99 [institutes conducting R&D in the field of cnviciimental No - 0
pollution? .
‘I Spetific” Obsewat:on‘!bnyxpert Teain ‘ b RN
Special measures taken by SPCB/PCC in funchonal areas but nul %
100 |covered above {(Mximum 5 Marks to be awardad by the Expent 's 3
Team).
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Performance Audit of SPCBs/PCCs

Andaman & Nicobar Islands Pollution Control Committee a?‘}

S0t T e ey e

: i I e
AR T

S. No. (_J_ategory - Category Weighted

| ‘Weightage Score
| Environmental Quality Monitoring 25 - 2.78

Il Enforcement and Regjulatory Functions 35 7.16
I C.ta Managcment ard Public cut-reach 20 3.23
IV Advisory for Decision making 10 1.54
V. F=:zearché Cevelop icnt and ~raining 2.0 1.90
VI " Tpecific Clservation by Expeit Team 0.5 0.30:

Total - | 100 21.96
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Report of the .0 ;0 Ueam

The Expert Team thoroughly audited the performance of Andaman and Nicobar Islands
Pollution Control Committee (A&NPCC) during June 18-19, 2019. The major weakness of
the PCC is availability of requisite man power, especially scientific and technical to carry out
required environmental monitoring and assess ionl. It is coserved that air and water quality
monitoring are not being carried out in regular intcrval and lhereby annual trend (increase or
decrease) of the pollutants could not be assessed. The PCC issues the consent to operate
(CTC, (o the respective industries but relevant information as stipulated by CPCB are not
included in the format. Though online CTO management is in place, industries are not in a
position to utilize the advantage of the sy-'~m due to poor connectivity. This area
undoubtedly needs proper attention, Complaint reialed to civironmental pollution issues are
being lodged by the public through the “Portal for Citizen Grievance Filling & Redressal”
m: ‘ained the office of Hon'ble Lieutenant Governor and lhese complaints are ultimately
forwarded to this PCC for redressal. The PCC does not have any vehicle for conducting
environmental monitoring. As regard the public awareness and outreach programme, the
PCC is carrying out programmes satisfactori; cven wiui limited resources. Laboratory
needs to be developed by providing necessaiy infrastructure (instrument and human
resources) at the earliest for the sake of compliance monitoring of different industries. Last
but not the least the overall infrastructure of the PCC necds to be improved for the

betterment of services.
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